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~  ASSEMBLY 
TUB8day,. BItt March, 1944 • 

The Assembly met in the ~  Chamber of the Council House at Eleven 
of the Clock, Mr. ~  (The Honouruble'Sir Abaur Rahim) in the Chair. 

STARRED QUESTIONS AND ANSWERS 
(a) O.RAL ANSWERS 

SUITABILITY OJ' RATIONALISED COAL SUPPLIED TO CoNSUMEBS 
U4 •• JIr. Amarendra .ath Ohauopadh,.aya: Will the Honourable Member 

for War Transport please. state if he proposes to enquire about the suitability of 
the rationalised coal supplied under the rationalisation scheme to ~  
regarding (i) price, (ii) consumption, and (iii) quatity? 

The Hcm.ourable Sir Edward Benthall: The rationalisation scheme to which 
tl:te Honourable Member refers is, 1 take it, the scheme devised by the COIi-
troller of Coal Distlibution in the latter half of 1943 in order to obtain maximum 
coal despatches.within the limits of available transport. The scheme -was only. 
brought into partial operation and will be superseded by the Coal Control 
Scheme now under consideration. In these circumstances I do not consider 
that lIIly enquiry into the working of the rationalisation scheme is ~  for. 

VACILLATING POLIOY OF GOVUNlllBNT U SUfPLY OJ' HAlU> COKE 
686. ·Jlr. AmareDdra .ath Ohattopadh,.&,.a: (a) Will the Honourable Mem-

ber for Wau- Transport please state if it is a fact that manufacturing of hard 
coke and supply of wagons were stopped to those who were not manufacturing 
by-products? 'Is it a fact that, in COnsequence of such stoppage, 50,000 to 
60,000 tr.ns of hard coke were accumulated in stock in such ~  

(b) Is it not a fact that on the 3rd November last the Coal Controller for 
,distribution suddenly released wagons for hard coke for all the collieries for book-
ing hard coke to any consignee at any part of Ind" without giving any notice to· 
merchant.s who used to supply hard coke? 

. ~  What led the Coal Controllit;lg Officer to avoid the new scheme of Pro-
VlDOlUI 3110tments slld priority supplies? . 

The Honourable Sir Edward BIDt.hall: (a) In view of the shortage of trans-
port and the importance, to the war effort, of maintaining the production of 
coal tar by-products a.t the maximum possible level, priority of wagon. supply 
was Biven to prOOupl'fS of hard coke who were recOvering the by-products, but 
whenever the l)'r 1 position permitted. collieries manufaclturing hard coke 
without recovr "L ~ -  were given suppliel of wagons to assist in· the 
clearance of sllucks· I understand that by the end of September 1948 stocks at 
these collieries had accumulated to about 50,000 tons. 

(b) and (c). The severe drop in coal raisinga .in October last resulted in an 
uneXpected surplus of wagons in the Bengal and Bihar coalfields. In order t.o 
make the most effective use of the availahle w8f!On supply, wagons were allotiiod 
to all collieries producing hard coke to enable them to clear their stooks. A. 
the improvement. in the wagon position was temporary and time W88 an impor-
tant factor,' it was not possible to obtain detailed programmes of despatche' 
from the Provincial Controllers. Full particulars of the supplies thus ~  
with names ,of consignees and destination stations were, however, furnished tAl 
Provincial Controllers. • 

Dr. Sir Zia U'4d1D Ahmad: In .,iew of the fact that we have produced ~  
rolling stock, I would like to ask whether the situation will be ellsed in the 
future? 

The 1tOlllOurable SIr Ildward Benthall: The position is still tight. 
FOJl(lJ:D ENTRY OF SOLDIBBS INT() LADIES' INTEBMEDIATlil CoMPAllTHENT 

AT BURDWAN 
538. ·)[r . .A.JDarendra Hath Ohattopadh,.a,.a: (8) Is the Honourable Member 

for Railways aware of the fact that on the 13th February, 1944, foreign Ilnd. 
( 1317 ) 
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Indian soldien; forcibly mtered into the Ladies' Intermediate Compartment and 
travelled "U the way by t,he 62 Down, and t.hat the station staff of Burdwan did 
not take any step to prevent it? Will the Honourable Member ~ about 
the matter and state what steps he took to punish the responsible Railway £ltd 
who neglected their duty? 

(b) Will the Honourable Member draw the attention of the Head of the 
Military '"Departments so that they might warn soldiers not lo create !'tuch 
~  to ladies on the Railway line heareafter? 

The Honourable Sir 'Zdw&l'd Benthall: (0.) In spite of special enquiries no 
information regarding the alleged incident has been secured. 

(b) The question of discipline of military personnel travelling by rllii is one 
which receives the constoant attention of the military authorities who invariably 
take strong disciplinary action against proved offenders. 

1Ir. Govind V. Demmukh: In view of the fact that full details regarding 
the date of the ~  the number of the train and so on are given, :nay 
I.know what information was elicited at the inquiries Dade? 

'!"he BOIlourab18 Sir Edward Benthall: Inquiries were made both at ~ 
and Howrah. None of the staff had any knowledge of the incident complained 
of .. The guard of the train was specially interrogat-ed and he stated that no-
body made any complaint regarding the matter. 

PlIIdlt Laklbml KaDta 1Ialk&: Will the Honourable Member impress on 
the Railway staff to see to it that the railway employees attend to their duties 
on such occasions, because it. hal' been our un·f0!"iunate experience" that wben-

. ever there is trouble with the ~  personnel the Railway staff are absent. 
from the scene and they do not take care. . . . . 

111'. PnIld.t (The Honourable Sir Abdur Rahim): Next question. 
P.A.1JCITY 0 .. MuSLIJIS Illf DIlLIIIDIvIsIOlIf, NORm WB8TEQ RAlLW.A.Y 

tli8'l:. ~  ..... Abdull$: Will the Honourable Member for Railways be 
pleased to Btate:_ . 

(a) the number of Divisional and Assistant Officers in the Delhi Division of 
the North Western Railway. communUy-wise; 

(b) the number of Head Clerks in the Baid office, community-wise; 
(c) if it is a fact that there iii no Muslim Divisional Officer or Head Clerk in 

t.hi. Division, and that .the number of Muslim Assistant Officers is negligible; and 
(d) if the reply to (c) is in the affirmative, what llteps Government propose to 

take to post an ~ number of Muslim officers and Head Clerks to this 
Di1'ision? 

'1'ht BioIIounble Sir Kdw&rcl BellU1a1l: (a) Five European and Anglo.lndiVl 
fiTe Hindu and one Muslim Divisional Officers and seven European and Anglo-
Indian, seven Hindu, three Other Minority Community and two Muslim Assist-
ant Officers. - . 

(b) Five Hindus and two Other Minority Communities. 
(cl The Honourable Member is referred to the replies to partB (a) and (b) .. 

• (d) Does ~  arise. . 

hBoBNT.A.GB 01' )lU9LDI RBOBUlTMBlIfT J'O'& Dm:.m Drvl8IOllf RAILWAY GB.A.1lf SHoPS 
tl18. *111' ..... Abdullah: Will the Honourable Member for Railways be 

pleased t.() state: . 
(a) whet,her it if!: a fatlt that subordinate ~  created in the Delhi Division 

in connection with grain shops were not advertIsed: 
(b) lI'hether percentage prescribed for direct recruitment of Muslims hRa 

not been observed in making ~  to these posts; _ 
(c) jf the ~  to (8) and (b) are in tne. negative, the ~  ~  of sub-

(,rd'inate and infenor staff. separately, recrulted- for t.he said gram shops up to 
dAte, and the number of Muslims therein; and 

tAn.wer to this quution laid on tilt. .... ble, .the queltioner being abaeut. 
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(d) if the replies to (a) and (b) are in the affirmative, what stepa ~ 

propose to take to give Muslims their due representation to ~  

ft. BoDourabJ.. Sir .dWlld Bentball: ~ Ye.. -
(b) Yes, in spite of the best eiJorts to do 80. 

(c) ,Does not arise. 
(d) Efforts are continually oeing made to recruit Muslims and deficiencies 

will be carried forward according to the rules. 
I:NSUJ'FICIENOY OF LAltOUB!'OB LoADING AND UNLOADING l1f DBuD DI:nSION 

t5;19. -Mr. B. K, Abdullah: (a) Will the Honourable Member for, RailwlAy2 
be pleased to state if it is a {act that ~  and Unloading Contractor's supply 
of labour in the Delhi Division is insufficient to meet the traffic requirements? , 

(b) Is it a ~  that. in the month of September, 1948, the Divisional Com-
mercial Officer issued a telegram to tb..e Station Master, Narela, to release Wlll.lOns 
by engaging hazar labour, as the contract labour was inadequate, but the higher 
authorities issued orders to the contrary, with the result that the wagons suffered 
gg days' detention? • 

(c) Is it a fact that the Station Master pointed out to the Divisional Superin-
tendent that this heavy detenion could ~  been saved at a cost of, ,RB. 4/7/-
per wagon? , 

(d) Is it a fact that similar orders were iuued to other st.ations on the Divi-
lion resulting iIr.a heavy detention of 15,000 wagon. in three mon*hs? Doel 
t.be Honourable Member propose to place a statement on the table showing 
ietention caused to wagons for want of contract labour, and state why t.be hisher 
authorities interfered in the arrangements made by the ofticer in charge of t.be 
work? 
, (e) Is it a fact that loading and unloading contract was entrusted to Ul.-. 
present contractors without inviting tenden and without making -apy lepl. 
agreement? 

(I) Is it a ~  present loading and unloading contraotor has ~  tao 
supply labou), In sufti?lent nUDlQers? If so, what steps do Government propo&&. 
to adopt to replace him by another contractor who can do the job -efficiently? 

'I'll. BOIlOaable 8ir .dw&rd BlDtbaIl: (a) No. 
lb) The facts 'are sa followlI: . 

, Narela is a &mall roadside sta.tion at which traffic in only small quantitiet iI 
received. During September relatively large quantities of whe"at were recei9ed-
at Narela in wagon loads. The Station ~  was given instructions b1 ~  
IMpector to engage bazaar labour to release them. These orders were count.er-
manded by the Divisional Office and the labour contractor was instructed 'flO 
supply labour at once for the release of the wagons concerned" Had the Divi-
sional Office been approached at once, the delay of 8 wagon. for about 5 days 
that' occurred would have been 1essened. 

(c) No. 
(d) I am informed t,hBt orders were issued to all Station Masten on the 

Delhi Division that local labour must not be engaged without the prior sanctum 
of the Divisional Office, but _ this did not result in any avoidable delay to stock. 
As regards the second part, I do not propose to place a statement on the table 
as its compilation will ~ B great deal of time and labour and will /lOt. 
serve any useful purpose. As regards the last part there was no interference 
by higher authorities. 

(e) Yes. . •• 
(f) I am informed that the supply of labour by the' present 'Ioading aDd 

inloadin; contractor has been generally adequate. The lIecond llaTt' does ~  
therefore, arise. 

t Al1IIwer to thil queation .laid on the' table, the queationer heini abeent. 
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CoJlPOSITlON OF ilBLBO'IlON BOARDS I'bB DBI..m DIvIsION 

tKO. -Itt. B. II. Abdullah: (11) Will the Honourable Member for Railways 
be pleast:d to state the cODlposition of Selection Boards set up in the Delhi 

. l>hisi.m during 1948-44 for the following posts: 
.{i) Enquiry Clerks; . 
I (ii) Platform Inspectors (for the first time); 
'(iii) Platform Inspectors (for the second time); 
'(iv) Training in T /5; 

'(v) Selecting Guards for promotion in Grade In; and 
., 1vi) Assista.nts Claim Inspectors? 
'{bl Was the Muslim Officer in all these Selection Boards Cif the !iRme status 

. as other' members of the Selection Board? . -
(Q) Whnt is the result of these S"electionBoards, .stating· the position of 

Muslhllli on the approved list? " 
(d) J8 it a fact that on all these Sele_on Boards thera were two Hindus 

and one Muslim and .the result was based on the majority of votes? 
te) I; it a fact that.in the case of platform Inspectors there were only two 

'Vacanoitls, but six persons .were selected, ,vi •. , four for the waiting rat? What 
we.e the reasons for keeping such a' long waiting list? 

(f) Is it a fact that all the six persons selected were HindulI? 
(g) What was the number of candidates recommended for T/5, community. 

wise, fiS per list maintained in the Divisional Superintendent's Office, sud the 
number of those selected by the Divisional Transportation Officer afterwards? 

. The Honourable Sir Bliward Benthall: (a) (i), (ii) and (vi). Three ~ 
0fticers. 

(iii) and (iv), Three District Officers and OJle Assistant Officer. 
(v) No Selection Boards are prescribed for this. 
(1)) Yes, except ~  and (iv). 
(c) I regret. I caunot give the order ill which the candidates have been 

placed, but ~  Muslims and 56 non-Muslims in all were selected. 
(d) Yes, except in (iii) and -tiv); the ~  were unanimous and not ~  

majority. of votes. . 
(e) Yes, as more vacancies were expected. 
~  , 

(g) In the original list there were 22 Muslims, 12 Hindus, 6 Sikhs and S 
Anglo-Indians; in the second list there were 19 Muslims, 18 Hindus, 5 Sikh, 
and 9 Anglo-Ind\ans; the. selection was made by a Selection Board and not b7 
the Divisional Transportation Officer. 

SUB·AsSISTANT SUBGBON8 BIIOBUlTBD ON NORTH WUTDN RAILWAY· 

1&1. ·.,ed GllaJam Bbik -aIIu&: Will the Honourable ){ember for Rail. 
ways be pleaaed to state: . . . 

(II} it it i8 a fact that a large number of Sub·Assistant 81l1'880D8 w .. 
recruited on the North Western Railway after July, 1981, in the scale of 
Ra. 65-6/1-85-100-10/hl20, and ~  all the doctol'l1 60 recruit-ed are 
licentiat<E\8; _ , 

(h) whether it i8 a fact that Bub-Assistant Surgeons are not permitted to 
practise, that their fees for attending a patient who is a member of a Railway 
employee's family is annas eight per. visit, and that they get only third clalts 
passes for travelling on, duty until their Pl\Y rises by increments to over Rs. 75; 

(r.) ~  it is a fact that there is a good deal of discontent among the 
Sub· Assistant Surgeons on account of their low pay and grade, and scale of 
professional fees and travelling passes; Rnd 

(d) whether, in view of the fact. that there is now no Medical School 
throughout India and all future recruits c to the medical se.rvice on Railways 
will be ,Medicnl Graduates, Government propose to abolish the distinction 
between licentintes and grnduates, and fix one scale of pay for all graduates 

t Allilwer to ihis question laid on the table, the questioner being absent, 
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aDd licp.ntiates now. serving in the department and for those to be recruited u-
future, giving the service more liberal terms? 

. The BCD)u.rable Sir Edward BiDthall: (a) There are two scale&, Rs. -- ~ 
-85 ~  revised to, Hs. 75-5-100) and Rs. 100-10/2-120 on the 
N. W. Railway and recruitment is made oormlllly to the lower grade; the 
reply to the second part is ill the affirmative.' • 

(b) Sub-Assistant Surgt'olls cannot engage in private practioe exoept wit. 
the permiesion of the admillistration; the replies to the other parts are in the 
affirmative. 

(c) I ~  that the Sub-Assistant Surgeons have made certain repro- ' 
sentations. . 

(d) There are Medical Schools in some provinces; Government do not at 
present consider that the conditions of service of Sub-Assistant Surgeons are 
unreasonable and need revision. ' 

Mr. Lalchand .avalari: May I know whether in practice t,hese Su6-Assistan\ 
Surgeons are allowed to have private practice? . 

'!'he S:oaourable Sir :edward. Bentball: I believe so, Sir. 
Sir MuhlLlDmad Yamm lDl&D.: Does' the Governmcnt think th,nt. this salary 

which is shown here is a proper salary f01' a man who qualifies himself aftt!r 
such a long period of education in the schools? 

'!'be Honourable Sir :ldw&1'd 'eDUlall: Hitherto, I understand, there bu 
been no difficulty in getting recruits but recently there was some trouble lAlld 
the scale was revised. 

Sir Kul!lLIDmad Yamin Khan: What is the revised salary? Is the ~  
pay sufficient to induce anybody' to come up and join, when the Honourable 
Member knows that all the doctors are required for military service and none 
will be available for the Railways? , 

'!'he Bcaourable Sir :edward Bent.hall: I understand that is so but the-
matter is under the consideration of the Medical Section of the Indian Railway 
Conferenee Association, 

MEDIOAL FEES FOR A'l'TENDJWO TO NORTH WESTERN RAILWAY ExPLoYEU .. . 
541. ·Syed Ghulam BIUk".alr&D,:. Will the Honourable Memb3r for Bail-

ways bf! pleased to state: . . , 
("It.,' whether ~  Medidrl.l Officers in the service of the North Wetotem 

.Railway are not entitled to charge any fee for attending to a Uailway ~ 
whatever ~ latter's pay may ~  but they can charge lee for attending to • 
member of a Railway employee's family at the rates of Rs. 8 per visit if tlla 
empJoy,-e gets pay from Rs. 75 to Re. 826, and ~  5 per visit if the pay (If the 
employt"e is over .Re. 825; 

(h) whether the status of a Divisional Medical Officer on the North WeUem 
RaHway is equal to that of a Civil Surgeon;. , 

(c) whether the rate of fee of a Civil Surgeon is Rs. 16 per visit from un 
Government servants; 

(d) whether Government propose to raise the rate of the Divisional Medical 
Oftil:er's fee to Re. 16 per visit; 

(e) whether a Divisional Medical Officer has any prospects of rising to .. 
bighflr poat in the Railway service; and 

(f) .whether Government propose to throw the posts of Divisional Superin-
tendent; Deputy General Manager (Personnel), Director ()f Establishment or' 
Member, Railway Board (Staff), open to Divisional Medical Officers, in vie. 
of the fact that these jobs are purely administrative an.d DOD-technical? 

The HOIlourabl. Sir Edward Benthall: (a), (b) and (c). Yes. 
(d) No. 
(e) Yes, he can Rchieve selection to the post of Cnief Medical Officer· 
(f) No. 

DESIBABIL1TY OF ESTABLISHING A MEDIOAL DnuwroBAn IN RAILWAY BOARD 
M8. -Byed Ghulam BhIk .&Iran,: Will the Honourl.lble Member for Ran-

wan be pleased to state: .. 
~  ~ names of the several Directorates in the 'Railway Board dealing witJ. 

separate subjects and. Branches of t.he Railway service; and 
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(0) whether, in view of the fact that nearly all the Uailw8ys in hdiio hav. 
DOW btll'omp State Rdilways and each of the Railways bas got a M .. dAcal 
terVice, Go",emment propose tQ establish a Medical-Directorate in. the RaDwa,. 
BO'Ird oharged with the duty of looking after the interests of the RaDway Medi-
cal' St!rvicec and dealing with their complaints and representations? 
The BODOIIl'ablt Sir Edward Benthall: (u) The Permanent Directorates in 

the Board's Office lind the subjecb thot the.y denl with are: 
(i) EHtabliBhment Dir6Ctorate-Deals with all Establishment. matters of aU 

• branchet'; of Railway Services, 
(ii) Finance Dirertorate-Deals with all financial matters, and the Railway 

BUllget, 
(iii) Mechanical Engineering Dir'ectorate-Deals with all mattere' affecting 

Mechantlal and Electrical Engineering and Stores incillding Medical Supplies 
in bulk, . 
(iv) Civil Engineering Directorate-Deals with all matters in co.nnection with 

Civil Engineering' and with A. R. P. measures. .. 
(v) Traffic Directorate-Deals with All matters affecting Transportation and 

CommerCial work on :rtailways, und 
(vi) Ar,counts Directorate-Deals with all ~  pertaining to Accounting, 

Allooation and Payments on Railways. 
(b) Govemment do not consider that an.v'action is necessary 8S the Estab-

lishment Directorate deals with aU Staff questions affecting personnel in Rllil-
way Medical Services. 

PA8IDO_ Booms 01' D.&.OOA MAIL THAIN OA.TCBi:NO FlRE 

1'4 .• JIr. It. O •• 1011: Will the Honourable Member fOI: Railwuys· be 
~  to state whether it-is a fact that 'certain passenger bogies nf the Dacca 

Mail train running from Goalundo to Calcutta caught fire on the lJI"rning of 
the 5th March last·, and that as a result several passeng"rs were injured? If 
10, does thA Honourable Member propose to make a rull statp.ment 011 the 
~  giving all available particulars? 
TIle Honourable Sir IIdward BathalI: Brief  details Bre as follows: 
. Two passenger coaches in the rear of the Down Dacca Mnil caught fire st 
about 4·50 A.II. on the ~  On noticing a smell of burning, the Guard applied 
the ~ brake and stopped the'trnill. Unfortunately a portion of the ~ 

ed coaches came to a stand over a culvert and some ]las!!engers panicked and 
juxnped.out. . 
.  A total of 18 persons were ~  slightly and 6 Rcriously-one of whom 
died later. First-aid was rendered promptl;\' by the Guard of the train at the 
.ik>. of the accident and at Ranaghat Junction by the Sub·Assistant Surgeon. 
By the 15th of March 4 pussengers remniued in hospital and were reported to 
be progressing satisfactorily. 
In .reply'to the second portion of the quostion I lay on the table a statement 

giving all details ~  

The following information haa been received from the B. &: A. Railway: . 
Ducriptiofl 01 Accident.-At about 4-50 hr •. on 'the 5th March, 1944, at mile 57 between 

Bogoola and Arangbata ~  Third 01 ... ~  1674 of 8 Dowu ~  Mail! which was the 
ninth carriage from tile engme caught fire. rhe Guard of .the tram ~ gettmg the ameli of 
.8ollu!thing burning applied hia vacuum brake hut by the tIme the tram was pulled up and 
:lIt.opped at mile 57, the fire had ~  to the. next Bogie ~  ~ Third C1aea Coach. The 
-burning coaches were ilolated and WIth the aId .of the Tram Engme of. 729 Up the fire _. 
'brought under control. Fir, extinguiilhera carried on the train ~  .a180 used. . 
Numbrr and flatuT" of I'asualtie,.-Total number of persona InJured were 18. Shgbtly 

injured 12 including the Guar_d of ~ Down Dacca Mail. Seriously injured six of which one 
lIroved fatal in the Campbell HospItal. 
ATran!1p.mcnt. _tit fOT tile ca,va7tiu.-Of the. 18 casualties. eisl;ht were brought down to 

Calcutta 'by the lIIUIIe 8 Down Dacca Mail and t.he other ten by the following 2 Down Mail 
to Sealdah. . . 
Firat-aid wa. promptly rllnd,'red by the Guard at the lite of the accident and at Ranagha\ 

by Ute Bub-Alli.tant Burl(eon, ~  . ,-
DMO/CA and hia ataft. IIttended the caaualtlei broulrht by both 8 Down Dacca Man and 

t Down Mail and DMO/CA,arranlred accommodation for them as under: 
(1) Railway Guard to B. R. Singh, Hoapital. • 
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(2) SeftD iajuted perlODB brought down by DA' Mail ~ MDt to Medical. ~ ~  

HOlpit.ai. Of UIue, ive were di8c:har,ed the .. me da, on Kiak poad.. Of Lbe remalnllll 
two one was .. riDu., but. they are .. t.iafactorily progreumg. . . 

Ten injured perlODI were llent to Campbell Hospital. One of t.heIe t.ea mJured Jl8!"lOnl 
died in the Campbell HOlIpita.l on the .. me day (the 6th }larch, .1944). Of !-he remamllig 
Qine t.hree considered .. riOIl& }'ive of the injured perlOnl have Imce been ~  ~  
only four al'll still (the 16th March, 1944), in tht' Hospital but. t.hlly are latlaiactorlly 
progredling. . . .. ., 

Palaengerl received injurie. not on accoullt of the bUI'ning of carrtages but by Jumping 
out in II panicky Itate out of the coachea which unfortunately stood on a culvert. 

Of the 18 perlOns injured nine (9) were femalep. . 
Call"e.-Bogie coaches involved were thoroughly examined after tbe accident and gave 

lio indication of a hot. box or any electrical defect. which could have caused the fire. 
A Departmental Enquiry Committee was held 011 the 14t.h March, 1944, and from all the 

available evidence recorded by them it ha. not becnp088ihle to dicit the actual cau.e of t.he 
accident. . . . 

~ -  is thought that thl' fire W88 due to use of IiRht.8 ~  88 canc1I<!R or hurricane 
lantern. by pal8engers ~  in the bogie 3rd clul coach No. 1674. 

Itfz. T. T."JtrlIhDamachar1: May I ask the Honourable Member in connec-
tion with thiii question of ~  coaches catching fire, ,,'gether his atten-
tion has been drawn to 1\ similar incident on the Frontier Mail? Will he make 
a sh.tel)Jent to the House giving infonnation as to why that happf!ned and 
how mnn\' fleople were affected by the inoident? . 

The HODOII1'&b1e Sir Bdward .tIltball: No,_ Sir. ,. have not received in-
forml\tion nbout the incident in the Frolltier Mail.;,Inquirie. bAVe been helel 
into this incident on the Dacca Mail and it, has not been possible to elicit the 
actlml cause of the incident. It is thought that it may be due to the uie 
of candles or hurricane lamps by ~  passengers travelling. 

!'aDdl' Laklhml ltaDia .alva: It is not due to hot I\x!e? 
'1h. HonoUrable Sir Edward Benthall: "here "'llS no evidence to show that 

it was due to 0 hot box or an electrical short-eircuit. 
-Mr. aOnad V •. DllhmuJdl: In case the incident 'W88 due to hurrll'ane lamps 

or Iighh. will the Railways take proper precautions for lighting these ~ 
Th' Honourable Sir Bdward Benthall: I have already told the HoUle that 

we are ... ndenvouring to "'obtain several lakhs of bulbs. 
'Mr. x.IchaDd .a.alral: Will these people get any oompensation or are' any 

oompensation cases being considered? .' . 
fte Honourable Sir Edward Benthall: I should require notice of that 

GOVllBNMENT Pouoy BlILA.TIlIG TO CoAL INDUSTBY 

5'5 .• JIr. E •. O •• 8011: (a) Has the attention of the Honoura.ble Member 
for War Transport been drawn to the observations made by the P,esident of 
the All-India Organisation of Industrial Employers I\t its eleventh annual 
meeting held at Delhi on the 5th March last, on the lIubjtlct of Government', 
policy relating to the coal industry? . 

(b) HBs the attention of the Honourable Member been particularly drawn 
to the following observations m"de in this connection: 

• 'Government . have announced that they would be !lUowing 1irst-cla8a coe1 
to be exported to meet the requirements of Ceylon and Middle East countries 
to t·he r.xtent of 100,000 tons per month. In addition, they would be allow-
ing another 110\000 tons of first-closs coal per month for bunkering fUlposes 
at Indion ports: thus, nearly one-third of the best· first-cla15S coal raised In the 
couutry would be utilised for non-industrial putposes outside India und ita use 
'Would be ,lenied to industrial concerQ,B in the country"? 

(c) Does the Honourable Member propose to'make a statement explaining 
the l)bl'ition of Government in regard to the said observaLiolls? 

The Honourable Sir Zdward Benthall: (a) and (b). No, Sir. -
(c) The attention o£ the Honourable Member is invited to the reply I gave 

to his sian'cd question ~  ;;7 on the Pth February, 1944, which st-ntes the 
policy of Government as relrards exports of coal. As regards bunkers, Bhip!l 
whi(;h bring imports into Indian ports whether civil or !nilitary ond IIhips which 
trau.;Pllrt India's eXflorts must be given suitable coal. It is hoped to improve 
the raiaillFlI of good quality coal along with other qualities. . 
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Mr. K. O. lfeoo: May I ask whether it is a fact that the bunkerinl require-

ments have to be met by first class coal as stated in this question? 
'I'h. BOJlOU1'&ble Sir Bdward Benth&11: That is so. 
Krr It. o. lIeov: Is the Honourable Member in a position to state t.o wba' 

erlelU; the internal demand for first class coal will be aiet!ted by the provi-
Hion of first class coal for these purposes? .. 

The Honourable Sir J:dwarcl Benthall: To the extent to which coal i. require 
ed for bunkers in Indian ports. . 

Mr. It. O. 1I101J: Is the Honourable Member in a position· to assure' the 
~  that so far as· the internal consumption of first class coal is concerned, 

it will IIot be affected in the least by the commitment of Govemqlent in regard 
to the provision of first class coal for these purposes? 

The Hoaourable Sir Bdward. Benthin: No, Sir. If coal is provided for 
bunkers, alol it must be, !.o deal with Ind(a's import.a 'ftDd 'exports, obviously 
that amount less will be available for other purposes. .• 

Kr. E. O. lflOlJ: Has the Honourable Member received any representa-
tions on this subject? . 

'lhlt Honourable Sir Bdward BeDth&ll: The !IIubject is n.lwnys under consi-
cJeratioJJ, 'wtlekly or even daily. 

DOUBLING 01' RAILWA.Y LINB BIlTWBBN DBLHI AND AGti 

Me. -llr. '1'. '1'. ErIIIm&machail: Will the Honourable the Railway Member 
please state: 

<a) whether there was a project at any time th double the line between 
Delhi and Agra on the Great Indian PeninstIla Railway; Rnd, if 110, when, and 
why it has not been taken up till now; . 

(b) whether he is aware that for want of 0. double line lU'\ns of the down 
trains aM delayed waiting for the up trains and .vice verBa; and 

(ll) whether in the list that has .been drawn up for post war rpcoustruction. 
\here is any idea of including this project of doubling the Agra Delhi chord 
and, if 80, what place it has on the Iiat? . 

The Honourable au Bdward Bentb&ll: (8) There has heen no such projeM 
submitted to the Goveisnment of India. 

(b) On single lines, it is impossible to o.vQid o.ltogether delays to trains fol' 
crossing purposes, and the Agra-Delhi Chord is no exception. 

(c) With B reduction in military transport requirements, traffic on the· Agra-
Delhi Chord is not likely to take up available capacity &nd justification for 
doubling thi" chord line,tberefore, nppenrs to be unlikely. The list of works 
to be 11l1dertnken for post.war reconstruction has I1-ot yet heen finalised. 
DB8IBARILITY OF POSTING URDU-KNOWING POSTAL CLERKS IN CENTRAL fROVINCES 

64:7. ·.awab Slddlqui .All Dan: (a) Boes the Secretary fC\l' Posts and Air 
propose to consider the desirability of posting Urdu-knowing clol'ks, at II!Rst one 
in ench Post Office, at the Tahsil Headquarters in the Central Provinces anel 
Bemr, in view of the fact that Urdu-knowing public ~  ~ difficulty 
as thfl Polltal staff does not know Urdu language? 

(h) Does the Honourable ,Member propose to direct nn enquiry to be mad. 
as lo· why some Urdu letters sent by me, specially to Messrs. Ohulam Ahmed 
Hasan, M.L.A. of Telegaon Dasas8r ~  and Abdul S"9.ttBr Farooqi, Editor· 
of Al-FaTooq, Kamptee (Central Provinces), were sent to the Dead I.etter 
Office. Bombay, and tqen redirected to 1Ihe addressees, thereby ('ausing moon-
venien('o and unnecessary delay? 

(,:) What arrangement exists at present at Branch Post Offices in Berar, 
where the postal work is being done by the Marathi-knowing s<:hool masters 
for the delivery of Urdu letters and payment of money ordt:lrs writt.el! in. ~  

(d) Does the Honourable Member propose to condider the deSirability of 
eonvert,ing the Branch Post Office into a Departmental Bub-Post Office d 
Telegnon Dasasar (Berar)? 

(e) Do Government propose to direct the Postmaster. General, Centra\.. ~  
Nagpur. to ask the InspeC'tor of Peist Offices and the ~  of Pbs, 
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Oftices in Berar to give preference to Urdu ~ school teachers while making 
appointments as they.·know Marathi language alsol 
(f) What are the names of those Sub·Post Offices in Berar where no MU9lim 

has been Rosted as Sub· Post ~  for the last ten years 1 

(g) Are Government. aware that Mail Motol'll in Berar run late every da,. 
with the result that public experiences great ~  in not getting post 
in time? 

Sir Guranath Bewoor: (a) The Honourable Member's Ilttentioll i, invited to-
the reply given to hill starred question No. 818 on the 19th November, ).948. 
I may, however, add that the Postmaster·General, . Central Circle, has .inee-, 
issued instructions to. post at least one Urdu.knowing clerk to as many post; 
offiees ill the East and West Berar Divisions as possible. 

(b) ~  An enquiry will be made. • 

(c) Every attempt is made to have Urdu letters read by Urdu.knowing.loca! 
residents and delivered to the addressees. As regards money orders written iD 
the local Indian language, the money order clerk in the bffice of it.sue tranl-
oribes the name and addres!! of the payees unles9 he knows for certain that. 
the laLguagE' used by the remitter can be read at the ~  of payment. 

(d) Thf: Postmaster·General will be asked to examine the proposal. 

(Po)-The ~  Central Circle, has already islued instructionf; 
to the Superintl!tldents of Post Offioes concenlfld in the matter. • 

(f) Gcyemment have no-information and do not; propose to call for the same' 
as t.hl) tune and labour involved in i.ts collection is not j11stified in war time. 
(g) Government have no infonnation but ,,-copy of the queltion is heinS' 

sent to the Postmaster·General for such action 'as he may ecmsider suitable._ 

CmcLB TBLBOB.APll SDVI0lI:8 

. MS. ·S,ed Ghulam Bhlk lflUaq: Will the ~  for Posts and Air 
be pleased to state: . .-

(a) the number. pay and grade of-(i) CirclE' ServiCe Telegraphists,. 
(ii) Second Grade Clerks, (iii) Telephone Operators and (iv) Mistries, employM 
in the Telegraph Traffic and Engineering Branches in New Delhi; 

(b)· the housing arrangements made bv Government for the officials mentionec! 
in (a) above, the localjty and number' of quarters allotted to them, and the 
distance of such ctuarters from the offices in which they work; 

(c) whether it Is a fact that t.he said officials perform their duties at all 
hours during day Bnd night, in all kinds of weather aud in all seasons; and 

(d) whether Government propose to build or allot a lufficient number )f 
quarters during the next financial year in a locality near their offices to relieT&. 
the hardship suffered by these low paid and overworked official, 1 If not, wh, 
not? ' 

Sir Gurunatih Bewoor: (a) A statement giving the infonnation isplaceci on 
the table of the House. -

(b) The Department has prQvided 141·D type, 25·E type and a (·ertaiD 
~ ~ of Duftary ~  quarters for the' ~  of the Punjab and NL W. F. 
Cll'cle III New DelhI. Of these, 48-D type quarters 'lIl the Baird Road and 
26·E ~ 20 Duf!Bry ~  quarters at Qarol Bagh are at present occupied by 
ihe offiCials D?entloned m. the reply ~ part (a) above. These 8le ot a distanoe: 
of about 1 mIle and a nilles, respectIvely. from their office . ... 
(c) Yes. 

(d) Aport from the excessive increase in the cost of building, the Tery serious 
shortage of materials and labour and the over.riding urgency of other war 
requirement!'l in Delhi make the construction of more quarters extremely diS. 
eult at present. The question of providing more quarters will, however, ~ 
eumined from time to time. 
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Pay 

(il ~  Serviae telegrapbiltl N R •. '5·"·3·80.'.110 with a minimaaa 
. r.aauneration of R •• 66 p.m. . 

(iI) BeOond grade olera 

.tiii) Telophone Operaton 

(iv) lIiIk'iei 

• 

1.0 01dlloale RI. "·4·BIS 
ReviHCl Scale Ba. -~  

-fhvtHI 
. 181 Old Scale R •• 45·4.145: 

ReviHCl Scale R •• 915·4·115 .. 

Qrade II 
Old Soale R •• 45-4·85. 
Reviaecl Scale RI. '0·40·'.85. 

B".. T.mporary War ........ 
Male Operatora RI. 60-4·80. I 
Female Operator. Ra. 9O·5·IH. 

It :RI. 120·5.145. 
RI. 45·6·115. 
RI.45"'86. 

014 BOGIN. 

Reviliad Scale BII. 40·3·11·15 
N. B.-Temporary mist&. are alao .aaploy-eel 

on a daily wage of RI;2 . 

ClBoLB TBLBOLU'H SQVIClCS 

519. ·1,.. CJ.hulam Bblk .WaDI: Will the Secretary for Posts and Air be 
"pleased te state: 

(a) whe.ther it is a fact. that before 1938 there was an All·India Telegraph 
:8ervice; and. if so, wllat the pay and grade of Telegraphists recruited therein 
was, and whether each of them got Rs. 40 per menflem house rent -or free 

-.furnished family quarters; . 
(b) whether, since the year 1988 or thereabout, recruitment to the Service 

mentioned in (a) above has been stopped, and Circle Services have been substitute 
ed fur the said service; and, if 80, the pay and grade of the Telegraphists of 

>8uch Circle Service; . . 
(c) whether each Telegraphist is paid three pies per messagl:l on all messages 

over aud above 200 per day wh4!h he fends during his duty hours; whether the 
amount so paid is known as pie money; and whether it is not compulsory for 
''Telegraphists to elim pie money; . 

(d) whether it is a fact that Anglo-Indians recruited as Circle Telegraphists 
.are &,iven a starting pay of Rs. 55 per mensem, while Indians get a starting 
pay of Rs. 45 per mensem; whether an allowance of Rs. 10 per mensem lot 
-each Indian Telegraphist has also been sanc..tioned; and whether a Telegraphist 
is entitled to this allowance of Rs. 10 whether he earn! pie money or not; 

(e) whether it is a fact that the allowance of Rs. }O is deducted from pie 
'money in case a Telegraphist earns IIlore than :Rs. 10 as pie money; 

(f) whether it is a fact that charge sheets are framed against Telegrappists 
. -who do not earn pie money altbough they may be despatching t.he number of 

messages per hour ~~  they are required by the Telegraph Manual to 
-despatch, thus spoiling.. the charllc]er rolls of. Telegraphists; 

(g) whether the Telegraphists are required to work from six to eight hours 
"per day, are made to work for two hours even on Sundays, get no holidays 
except Dill'aZi for Hindus and Id·uZ·Zuha for Muslims, and wbether even on 
these two festivnl days tbev are made to work for two hours; Rnd 

(h) whether ~  propose to i!;sue st-rid orderl! to officers ~  
'not to treat the Telegraphists in the way stated in (e) and (f) above? 

I1r &unmath .tWOOll': (a) Prior to 1981, recruitment to tbe &f'rnce of tele-
graphists was on an All·India basis and the teale of pBy for "uoh General 
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Service Telegraphists wail Rs." 80---.)-100-10-250 with rent-tree quarters or 
a hou€-'e rtlnt allowance in lieu thereof at rates varying from Us. 15 p.m. to 
Rs. 611 p.m .. according to locality. There were also r..t ~ time local and 
atation services of telegraphists on lower 0',1 ~  of pay. 

(b) Yes; lIince 1931. The scale o·i pay d circle servictl telegrtlphisto is 
Us. 45-45-3---6(}-4-120. 

(c) Pie money is granted for all ~  dispO!;ed of on certain circuits 
only which are designated flS pic 1ll()iH! .... L"ircuits, in exeess of 150 messug!>s 
per tenn of duty 011 Morse ~  and 200 messllges per term rof duty on 
Bilildot, Murray and Teleprinter circuits. The rate of pie mOlley is", pies 
per ~ 011 Morse circuits and 3 pies per ~  ;>u (,t.her circuits. It· is 
not ~  for telegraphists to earn pie money. 
. (d) and (e). The facts are not ·as stltted.The minimum remuneration of 

all cin:le service telegraphists, whether Anglo-Indians or Indialls, has been 
"fixed at Rs. 55 p.m. in the scale of RI;. 45-120' as given in the reply to part 
(b) e.bove.. Where the pay admissible under the ordinary rules in the hasic 
scale of pay is less than the minimum remuneration of Rs. 55 p.m., the difftlr: 
ence is treated as special personal 1I1Iowance to be absorbed in future incre-
ments in the basic pay. Pie money is treated flFJ fln item of remuneration 
'which ill in the nature of pay for this purpose. 

(f) No standard for despatching messages is laid down in the departmental 
manual;. A telegraphist must s,end or receive during his term of duty so long. 
as there i" traffic. Disciplinary action is taken for giving an unduly low out-
tum, or for delib.erate slowing down of work. .. 

(g) 'felegrupOists are required to work froIll 6 hours to 8 houN. per day 
on all dn;vs except Sundays and Telegraph holidays. Duty 011 Sundays averages 
2 flours per Sunday calculated over every four consecutive Sundays. OrdinariIy 
there are six telegraph holidays, viz., New Year'& Day, Good Friday, King's 
Birthday, ld-uz-Zuha, Diwali and Christmas Day, but tha observance of King'. 
Birthday Ilil Ii holiday has been discontinued temporarily during War. On 
Telegrflph holidays' also the term of duty is 2 hours. 

(b) Doe& not arise in view of the reply given to parts (e) IlJld (f) above. 
Mr. lIubammad Bauman: Jn reply to part (f) of the question, the Honour-

ahle Member said low outtum and deliberate slow work. Who looks sfter 
wheth')r it was deliberate06ction on, the part of the Telegraphist or the wori 
was not enough to warrant that? 

Sir G1IhID.&th •• woer: There are Telegraph Master. and IlUpervillors. who 
are in eharge and keep constant supervision of the work of the ~ 
and it is they who can say whether it is deliberate nction (r whether it wu 
a math!r Jlot within the control of the Telegraphist. 

Mr. lIubammad lIfaUoID&D: May I ask "'hether the ussigne<i.reaRonll are put 
in the forr.l of a charge-sheet or whether it depends on the Itlere whim of the 
ofti(,Ar who is in charge and who looks after such things? 

SIr. Gunm&th •• WOOf: It depends on the facts and not on the whims. 
NEW CADIUIl OF CARRIlI:R ATl'BNDANTS 

tl55O. ·8y84 Ghu.lam BIUk lIfairana: Will the Secretarv for Posts alid Air !,,, 
pleased to state: . 

(a) if a new cadre of carrier attendants hus been recently cpcated; what the 
~ of pay of ~ new. cadre is, whether recruitmen. to this cadre is to be 

made on an All-India baslB; and whethflr the service will be transferable within 
the Circles only; 

(b) whether recruitment to the cadre referred to in (a) will be made through 
competitive examination; . _ 

(c) whether Government propOse to recruit 50 per eent. of the new carrier 
attendaub; from Telephone Operators aCf'ording to the model of rotntion; jf 
not, why not; and . 

tAnn'er to t.hi. que.tion laid on t.he tablt' , the QUe8tioner having exhausted bi, quota. 
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(d) whether Gonrnmellt propose to recruit the oarrier attendants on a circle 

basis so as to give min9rity communities Co better cbance of getting appoint-
ments in better proportions; if not, why not? . . 

Sir GUl'UII&th B_woor; (8) The reply to the first part is ill the affirmative. 
~ scale of ~  is Rs. ~ - -  and Carrier Attendants belong to 

an ~  cadre and are'liable for service anywhere in India. 
(b) Yes. ' 

(c) The Elxisting rules do not provide for any reservt1tion for departmental 
candillatell and all vacancies in the cadre are due to be filled Etccording to the 
model communal rotation. The question of reservation of a certain percentage 
of appointments for departmental men is, however, receiving the attention of. 
Government. 
(d) The question-will be considered. 

MU8LIl't18 A8 TELBGBAPH MASTEBS 

tl&l.' -S,1d Ghulam BhIk Jf&1raq: Will the Secretary for ~  and Air '>e 
pleased,to state: . _ 
(a) the total number of Telegraph ,Masters employed in the Department, and 

the total number of Muslims holding the post of Telegraph Masters; and 
(b) whether Government propose to reserve two-thirds of all future vacanoies 

in the cadre of 'l'elegraph Masters for Muslims in order to make up the leeway? 
Sir G1Il'UD&th Bewoar: (a) The total llumber of 'relegraph Masters is 276 

out of whom 6 are Muslims. ' 
(b) No. ' 

PaOMOTIONS OF TELlIPHONE OPEBATOBS 

t662. -Sjed Ghulam BhilE.airUll: Will the Secretary for Posts and Air be 
pleased to state: . 
(a) whether there is any fixed proportion between Telephone Operators of 

the 'First and Second Grode, and whether on a Grade I Operator being appointed 
Officiating Telegraph Supervisor or promoted to the post of Selection Grade 
Monitor or 'l'elegraph InsFect,or, an officiating alTangement is made promoting a 
Grade II Operator to Grade I; and .  . 
(b) whether, in view of the obdotls nncertainty and consequent hardship 

resulting from existing conditions, Government propose to fix the proportion of 
Grade I and Grade 11 Operators ~ 50 per cent. each? 
Sir, Gunmath B.woor: (a) and (b). The proportion Oetween I (lnd II grade 

~  flosts of time sea!e telephone operator:s .including monitors Hnd tele-
phone inspectors hilS recently btlen fixed at 50: 50. Officiating promotion from 
the second to the first grade is not permissible as the duties of the posts in 
the two grades are interchangeable. .' 

SDIOR SUBORDINATES PRoMOTED TO LoW-BR GAZBTTED SUVIOB IN TBAFnc AND 
COMMBBCIAL BBANCHES, NOBTH WZSTEBN RAILWAY 

t668. -nan Babadur 8ha1kh l'ul-l-JIaq PIrach&: Will the Honourable 
Member for Railways please ,state: .  , , 
(a) the number.by communities of senior subordinates promoted to the Lower 

Gazetted Service in the Traffic and Commercial Branches of the North Western 
:Railway \luring the last two years; 
(b) if it 'is a fact that two posts in the Lower Gazetted Service have been 

recently temporarily areated in the Commercial Branch of the ~  

Office, North Western ~  if so, whether any Mus'im has been promoted 
to fill any of these posts; 
, (c) if it is a fact ~  three addit,ional posts of Senior Claims Inspectors have 
been cl'ented in the Headquarters Office of the North Western Railwa;v;and. 
if so, whether IIny Muslim has - ~  promoted to any of these posts; and 
(d) if it is a fnct. that the Traffic Officers' Association and the Engineering 

Offiet'rs' Association of the North Western Railway have protested' "",ainst the 

t Answer to thi. queation laid on t,he table, the questioner baving ~  hi. quota. 
~  to thb qlleltion laid on the tahle, the queBtioner being abient. 
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pollcy of grunting extension of service to superannuated officers; and, if 80. 
what decision has bElen arrived at on their· representation? 

The Honourable Sir Edward B_tbaIl: <a) 5 Hindus, 4 Muslims, 8 other 
minority communities and 10 Europeans and Anglo-Indians. • 
(b) It is not clear which two posts are referred to. If the two latest posts 

created in the Commercial Department are meant, the reply to the second part 
is in thu nt·glltive. . 
(c) Three posts of Claims Inspectors have been temporarily upgraded to 

Senior Claims ~  and one of these is held by 0 Muslim. 
(d) YtlS; Govemment's policy in tlris matter has been €·xplained roth. 

General Manager who has been instructed to ~  it to the officers conc·emed. 

PBOMOTIDN OF SENIOR SUBORDINATES AS SUB-STORE-KEEPERS ON NORTH WESTERN 
.' R.uLW,A.Y 

tMi. -Khan Babadur Shaikh J'ul-l-Jlaq Pir&cha: Will the Honourabltl 
-Member for Railways please state: . 
(a) if it is a fact that a selection was recently held on J;he North Western 

Railwa;i for the promotion of senior subordinates as Sub-Store-Keepers; 
(b) if it is a faot that aomemen .out of the seleoted list have alread): been 

prorooted as Sub-Store-Keeper i . 
(c) if it is a fact that· it ia now proposed -by the Administration to canoel the 

selected list; . 
(d) if the reply to (c) is in ·the affirmative, the reason why the selection is 

proposed to be cancelled, and what is proposed to be done with regard to the 
remaining selected men who have not yet been promoted; and . 
(e) if the reply to (c) is in the affirmative, whether persons already promoted 

from the list of selected candidates to the post of Sub-Store-Keepers will be 
reverted; if not, why not? . 
The HonOUlable Sir Edward Benthall:· (Il) Yes. 
(b) Presumably a selection held in :FebrulLry, 1943, is ineant; j£ so the reply 

is in the aflirmative. . 
(c) 'l'he list made in February, 1948, was ~  .. 
(d) The list was oanoelled, as it appeared that there had been a diversi" 

in the standards adopteq;. the mell who were in the original list t,ave again 
secured -places in the revised list framed in December, 1948, Rnd they will 
obtain pron.otioo in their turn. . 
(e) NCI, because they have 80 far proved satisfactory in the posts they noW' 

~  \ • 

&rAl'l' PBOIIOT.D 'fO Lown GADTTIID 8ono. or RAILWAY CLB.lBma AoooUlftl 
, 0nI0il 

. tlU. -Do" Balladar SUIldL ~  PI.r&cJI.&: Will the Honour=ible 
Meinber for RaUways please state:· • 
(a). the number of .clerks dealing with promotions,. tranS'fers ~  leave, etc., 

in the Establishment a'Ild other Sections of the Ratlway ClearlDg Account. 
Offioe, and the number of Muslims among them; 
(b) the n1lDlber of men, oommunity-wise, promoted to the Lower Gazetted 

Service during the lut two years; and , .. 
. (c) the l'eaBons ~  not observing communal percentage in. the ~ ~~ 
made for the Bationiftg 8cheme and coupon sellini purposes m the Delhi DlVl-
sion, North Weatem Railway? 

The Honourable Sir Edward BeaUl&Ul (a) The number of clerks dealing 
with bstablishment and allied work is 61 out of which 18 are Muslims. 
(b) 5 men (of whom one has reverted) were promoted to the Lower Gazetted 

Servi('e in the last two years. They were all Hindus. 
(e) Pr(lsumably appointments filled by direct recruitment are referred to .. 

In spit.E' of the best efforts it was not found pOBsible to recruit Muslims to 
the required number. 

t Answer to this question laid on the table, the queltioner being abaent. . . 
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HOLIDAY FOB 8BAB·,·BARA'l' NOT GJU.NTBD TO lfuSLDIS ON B •• GAL·.AND 

ASIWI RAILWAY 
t656 •• J[b.q Bahadur Sha.tkh l'uI-i-Baq PIracba:. Will the lionourable 
~  for Railways please state: • 

<a) if it is " fact that the Muslim staff of the Benga. and Assam Railway 
Accounts Department applied for holiday on the occasion of the last 811ab·i. 
BaNd, an important Muslim festival, but were refusl:'d holiday by the Deputy 
General Manager on the ground thltt the Bengal Chamber of Commerce, . a 
non·MusoJim Body did nQt observe holiday on that festivai; 

(b) if it is a fact that the Muslim Chl!omber .of Commerce, in spite ot the 
request of the Muslim staff, was not consulted; if so, under what circumstances 
a non·Muslim bod:v was considered more authoritative for a Muslim festival 
than a Muslim body; and . 

-(c)· what action the Honourable Member proposes to take in ·tbe matter to 
console the injured religious feelings of the Muslim community, and to allow 
the Muslim staff a holiday on the occasion of 8hab·"i.Barat in the future? 

ft. Honourable Sir Edward B.ut.ball: (a) Yes. 
(b) The reply to the first part is in the affirmative; it bos been the practice 

to al!l!ertain from the Bengal Chamber of Commerce whether commercial 
houses are ordinarily' open to such festivals. 

(c) I am informed that neither ·the Bengal Government nor the other two 
Railways closed their office!! on the day in question IUld cannot, therefore, 
admit that the action of the B .. & A. Railway has legitimately injured anyone'. 
feelings. Persons who could be spared could have obtained o.'lsual leave for 
the day. I cannot undertake that a holiday will be granted for 8'htlb·i·BMGf 
in hiture. .1'" . 

ScmaDULlDD CASTES STAJ'I' 0., SUPPLY DJlPAB'rIIBNT 
t6&7. '-.r. Ptare LaJI'Eureel: (a) Will the Honourable the Supply Member 

pleae state the communal representation including that· of the Scheduled 
Cute. in the Gazetted and Non·Gazettea St8.ft of the Supply Department? 

(b) ATe Government satisfied with the pre6'ent representation· of ~ 
Scheduled Castes in .the Supply Department? If not, what ~  steps do 
tlaey propose to take in order to secure their due representation in the said 
Department? . 

(0) Do Government propose to reduoe the educational qualifications ·for the 
above Gazetted and Non·Gazetted posts, in the case of the Scheduled Castes? 
If not, why not? • . 

'rbe HODOUrablt DeWlll BIU41Ir Sir A. JrUIIIWaIId ~  (a) The 
information asked for by the Honourable Member is being collected and will be 
laid on the table of the House in due course. 

(b) No. The attention of the heads of Departments and of Seleotion 
Committees has been drawn to the recent Government order on the subject and 
it. is hoped that applicants from the scheduled castes will be selected in larget 
numbers. . 

(c) No. 
. RBSTBIOTIONS ON DTBY mTO QUETTA 

558. ·Seth Yunf Abdoo" BarooII. (on behalf of Qut. Kallammad Ahmad 
KaIml): (a) Will the Foreign Secretary please state if it iii a fact that entry 
in the City of Quetta is prohibited without special permits? If 80, from what 
date? .-

(b) Is it a fact that even the bona fide residents of Baluchistan are also not 
allowed to enter Quetta without wcb permits? . 

(c) Is it a: fe,ct that, in Baluchistan, Quetta is the only City which Bupplies 
the necesaitieB of life to the province and where medical aid is available for the 
inhabitants? 

(d) Is it a fact that these Mstrictions on entry in Quetta are causing great 
hardship on the ~  of Baluchistan and are adversely affecting the trade 
of the plaee ~ . 

t ~  to Uti. queet.iou laid on the table, the qaeltiour ~  a_nt. 
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(e) In \Tiew Of these hard.wp., ha-ve Government CODBidered the advisability 

of relaxing tbeee restrictions at Aeast in favour of. Baluchies, the residents of 
Baluchiatan ? 

Sir Olaf 0&108: (a) Yes, from the 27th Maroh, 1948; under the Quetta (Con •. 
trol of Ingress) Order, 1948. 

(b) No. Permanent residents can obtain a certificate of idefitjty, exempt-
ing them from obtaining an entry permit. Moreover, migratory tribesmen,. 
whether Baluch, Brahui or Pathan, are exempt from the operation of the order. 

(c) No. 
(d) No. . 
(e) The Supply positIon is still difficult, and it is not proposed to relax' these-

restrictions at present. . 
Mr. Lalch&nd Havalra1: With regard to part (a) of the question, may I ask 

1I'no is giving those permits? Those persons who go to Quetta, do they get their 
permits in Quetta itself or have they got to secure them at the place they left? 

• Sir 01&1 Oaroe: They secure them in quetta. 
Mr. ¥uh&D1mad H&WD&Il: With reference to part (b) of the question, what 

is the cost of securing such permits? Is there ·anJ' fee charged for tHem? 
.. Sir 01&1 0&108: I must ask for notice. I know there is a small fee for the certi-

ficates of identity but I am n9t sure about the permits and I must ask for notice.· 
Jrr. Kuhammad Ha1UUll: This arises out of the original question, whether-

there is hardship or not and 80 the question of fees also arises automatically? 
Sir Olaf 8&1'08: I have riot got with me the actual fee list whether there is. 

fee for special permits or not. . 
Sir Knhammad Y&IIlbl DID: May I know where these people have to wait. 

before they get ~ permits for entry into Quetta? What are the facilities for' 
these people to stay? 

Sir 0111 0&1'08: They have j;o obtain a permit from the Political Agent. This 
rule is in operation for the past one year and everybody Itnows this. It is aleo< 
widely advertised that, except in the case of the. indigenous population, permits.. 
have to be obtained. 

Sir .KuJy.mmNl Y" DaIl: My queltion was .this. Supposing a man ~ 
reached Quetta station. Is he then to apply for permit? If 10, up to the time-
he receives the permit, where has he got to stay? . 

_ Sir Olal Oaroe: I do .not understand ·the Honourable Member's question_ 
Does the Honourable Member mean that the man is already in Quetta and he-
wants to leave Quetta and get back· again to Quetta? Or does he mean that the-
man wants to enter Baluchistan for the first time? 

Sir Kubammtd Yamin Daa: If an individual wants to go for the first time-
to Quetta, before he obtains this permit from the Political Agent, where is he-
to stay on? 

Sir Olaf Oaroe: SuppoaiDg the man· is in Lahore, presumably he would re-
main in Lahore until he gets his permit. 

Sir Ka.bImmad Yamin DID:- Does it mean that the man cannot even enter-
Quetta railway station? 

Sir 01a: 0&1'08: The man would \\Tite and ask for permit before he leaves his . 
. place of residence. 

JIr. LIlclLlDd RaVllral: May I know whether it will not be fellosible that the 
District Magistrate of the place from which the man may go be authorised to· 
issue permits? 

Sir Olaf 0&108: No, Sir, because the District Magistrate of the place where-
from. the man wants to go, for instance a place like Lahore, will not be in a· 
position to say how many permits can "}lroperly be given having regard to the· 
supply position and the fullness of Quetta and 80 on and 80 forth. 

111'. B. A. S8UI&r .. KIllIk Sa": Is it possible that if a person wishes to go 
to Quetta, railway tickets will not be iBBued to him unless he produces a permit? 

Sir Olal CJ&roe: I do not know. I wapt notice . 
.,. B. A.. Satbar B. Zaak Salt: Do I understand the Honourable Member 

to say in reply to.part (b) that permanent retidents get permits enabling them 
to go without these passes? 
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Sir Olal 0IY0e: Permanent relJiden_ are exempt. from haviDg ~  'l.'Jw 

.object is to prevent the population of Quetta ~ bem, en<>rmOual7 swollen b7 
people wishing .to go there on a holiday or for some other purpose at the end of • 
long railway leading to a deficit supply area. 

B.A. ON lJrlPOBT 01' LtiTBBB. ETO., TO FISRIN DISTRICT. 

159. -SeUl YU8Uf AbdoOla Jlarocm (on behalf of Qui Muhammad Ahmad' 
ltumi): (ay Will the :Foreign Secretary please state if it is a fact that import 
~  leather, articles of Jeather, tell", clot.h, etc., has been recently ~  in 
the districts of Pishin, and parts of Chagai, for ~  past? If so, since 

when? . 
(b) Is it a ~ that the alleged reason for the prohibition is that the things 

.may not, go over to Afghanistan or Persia'? 
(c). Is it 1\ rnct that the main source for the maintenance of the residents of 

these areas was trade in these articles, and that they are sutlering very ba''\!Y 
-from this prohibition? 

(d) In view of the great hardship caused to the residents of these parts by 
:these restrictions, have Government considered the advisability of rl;'laxing these 
"restrictions, and ma:king proper arrangement at the frontiers of Afghanistan and 
"Persia for stopping the export of thelre articles to ~ areas? 

Sir Olaf OIlO8: This question will be answered by Diy Honourable friend, ... he 
Commerce Member. 4 , . . . 

CoI!IIJrlITTEE OF SELECTION FOB REOBUITlIONT ON BENGAL AND AsSAM RuLWAY 

680. -Mr. KuIlammacl Bauman: (a) Will the Honourable Member for Rail-
-ways be please to state if there is any programme in the contemplation of the 
administrative ~ of the Bengal and Assam Railway for setting up a 
(Joinmittee of Selection for recruitment ?'. . . 

(b) What is the probable number of this Committe-e expected to be, and 
1. the Benga'l and ABsam Administration being asked to receive the approval of 
the Railway Board before nominating officers to serve on the Committee? 

(0) What- is the quota of appointments for the Muslim. community ~  the 
!Bengal and Assam Railway, and what safeguards do Government propose to 
make for its observance by any Committee of Selection? 

fte Honoar&ble Sir 1:41rIrcI Beat1alU: (a> .No. 
(b) Does not arise. 
(c) 45 per cent. on the E. B. Section and S5per cent. on the A. B. Seetion; 

-these will shortly be combined. The second part does not arise. . 
J(r. XvJwamld RMIJIIaIl: May I know what steps have beeh taken by the 

Railway Board to see that the quotas fixed are rightly worked? 
fte JIOAOarallle Sir 1:4-...1 BIIlUa.au: The situation is being watched 

ngularly. .. • 
JIr. Muhammad B&1IJIl&Il: Does the Railway Board get monthly l'eport of 

:recruitment? 
'!'he JlOIloarable Sir I:dward B_UIaIl: I do not know whether .they get a 

'Dlonthly report; but they get frequent reports of whaf! is going on there. If I 
.may say so, the Honourable Member's frequent questions more than help ta 
-elucidate the position. 

Dr. Sir Zla 'UdcUD. Ahmad.: Is there any officer of the Railway Board watchiqg 
the working of ~ quotas? 

'1"ILe Honourable Sir 1:4ward B8ILth&Il: Yes, Sir . 
•• KuJlamm'd B&1UILIIl: Is there 1Iny Muslim officer? 
'The llOl1OU1'&ble Sir I:dward BenUlall: Yes, Sir. 

MUSLIMS IN BENGAL AND AssAJI RAn.WAY 

MI. -Mr. Kuhammad Bauman: (a) Will the Honourable Member for Rail-
way. pleaS'e state the total number of staff working in the Drawing Office, Civil 
and Mechanical, in the Bengal and Assam Railway, and the number of Muslims 
therelu? . , • . - .. 
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(b) How many persons were recruited in this ~  during 1942 and 
1948, anei were th&se vacancies advertised? ." . 
(0) If the reply to (b) is in the affirmative, what was the number of applioa-

tions from Muslims· in response to such advertisements, and wh,t waa tha 
number.pi thOle who. were interviewed, and with ,what resultfi? 
(d) What was the composition of the Selection COD\mittee for this purpose, 

how ~ appomtments were made from the departments other than this, and. 
what was the method adopted for ~  so? 
The HdDo'ilrable Slr Edward Ben : Information has been called for and. 

a reply will be laid on the table of the House in due oourse. 

APl"OINTHBNTS JUDE IN TIIB STan DBP'&B'rJrIENT, BBNG.&L .&ND· Ass'&)[ RAILWAY • 

. 682. -:Mr. Kllbammacl Bauman: .. (a) Will the Honourable l\lember for Rail-
ways be pleased to state the total number· of appointments made, temporary or 
~  cadre, in the Store Department of the ·Bengal and Alum Baillya, 
during the present financial year (i.fl., between the 1st April, IMS,.ana. the 29th 
February, 1944) and the Communal Composition of such appointmepts? 
(b) What ·was the method adopted for tecruitmenot, and what is the number • 

of persons ,taken from the same Department or the other Departments on the 
same Railway, 'and what is the number of persons recruited directly from ')ut-
side? . 
(c) Were suitable 'Muslims allowed to appear before any Selection Board, 

what was the number of those who were gran1fd interviews during the year, 
and how many of those Muslims were considered fit? 
(d) ~  was the total number of applications received in'response to 

'advertisements, and what was the Dumber of applications from Muslims? 
(e) What was the composition of the Selection Committees set up for recruit-

ment for the requirements of the Store Department and did any Muslim officer 
sit on such Committe.? 
The Honourable Sir Edward BentUn: Information has been called for and 

a reply will be laid on the "table of the House in due course. 

GBIBVANCES OJ' TBlIIl"OB.&BY CLBns IN THE GENlIB.&L POST OFFICE, DBLBI. 
683. -Seth YulQf Abdoola HarooD. (on behalf of Qui Mubammad. .Abmad 

Kuml): (a) Will the Honourab)e the Secretary for Posts 'and Air.Department 
please state with reference to the answer tq, question No. 896 regarding griev-' 
ances of temporary clerks in the General Post Office, Delhi, which was replied 
to on the 29th March, 1948, if it is a faet that the posts oooupied by the tem-
porary clerks in Delhi were created in 1987 long before the present war? 
. (b) Is it a fact that these clerks 'were engaged as season clerks ~ 8S a 

matter of fact they have ever since then been workingtfontinuously in posta 
and telegraphs offices? , 
(c) Is it a fact that these clerks have been carrying on their duties aR ~ 

ciently as person'S who entered the department as qualified clerks and the duties 
of these persons have been int.erchangeable and are ~  even DO"'"?' 
If not. what are the real facts? 
Sir G1U"IIII&th Bewoar: (a) Nine of the posts referred to were created in 1987. 
(b) Only six ~ these temporary clerks are working at present. Three of 

them were appointed in 1987 as season clerks and have since' been continuing 
either as season clerks or as temporary clerks. The other three were appointed 
in 1939 and have since been oontinuing as temporary clerks. 
(c) The reply to the first pari is in the affirmative, the latter part does not 

arise. 
INSEOUBITY IN OBBTAIN TB.uNs ON NOBTH WlltmIBN RAILWAY. 

't5M. -Sarda.r Sut SID.gh: (a) Will the Honourable Member for Railways 
plesse state if the Railway Board has been ~  of the conditions of in-
security that prevail in some tTains of the North Western Railway near about 
KundiRn Railway Station? . 

• 
tAnaW8r to thia q1l'llltion laid on the table. the queationer being abient. 
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(b) Is he aware that. bands of desperate cha.raeten cooeis1liDg of 26 or 80 
peraona whQSe ring-leaders are Amir Abdulla Khan Pathan of ~  ),{oohh, 
Mian'Wali District., Rabnawaz Khan Pathan of ~  (lhulam M;ohalDlll&d 
Darkhar of village Piplan, Mianwali Diamct, get into traiDs without. .tickets 
armed with fatal weapons, and rob and assault the Railway passengers where 
the Railway Police and Railway staff are helpless? -

(c) Is the Honourable Member aWare that severnl cases of assault and loot.-
ing have taken place ,during the lot ~ months? Does the Honourable 
Member propose to take effective steps immediately to restore law and order in 
the trains? -

ft. BcIGoarIble 8" UW11'4 .... tUD: The question should have been 
addressed to my Honourable colleague', the "'Home Member, who will reply to it 
OIl a ~  date. • 

bBDucTma OnICBBS A.T lbUOBOLOGIOAL Tlu..nn'Na'CDTBBS. 
Hill. ez:baD BaIlIclar Shlildl I'ul-I-Baq PIraCba: Will the ~  for 

Posts and Air be pleased to state: -
_ (a) the names and designations of officers giving instructiona to Assistant. 
Meteorologists and other officers at the various Meteorological training centres; 

(b) the period of stay of various officers at every training centre; and 
(c) the total number of officers, Meteorologists, Assistant Meteorologists and 

ot.her Professional A88istants "lnd Meteorological ABBistante supplied to the 
Defence Department, and ~  number of MU8lims under each head? 

8tl' ClaraDaUl Bewoor: (a) I lay on the table a statement showing the' 
names and designations of the Instructors as on the 1st March, 1944. 

(b) No definite period i8 fixed nnd Instructors are changed from time to time 
according to ndmitlistrative convenience. 

(c) The number of officers supplied to the Defence Services from the Meteo-
rological Department cannot be disclosed for security reasons. The percentage 
of Muslims to the tQtal number in ~  category is 8S follows:-

Meteorolo,in. Nil 
AMistaDt Meteorologiate • 8 
Pro_ional AlailltantB • 88' 8 
Meteorological AMinantB ' 28'8 

0f!icer.in.claa'gfl- 4f 
Mr. A. K. Boy, Meteorologist. 

Imtructo,_ 

StatemflAt • 
.dt POOfUl. 

Mr. K. Partbaaanthy, Alli.tant. Met.eorologilt. 
Mr. T. O. Dhaole, Meteorological A •• illtant. 
Mr. P. P. Joehi, Meteorological AMistant. 
Mr. V. Kalyanuundaram, Meteorological Auiltant 
Mr. O. S. Mande, Aumant.. 

°lur.in.C1&czrye-
. Dr. A. K. Das, Meteorologilt. 
Imtructor_ 

.dt NeVI IhlAi. 

Mr. K. L. Bhatia, Meteorological AIIi,tant. 
. Mr. La:i:mi- Narain, Senior Obierver. 

• ..dt KtrrQt:Ai. 
Olfieer.in·ClaMge-

- Dr. S. N. Sen, Superintt'nding Meteorologi.t. 
Dr. H. R. Puri, lletAlorologilt. 
Dr. S. N. Boy Cboudhury, AlIsi.t-ant Meteorologilt. 
Mr. V. ~  ..\Milltant.MeteOrologist. 
Mr. p, G_ N. Nayar, AMistant 'Meteorololri.t. 
Mr, N. C. Rai Sirear. ~  'Met.POroloC!ilt. 
Mr. R-. V. Badami. A,alljat&nt Mt'teorolol!;i!t. 
Mr. S. P. SiI·car. Alllliatant MettlOrololli.t. 

t Anllper to thi. question lllid on the tabl .. tht' ~  heinR -a'-nt-. 

.. 
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'OBRBVANClII 01' CoJOWNAL HOLIDAYS IN BUlTLY J>moABTIIBlO'. 

... -Mr. AUqa IIoh&a Dam: Will the HonoUl'&ble Member -for Supply 
pleaRe '.tate if it is a fact that almost all members of the Muslim community 
have. invariably been granted leave on Muslim communal holidays, while· only 

- 40 per cent. or even less of the Hindu ministerial staft have been granted leave 
on' Hindu communal holidays? 

'ft. BoIloarable Dewaa. Baha4u 81r .&, .......,.,. Kad&Uar: No Sir. In 
fact every endeavour is made to give the membe1'8 of different communities their 
Clommunal holidays, but as offices are not closed on communal holidays sOme 
tltaff hal to be present to deal with urgent w9rk. When a section is staffed 
wholly or predominantly by members of one communit.y. the. retention of a few 
~  of that community to do urgent work on the communal, holidays cannot 

be avoided. • 
Ill. Amap KobaIi Dam: Has the attention of the Government been drawn 

to an art.icle published in the ]fahTa.tta. dated the 2nd April, 1948, aoout the dis-
criminatory treatment ~  out to officers. 

The 1rmIo1ll'lllde Dewan Bah&du Sir A. BamIlW&lll1 KuC\&U&r: I understood 
that ~  part of the question was disallowed by you, Sir. 

Xr. PnIIld.ellt (The Honourable Sir Abdur Rahim): The Honourable 
Member ca.nIft>t put that. question. . . . 

Seth YUIlf Abdool& B&rOOIl: Is it. a fact that the Muslim employees were 
not allowed 1ci-uz-Zuha holiday? 

'l'JLe Honourable Dewan ~ Sir A. Bamuwami KudaU&r: It is not a 
fact. I h4've just verified all these things. As I ~  said, when a section 
is staffed wholly or predominantly by members of one community, in such 
case some of the staff has to be retained for urgent work even on a communal 
holiday. But the rule is generally observed to release BS many of the members 
who are entitled to that communal holiday. 

111'. Il • .I.. Satbar B. BIIak Sal\: Is the Honourable MelDber aware that 
1 d-uz-Zuha is· a public holiday and not a communal holiday? 

The ][OIlOUlable Dewan Blllaclur SIr A. Jr.amuwaml Kucl&l1ar: ~ must apol()o 
gise. If it' is a public holiday, the Honourable Member may take it that the 
staff, certainly of Muslims, are entitled to a full holiday. 

IMPORT AND lrIA.NUFAOTUBE 01' AloIONIUM SULPJIATB. 

587. -111'. T. T. J[rIlhnamacb&rl: Will the ~  Member for Supply 
'please state: 

(a) whether Government int.end, 8S a war measure and in order to imple. 
'ment the ,9uggestions of the Gregory Food Committee, to make available in 
India. annually, as suggested by the Gregory Committee, a. quantity of 850,000 
tons of ammonium sulphate; , 

(b) if the answer to (a) is in the affirmative, what steps have been taken 
by Government to facilitate the import of ammonium sulphate in the country, 
and through what channels; , 

tc) whether Government contemplate setting up of plants for the manufac· 
ture of ammonium sulphate in this country, in collaboration with the interest.s 
interested in the chemical industry; 

(d) whether it is a. fact that Grady Mission had suggested in 1942 to their 
Government to facilitate import into India of plants for large seale manufacture 
of ammoriium sulphate; , . 

(e) if the' &.Dswer to (d) above is in the affirmative; what .teps the Govem-
ment of India have taken to follow up this suggestion of the Grady Mission: 
and • 

(f) whether the Chemical Fertl"Mers Committee, which met some time J"l 
October. 194.11, had ~ to say in this matter; and if 80, what their recom-
mendations were? 

The Boaoarab1e Dewan" Baha4u Sir A. kmuwaml Ku4&Uar: (a) It is the 
intention of Govemment to provide 850,000 tons of ammonium Aulphate f)f 

equivalent quantity of nitrogenous fertilisers per annum as ~ as is practi 
cable. ~  ~ 
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(b) The Government have arranged to import through commercial chann81a 

about 42,000 tons of ammonium sulphate from North America and the United 
Kingdom dU!'i.ng 1944. f. 

(c) Yes. 
(d) No. 
( e) .poes not arise. 
(f) A copy of the proceedings of the committee and its recommendations; are 

laid on the table of the House. _ . . 

Proceeding. of. tAe Oonference Aeld in lai,almer HOUle on the .9ti!- and 80t'" September 
1918, to cOMider eM ~  in Indi. 0/. Ammonium .8vlpAate, , 

As aDDOunced in the prell a meeting of re.,resentativea of IndUitrialist. who are 
intereated in aetting ·up IUlphate of ammonia planta in 'this country and also ·of representative. 
of different Government Departments concerned wal held at 11 A.M. on 28th September, 

"1943, under the Chairmanlhlp of the Honourable Member, in the CommitJ,ee Room of the' 
Jaisalmer House. ' . 

A list of those who attended the Conference i. given in Appendix "A". 
The Honourable Member made lOme remarks on the fertilizer ~  ammonium 

lulphate) poaition ill this country and then called upon Sir P. M. Kharelhat to put before 
the Conference hi. views on the lubject. After Sir P. M. Khareghat ha44made his remarka, 
the repreaentatives of the varioul interests were catIed upon by the Hon01lrable Member to 
Itmte their viewi. There was then some diloUiBion on the vari9uI ~ regarding the 
produclion of amllloninm sulphate and in this ~  repreaentativea of 4he Government 
departmenta &I well &I reprell8ntativea of the varlom firms took part. 

After conaidering the points brougl)t out in the Conference the Honourable Member 
appointed a Committee under the chainnanahip or.&it. ·P .. M. Khareghat consisting of tne 
followinlP; memb8rll .' ........... .' 

Sir' P. M. Khare&hat, Mr. Kapilram Vakil, Mr: Davia, Mr. Gilmore. Lala Shankar 
I_aI, Mr. Saran, Mr. Parker, and repr8118ntatives of the Commerce Department. EducatIon. 
Health and Landa D:partment, Indu8tries alld Civil Supplies Department, Food Dppartment. 
Supply Development Committee, C. G. I., aa wen &I Dr. L. A. Bhatt and Dr. M. S. Patpl 
of the Directorate General of Supply. 

The terma of refel8nce for the Committee were as followa: .. 
(i) What. can he .done within the next two year. to produce chemical fertilisera, in parti. 

cular, ammonium Bulphate; '. 
(ii) The Committee ahliuld couaider the resources for the ahort·term policy and st,.t.e wh"t 

help IJovernment· .honld IP;ive by .... ay of impor\ation of pllDt and machinery to brinlP; this 
industry into existence for producing ammonium sulphate. ~ Committee .. hould alllCt 
conaider the production of ammunium chloride and how much could be produced in the 
light' of the ohservationa made by Mr. Kapilram V1Ikil and al80 to examinp technically the 
suitR.bility of t.his fertililer. . 

(iii) The Committee .hould aiaoex&mine the qn.tion of what technical auiatance ·ia at 
the disposal of thOle who "are in. a polit.ion to start thi. indultry .or 'think they Rre in ,. 
position '" eatabliah thii industry. The queation rep;"rdinp; the import of technical eXl'erbt 
or sendinA: from tJaia count.ry qualified men to foreign countri!'l. for obtaining technical 
information regardinlP; the plants, etc., ahonld.he 1P;0ne into. What .orvey .honld he ~ 
in thill country of a ,more detailed cl!aracter to find out the "extent and the quality of avail· 
:11-]£1 raw ~ like Il:vpllum. !'Itc. 

(iv) The Committee ahould alBO record ita viewR liS to whit part Govemment .hould take 
in ·thE' eatahlillhment of thts industrv. Whether Govemment should be thp IOle, '.e., exclu· 
"ivp ownerll of the induatry pr should thev agist th" 'induatry in other ways. 

(v) The Committl'e IIhould report on thl' general proceall which ~  be adopted for the 
IIhort·term policy ·for thl' prolluction of ammonil1m snlohate nnd othl'r aimilar fprtilizera. 
The Com'lnittee should allo report on the, lIuitahility of the Rrl'a wherl' thl' industry ,hould 
he let up ~ into conaideration the avat1abl" raw materialll AI well all the IIl1pply of 
electricnl Ilnergy. It should pxamine other tl'rhnical matt.Prs concerning the elltahliRhmE'nt. :.£ 
the industry. . 

The Committee were uked to ~  their report to thl' Honourable Memher 1w 1 P.M. 
on Mtll Septemher, 1943.', The Conferencr was adiournl'd until 2-30 1'.M. on the Mth. 

The Committee met from 2·30 to 6 P.M, on 29th nnd from 10 A.M. to ]2·45 P.M, on 30th 
September, 1943, and lIubmitted it. report to the Honourable Member ·at about 1-30 P.M. on 
the 30th. 

The adjourned meetinp; of the Conference which ~ fixed at. 2-30 P.M .. was ~  
until 3 P.M. Coplea of the report were placed hefore the m .. mherR at, "2.30 P.K. in order to 
enahle them to go through it. ~ The Honourahle Mf'mbl'r oOl'nl'd the ad.iourned ml'eti!111: ~  

. thl' Conference at 3 P.M. He atated that thl' members had time to read the Commlttl'l' 8 
report and would like the members of the Conference to exnrepp thl'ir viewp on it. Rl'vI'l'RI 
points were, discussed io detail by L\la Shankar Lal, Mr. Tattersall, Mr. Davis, Mr. 
Gilmore, Dr. Bhatt Ind others.' 'After th_ dill('uPllion& the repoPt wnR R('t'l'pt"d hv the 
Conference with ROme' slilrht. modifications. A ('opY of thl' report IlII acceptl'd by thl' Confl!r-
enreil attached herewith. (See Appendix C). ' 
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(Liat. 'f thOle who attended the Comerence ia given in Appendix "B"). . 
1n concluding the CODference the Honourable Member made the following obeervationl: 
"I think we might. DOW conchlde this Conference. Thi. report is very "aluable and lob, 

depart.eate concemed will CODIider t.be report and the whole matw will be coneidered bJ 
Government. at .. early a .tage aa poaeible. It h.. b'rought out the problem mllllh mort 
(I".arly than it waa envi-.ed at the .tart-and 1 think both .indu.trialiste and Government· 
are more alive to the reqllU'elDente of the cue than they wete before the conference .taned. 
Even .. a abort range problem there are aevera1 hurdles to be croaaed and thNe hur.dlea 
have been brought. to the DOtice in thi. report. . ' 

I think the filii thing to .ee il tlIe availability of Opium in the country and tum tbe 
~  Department on to 6 lurvey of.'t.he quantity availal!le in this country. I am not 

~  lure whether Dr. Fox haa not got lOme kind of report available, becaUBe for the la. 
~ yearl at leut. he h .. been at thil qU8lt.ion ~~  geological partiee have gone to 
Trichinopoly and other placee to find the depoaita of ,BYp8um. It is polllible they may haft 
the report ready and we can uk t.hem to furnish more particulara about it. . 

Then .. lurvey has to be made about. electric power 'and aa to whel'e thia caD be euily 
'spared under the preBent. war condiuons.· Then, we have to consider the queetion of which 
i .... the beet area where an induBtry can be set up and what are the facilitiee which .t.hl 
induatry Ihould have. Above all, we have to see which country is willing to export the 
plant, and machinery required for thil purpoae. Our Allies are willing to help, UI in a great 
many direction8. 1 am not blaming anybody but in my short experience II a Supply Member 
I have found that the countriel most. willing to help us are jUlt unable to do 10, IOmebow 
or other, and therefore we should not. be too much diaappointed if after ,til thia inquiry and 
all this attempt to get things going, we find that owing to the exigenciea of war plant and 
machinery may not be available. I.y thi8 becauee I do not. want. to create too much hOI*! 
in anybody 'that. it ill going to be an euy matter. . The moat dillcult. problem ill going to be 
in connection with obtaining the plant and machinery. Other .thing. are to my miDd not. 10 
difficult. The queation of what. facilit.iea Government elm give, whether the whole thiDg 
should be a Government concem ~ view of the importance of thia indult.ry or whether it 
should be run on ordinary ~  with a certain amount· of Government control and 
di,rection t.ha ell:ample of what i •. bemg done in Myaore, is before UI thee are comparatively 
mIRor mat.ter.. The mOlt import.ant thing il the' availability of plant. at. any price and the 
securing of them from count.riea \there they may be available. . 

In al!Y. calM!, we ~ go through all theBe 8tageR quickly and the atage may come after 
the. ~  ~ ~  lettled,. ~  the individual indu.triali.ta who have ezpre' ... 4 a 

~ to partlclp.t.e m this may be mVlt.ed to a full dilcul.ion of thil aubject. Nothing more 
'remamB . now for me to do except to thank you. 

The Conference. then terminated. 

APPENDIX A. 
Li,t 0/ the peri/on' !D1o attende'd tll.e Conference on .4mmiJnium Sulphate on 18t1& September, 

1.9".,. held in the Committee Room at the JaUalmer BOde. 
(i) RuUIIIINTATlV&8 01' G'OVDHIIIINT .n1lP,utnoarrtl. 

1. The ~  Member 'for the Supply Department.. 
2. Mr. A. A. Waugh, Secretary to the Supply Department. 
3. Mr. W. R. Target. 
4. Sir P. M. Khareghat. 
5. Mr. Aftab Rai. 

. . 
6. Brgd. Wolf. 
7. Major Taylor. 
8. Mr, R. P. Mathur. 
9. Mr. H·unie. 

10. Dr. Bhatt. 
11. Mr. Elwin. 
12. Mr. Baau. 
13. Mr. Zaman. 
14. Mr. R. C. Symon •. 
15. Mr. Tatteraall. 
16. Mr. M.ini. 
17. Publicity Officer Mr. Naidu. 
18. Dr. M. S. Patel. 

(ii) RZPUslllllTATlVICII or TID VAmOtl'1I 1'nUoI8. 

1. MIl. Birla Broe . . . . . . .0 Kr. tillmoN" Ifr. 8toIbe •. 
2. " Dalmia Cement &: PaperllarbtiDg Co. Lt.d. Mr. J. M. ~  
1. " BhadaDi Broth ... Calout... • .• Mr. JOgeMwar Perahad. 
4. ,. Delhi Cloth MfDa Ltd. La1a Slianker Lal. 
II. " D. Weidi AI Co. . • . " Mr. F. F. McIntyre. 
41. .. Imperial Chemical Induat.ri .. (India) Lt.d, Mr. T. Parker. 
7. " Kant.awaJa Nanawati Ltd. . .. Mr. B. M. Trivedi. 
fl. .. Karam Chand Prem Chand Lt.d.,· Ahmtidabacl Mr. P. H. Kriahna. 
9. .. Karam Chand Thapar &: Brae. • Mr. JIalak Ram. 

10. " G. K. Khemka • . • Mr. Ram Lal Gupt.a. n. '" KDachand Devchand ]fr. Jeewan La); 
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11. Il/e. MetturChemical " Indultrial Corporation Ltd. Mr. C. V. Go.,.l ~ " 1Ir. 

A. O. K. .KriIIbDaaW ... 
13. H 

1'- .. 
111 ... 

18.· .. 
1'1. .. 
18 ... 
18.· .. 

Modi Soap Works • .- Mr. J.K. BareR. 
Parry &I Co. Ltd.. • . . . . ..Jr(r. S. G. Davia. 
Soindia Chemical DeveloJlmlllt Corporation, Mr. N. K. Chopra. 

New Delhi. 
8epuIobre " Co. Ltd.. • Hr. D. N. ChaDd. 
8bimbhaoli Supr Mlu. Ltd. Mr.·x, S. Peerieoh. 
Tata Chemioala .' . . Mr. Kapilram Vakil. 
Hyderabad Chemioal Fertili&era, Hyderabad Mr. A. l3a1unatban. 

APPENDIX B. . 
Lillt oj the peT&O'1./I w/w attenlktl the Conference on Ammonium Sulphate on 30th S'Fte'mlu". 

19#, ~  at 3 P.M. in the tinnmittee Room at the laisalmer ~  
(i) RuBUbTATIVI;& OF G'OVEl\NKENT DUARTIlENTS,. 

1. T.he Honourable Member for the Supply Department. 
2. S11' P. M. Khareghat.. . 
3. Mr. Aftab Rai. 
4. Brgd. Wolf. 
6. Major Taylor. , 
6. Mr. R. P. Mathur. 
7. Mr. Ramie. 
8. Dr. Bhatt .• 
9. Mr. Elwin. 

10. Mr. Balu. 
11. Mr. Krishnamoorthy. 
12. Mr. R. C. SymOnl. 
l3. Mr. Tattersall. 
14. Mr. Maini. 
15. Publicity otIicer Mr. Naidu. 
16. Dr. M. S. Patel. 

(ii) ~  or THE VARIOUS FIll.MS. 

l.M/s. Birla Bro... . . . .. Mr. Gilmore" Mr. StolfNt. 
2. .. Dalmia Cement" Paper Marketing Co. Ltd. Mr. J. M. Gupta. 
S. .. Bhadani Brothen, Oaloutta Mr- Jageahwar Perahad. 
,. .. Delhi Cloth Mills Ltd. Lala Shanker Lal. 
5. .. D. Weldi ". Co. . . .. Mr. F. F. MoIntyre. 
6. " Imperial Chemical Industries (India) Ltd. ' Mr. T. Parker. 
7. •• Kantawala Nanawati Ltd. . ., Mr. B. M. Trivedi. 
8. .. Karam Chand Prem Chand Ltd., Ahmedabad. Mr. P. H Krishna. 
9. .. Karam Chand Thapar " Bro.. Mr. Malak Ram. 

10. .. .. G. K. Khemka. . Mr. Ram Lal Gupta: 
11. .. Kilaohand Devohand '.' .• Mr. Jeewan Lal. 
12. .. Mettur Chemioal " Industrial- Corporation Ltd. Mr. C. V. Gopal Rao " Mr. A. C. K. 

13 ... 
1'- .. 
15 ... 

18. " 
17 ... 
18 ... 
19 ... 
20 ... 
21. .. 

Modi Soap Works. 
Parry" Co. Ltd.. . . . . 
Soindia Chemioal Development Corporation, 

New Delhi. . . • . • 
Sepulohre " Co •• Ltd. . 
Sbimbhaoli Sugar Mila Ltd. 
Tata Chemioal . . . . . 
Hyderabad Chemioal Fertilize1'8, Hyderabad 
Ganeah Flour Mills. 

APPENDIX 'C. 

Krishnaswami. 
Mr. J. M. Saran. 
Mr. S. G. Davia. 

Mr. N. K. Chopra. 
Mr.D. N. Chand. 
Mr. K. S. Peariech. 
Mr. Kapilram Vakil. 
Mr. A. Balunathan. 
Mr. Kirpa Narain. 
Mr. Amjad Ali. 

Report on the ,tCp8 to be taken fOT the prod/letion of an adeguate qUa11fity of tertili8ers r 

erpeeially Ammonium Sulphate, in India of ,the Committu' appointed by the Fertilillerll 
Conferenoe MJd undeT the Chai1'11llZ1l3hip 01 the '-Honourable tl'e Supply Member ./XU 
adopted by the Conte.nee 071 30th September, ~  

Introduction. 
1.l. The Committee first looked into the question of the need for artifidal fertilisers in 

India. It realised t.hat the yield per acre of most crops was very low and that it would be-
considerably increased in many cal88 if proper fertili8efl and adt'quate water could be 
lupplied. At the present time, there is an acute shortage of food in the country and it is 
eS8ential to take steps to increase food production immediately. Henct' it is a matter of 
great urj;Cency to obtain the necellsary fertilisers. 

1.2. The quantity of ammonium sulphate consumed in India befol'f' 1939, was of ~ 
oriler of 100.000 tons a. year. But ft was understood that it would not be diflicult to ~  
the uM of fertililers rapidly to 500,000 toni provided pricea of food grn.ios remain at a 
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. ;...;mab1e J.yeJ; eYeD a pi .f • million toDI 11'&1 DOt too hi,h. A. ..... l ClIaDt.r1 lika .,.. 
oonaumed half a mWiOD toaa a)'Mr. The Food Graine Policy Committee hu .ugeRecCt.L. 
provilioD of 3150,(11) tone a year, to reduce our dependence, OD impC)lu of rice fromaiiroad. 
It wu COD.idered Afeat. to aim at providing at. leut thil quantity within two 18&1'1. Thil 
would alao eerye a. an inorance apiust famine. . 

1.3. It would clearly DOt. be poafible to import IUch a large quantity om, to ahippiq 
difficultiM. Both for thia. reuo.u and for othera it 11'11 _tiar to let up plante in Wa 
country for the manufacture of ·fertililel'l and .upply it at comparatively cheap rate. for 
increued food production. The demand on ahipping space for importing auch plante would 
DOt be great. ~ . 

1.4. The pouibility of ul,iliaing farm and town Wllte waa elao dilcaaaed. It 11'11 atAted 
. that. ltepa had alnady been taken to· traiD chemiata in tbe Ule of the hot formentation 

proceu for making JDaDure ~ of town Wllte and it 11'11 hoped to bave a few millioa tou 
of euch waete converted into manure in two yean. But. tbil IIUIJIDre could DOt. be euu, 

~  aDd could oaIy be uled near town.. The provision of thia manure would be 
additional to the Ule of art.ificial fertiliHr. and would not in any way decreue the need for 
tbe latter. -' 

1.S. The Committee CODIider that in the circumataDcea, immediate atepe lhould be takea 
to set ud plan.. in India for the manufacture of ammC)ljum sulpha'" to the tuqa 01 360,000 
tOUl an these planta &bould atart production in about t.wo year.' time. . . 
Capacityo/.:n.Uag fIlMt. 

2.1. The Committee nut coniidellld t11e present and po_till capacity of tha uuting 
plant for the production of ammonium .ulphate. 

2.2. It appeal'l that Kyaore producel about 6,000 tone per yur and there il a propoeal 
for doubling the· plant and 'producing 12,000 tone. Thil propoaal ia UDder CODIideratioa 
in the Supply Departmat. It is UDder.tood that the whole of the additional ammoailllD 
Iulphate produced will be·· available for DIe .. fertil_r. Of the PreleDt. product.ion oalJ 
about 2,000 toaa are available for uae &I fertiliHr. 

2.3. Mea., •. Tata Iron I: Steel Co., Indian Iron I: Steel Co., the Bararea 'Coke Worb, 
KUBumda Government Coke Oval, Giridih, and the Coke OveUl at BhCJIWra are betw .... 
them produciog about "',000 ton. of ~  ~  One coke ~ batloery, however, 
ill oot working At preMnt and ~ potential fll:pacnty of the .. ~  ~ 28,(11) ton.. The 
realOn for not working the battery 11 tbat there 1. no ouUet. for the addltlODal coke that mal 
be ~  The queation of utiliaiDg the coke for other purpoaea W&I coaaidered but It. 
was felt that. the hatd coke that is produced ia UDluitable for honeehold nee. It 11'&1, there-
fore, not conlidered feaaible to increaae the production of aawODium sulphate appreoiabIJ 
at the coke OVeDI UDder existing cooditionl. Of the rteaent production ooly about half ill 
available for IlIII u feniliHr. . 

2.4. Mr. Kapilram Vakil atated that ·Tataa ·have a proposal for the production of 40,000 
ton. a year of ammonium chloride if a lui table new plant ia put up for the production of 
ammonia. He anticipated that ammonium chloride could be .upplied at 40 per cent. below 

. the preaeot price of ammonium sulphate, taking into consideration,. the nitrogen content of 
tbe chemicala. The percentage of nitrogen in ammonium chloride iA about B6 per cent. and 

·that in ammonium Bulphate is about 20.6 per cent. 
2.5. It thuB appearl that the maximum capacity Of tbe exilting plantl fgr the production 

of ammonium sulpbate iB only of the order of 34,000 tonI a year, which can be increaaed to 
40,000 tOOl when the Myaore plant is doubled, provided tbe coke oyens can be worked to 
their maximum capacity. It i. clear tbat if "lhe demanll for fertiliserll io thie country ia to 
be met, the great.er part of the nace ... ry plant will bave to be imported and the reat made 
in tbiB country. Plans and de.igns .houtd, where so delired by the induatrialiAa concern .... 
he obtained from abroad. 
Ral/} Material.. I 

3.1. The principal raw materials for £he manufacture of lulpbate of ammonia fl'Qlll th, 
point of view of what ia likely to be available in India are gyplum IUd coke or other 
carbonaceous fuel. . 

~  Aa regards gyplum, it 11'&1 reckoned that 80me 600,000 tona would be requirea a 
year In order to produce 360,000 tons of ammonium eulphatll. 80me doubt WII exprelled II 
to whether 8uch a large quantity of gypaum would be available for a long enough time, but 
the Committee 11'&8 informed that Dr. Sir C. S: Fox, tbe present Mineral Adviler to the 
Governm!'nt of India, had expreaaed the opinion that tbere WII an adequate lupply of 
gypsum In tbe country. The CommitteE' decided to accept tbat II a workinR buis. 

3.2.2. A further point 11'&8 raiaed as to wbether the gyp.um available would be of lultable 
quality. After .orne diaCWIlion, it was agreed that II far al cOuld bl' foreseen at prelen', 
the moal impuritiea of ailica alumina and caleiom carbonate would not prelent .eriool 
difficulties. . 

3.2.3. The Committee recommend that wbile Icbeme. for puttinll up thf' nC"cellarv nlant 
muot. be ~  with, enquiriea ehould at the lamp ~ be made .. 800n al po,ifhl .. to 
ttefimtely a_rtRm bow much l!TPAum and what rPlf'rVel thereof are availablp in different 
area. and wbat ita qnaJity il. ~ enquiry IbouM he complete" if poBlihle in thrpe ~ 
al no orden for plant. can he plare" until thi. PIlQuirv i. mmpletl'!d. 

3.3. All feRarda coke. it wall Jl4inted out tltat. l!2.000 tonl! of coke wO'lld he reollired (IIr 
thp nroduction of 50.000 toni of ammonillm ""f"hate. Thp five .. "i.tin'! nlant. in Ribar ha.-. 
bc>tween t.h1lJll ,. lIurplul capacity of half A minion toM • YPAP. 100 therp ~ likelv to h .. nn 
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shortage of coke; on the contrary, the prlent capacity of the coke oven. il conaiderably 
more than the "!'J.uiremenk in the near future. 

3.4. The poilibdity of uling coke ovena gal should be mvestigated at once aI a BOUrce of 
hydrogen. It may be available at Oiridih, Bhowra and Kuumda. 
New PlaAtl. . 

4.1, The CommittH next col.lsidered the varioul propolall for putt.ing up new plant. for 
the production of ammonium lulphate. . 

4.2. Mr. Davil of Meurl. Parry" Co., Ltd., mentioned that they, on-behalf of t.ha 
Raja of Venkatagiri, were contemplating to ~ up a plant of 00,000 tona for the manufac· 
lure of ammonium lulphate from gyplum at a place,- some 80 miles north of Madl'llol. They 
propole to use charcoal and not. coke for the production' of blue water .... aI a source of 
hyd.rogen and nitrogen. They are prepared to double thil plant. if adequate gypsum ia 
available. • 

4.3. Mr. Gilmore, on behalf of lIesars. Birla Broa., Ltd., eaid t.hat. they were making 
enquiriee to find out. whether gyplum would ~  in luflicient. quantit.iee in Rajputana 
and in the north of the United Provinces, with a view to .. t up a plant producing 36,000 

~ of ~  ~ ~  a year. If the n8C88ury quantit.y of gyPlum i. available, they 
will conalder the f88J,lbility of even doubling the plant. 

4.4. Mr. Kapilram Vakil on behalf of M88Irl. Tatu mentioned that -I.beir elUjui.-y .howed 
that a plant for the manufacture of ammonium. lulphate by the complete Haber Boach 
rroous. mould not be of 1881 than 40 tona liquid ammonia equivalent to 180 tona of 
1o:nD!0Dlum aulph!lte per day if it wu to be an economic unit. They may be prepared ta 
'-"OIIIIlder tbe letting .uP of aile ~~ which would produce about 58,000 tons a year. 

4.5. Mr: ~ ~ was of opmlon that a plant of 400 tone a day moilld be regarded .s 
an economic unit. DII firm are prepared to go into the queetion of helping in the .. ttini 
ap of auch a plant whiCh would produce about 100,000 tone a year. 

4.6. The r'pre .. ntative of MeUur Chemical I ltated that his firm, Measra. Seahaaayee 
Broa., ~  have already submitted propoaala to Government to put up a plant for th. 
productlOD of 40.000 ton. a year. 

4.7. The repre .. ntative of Modi IndWitrietl, Begumabad, expressed himHlf 61 willing ~ 
put. up a plant. for tbe production of 8),000 tona a year. 

4.8. The .repreaentative of Meura. Dl&lmia Cement and Paper Marketing Company. Mid 
that they. are willing to put up plant for producinjl 40,000 tona a year. 

4.9. Meesr •. Imperial Chemical InduBtn .. (Ind1&) Ltd., are inve.tigating the production 
of lulphate of ammonia in India. N;o dec:iaion haa yet been reached AI the,. CODBider that it. 
ia ellential that a complete lurvey mould be made by teclmical staff before coming to • 
deci.ion. They have, however, already undertaften to co·operate in full in ltarting the 
industry for IIl&king ammonium aulphate in India. , 

4.10. It will thus be aeen that. them are proapecta of putting up planta for the production 
of 350,000 tone of ammonium lulphate. Thia would naturally be in addition to what i. 
being produced at ~  . 

4.11. The Com!luith ~  the ~  of .. tting up thee,e plank in the immediate 
future. Mt; Kapl1ram Vakil ltated that m 8lmilar cu. the pract.ice of Tatu wu to place 
orders for different park with different people and in· thia way they might be able to Bet up 
the ptant in fifteen montha. Mr. Davia laid t.hat hia enquiri.. showed that. it would take 
them twelve montha to get. the plant ordered from abroad ready for shipment from the datI 
of placing the order and it would therefore be about two years before it would be in wQI'king 
order. U thua appeared that there wu a I'e&IOnable prollability of ~ up the plant 
requiRd in about two ,ears, if all n8C88l&ry facilitiee are given both in India and in (lther 
countries where maet 0 the plant will have to be fabricated. It may be borne in mind that 
duplication ~  of important park of the plant where feuitile would expedit. 
lupply. 
Lotlatwn • 

. 5. The Committee conlidered that the quetltion of location of the plant can only be 
determined after a clOl8 examination of the availability of raw materials, tranaport, power, 
local conditiona and market.. Certain induatrialiata already have the.. investigations in 
hand. 
d,ri.tance to Ifldutry. 

6.1. The next point oonaidered waa the question of aasiatance which the industrialist.l 
would need to induce them to J)ut the necesury plant. The difficulti.. in the way of 
rapid setting up of this large induatry arise from uncertaintiee which can 0II1y be resolved 
with considerable Government auiatance. Some SYltem of Il]batantial Oovernment pRrticip"· 
tion. il therefore recommended. Thia might take varioul alternative f01'lll1 and .houlil he the 
aubject of an ~ invlllltilraticm. 

6.2.1. Mr. Shankarlal pointed out that this wu a IIational induBtry and RUj1;geated that a 
corporation ahould be set up on. the lines of thp Rpserve Rank of Indi., Govemm"nt 
lubscribinp: 51 per cent. of the aharea and the public being aBleed to BuhBcribe th, remaining 
49 per cent. A auitablE' minimftm !tuarantee of ~  . should hp. crlven t.o t,he ~  
And the maximum rate of dividend mav a1AO be fixed. The ~  ~  be in the 
hands of a Board of nirectora with a maioritv of ncm·ofIIeial Tluhlic men of ft'!nnte. Govpm· 
ml'nt. nominaUnjr onl:v three Directors and a' paid Managinl': Director Ahould be appointed. 
In thiRwav the InduBtrv would be undp.r national control and would be utniRM for ~ 
the interest. of the country aM A whole. . 
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~ .. 2. Thia propoul commeuded iteelf generally to the majority of the member.. Tho 

. Committee recammendt t.hat thil 8ugge8tioo 8hould be leriouuy ccmeidered. 
6.3. An ~  ~  i. that. the prolpective indllltrialiltl shOuld themselvl!l 
~ a comb!ne or corporatIOn and all the plante should be /l8t. up UDder the auapices of 

thla CoI·poratlon. ~  .hould purchue a amall proportion of the .harei, .. y 5 per 
cent. ~  guarant. dividend at aay 3 per cent.. tor a fixed period. The management of the 
Corporat.lon would then be in the handl of, the indu"trialistl though one or two directort 
-:ould. have ~ be' ~  by Governmeut. Thi. would secure the beilelltl of unified 
(ilrectlon combmed wltJf Oovel'llJllent help' and' guidance. : 

6.4. If, however, Government iB not prepared for either of theae propoaaJa the different 
indllltrialiate would have to· put up plants of tbeir own and the nature of t.IIe hflp t.hq 
""ould need from the Government i. al follow. :--

(i) -A, complete geological lu"ey ahould be carried out. immediately to aacertain dellDite1;y 
the qualit.y and quantity of gypsum available at varioul placell where gypaum hal bleD 
)oeated in large quantiti.... • 

(ji) Government. abould arrange to give. expert advice to indullt.rialilt. or facilitiel for 
obtainin.i lueh atlvice when required relating to capital and recurring coat, COlt of produc· 
tion and 80 on •.. Thia advioe should be from persons who have designed and worked luch 
pla!ltB. •. , 

• (iii)· Government .bould &I.ilt the indultrialiata in procuring the neceuary plants and 
building matel'iall DII lOOn aa poIIIible and where nocelaary plant for generat.lDg power .. 
well. 

(iv) Government. .hould give an .. aurance that steps will be taken to cuaure that. there 
18 no cut-throat. competm.on, ~ from outside India, 10 that the indu.trialilta 
may be able to work on a reuonable baall of profit.. .. 

(v) Facilitiea ahould be given for cheap railway transport. . 
. (vi) Government .hoald prantee the offtake of the eutire production for a period I'll 

five years. • . , 
(vii) The queation of the writing down of the capital cost Ihould be conaidered 111 

, Government. 
6.5. It walt allO made clear that the grant of luch augtance from the Government would 

bave to be conditional on the indu.trialiata agreeing tc.- the aale of ammonium lulphate ~ a 
reaaonable price fixed by ~  after conaultation with the indDltI'1. 
Expert adv.ce. • 

7.1. The Committee agreed tllat. it W&I necel .. l'1 for qualified men from India to proCMd 
to the United Kingdom or U. S. ·A. or other countriel for consulting experts and apedali.t. 
in these fielda and planning production ,Iuitable to Indian condition. &I well .. atudyiag t.he 
working (If .ynthetlc ammonia plauta. 

7.2. There Will aome difference of opinion .. to whether experts .hould be brought out 
from abroad. The Committee on the whole felt, that it might be delirahle to do so, 
.. peciall)' whea letting up Dew plant. It should, however. be left to the indultrialiltl 
conoerned to detennine al to who .hould he brOught out and Government .hould arrange tb .. 
DOCCI8&ry tranlport facilitiea. . 
OWr lertill,er,. , 

B.1. The fea.ibility of tIIini ammonium nitrate instead of ammonium lulphate waa allO 
dilculsed. The advantage claimed for ammonium nitrate W81 that it would not be neceasary 
to obtain ~  for itl manufacture. On the otber hand, .it wi. pointed out that 
ammonium mtrate i. deliqueloent and hence a lar",e ,Part of 'it. would be lUlt. MOl'tlOVer, 
'lOme members pointed out that it i. unluitahle for nee production. In t!,le circumat.ancel, 
it 11'81 conlidered that the 9uestion of ammonium nitrate need· not be puraued at preaent I 
but; further enquiriea about Its utili8ltion may he made hv Agricultural Departments. • 

8.2. It wa. alllO stated that calcium nitrate W&l unRuitahle- for India and that it might be 
bet·ter to try and increase production of potBllium nitl'ate instead. The price of potAI.ium 
nitrate haa gone up to R •. '800 a ton which i. on a ~  of nitrogen content. equivalent to 
Re. 1,310 a ton of ammonium aulphate, ignorinjf tbe potallh value. It waR felt that it wu 
not economic to Ule it at Ruch a hil/th "rire. It was RtntA-d. h"wever, that ib prodllC'tion, If 
!leeeIIRrv, could he incrsaRed to 22,000 tona. It ('(luld be .nled for tea, potatoea and 
vej!rtahlel althoulI;h it would not. he R IlIhltitntp fnr ammonium Inlphate for rice prodnction. 

8.3. A. regards ammonium ~  it i. recommended t.hat further enquirieA Ihould he 
made by AJrI'icultural Department. u regard a ita suitability for nle u a feniliser nndOl' 
Indian conditiona. . • -
(]nnt:luritJft. 

9. To mm up, the Committee con.lder. t.hat:-
(i) Planta for the production of 350.000 ton. nf ammonium Rulpha.t.P ahould he let ,up lief 

u to .tart wnrking in abont two years' time. Thfl il couRi,ll!Trd fealibl!'. (m The exiatinlf reaonl"Cl!ll for thl'! prodnction of ammonium IlIlnlftate are only betw,"pll 
30.000 to 40.000 tonI and the coantry naedA trn timel tbat amonnt. Tt il hOllt to concentrate 
at preaent on ammonium lulphatE'. thongh thr po,aihilitv of upinlt ammoninm chl(lride Ihould 
be elWlored. . 

(iii! Tran.nt facilititJ Ilbould lII' wiven tel ;ndnAtriaJiof,. for Pfmdina qualified fl('rlOnA tL"MRd 
and ohtaininP.' exne-rt advicp. from abml". ,.,1, .. ., 00 1'eI'nir!'tf. 

(iv) The loration of the plant .. Ahoulrl "" Ipft, to hI'! ill'ciderl hv ind""t.riRlillt, IIft,.1' ifn" 
enquiry. . .. _ .• ---
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(v) The beItI way to .tart the ~  would be to aet up a ~  along tbe .1iUl. 

of iIle HelWYe BaU, Government lindiug 51 per cent.. of the .bal... capital .. nd ,uaranteelDg a 
miuimum dividend aad fixing .a maximum rate of dividenda. An altenaative ia for th. 
prospective. indlllltriali;'ta to form tbemaelvel into a corporation for lettwg up the ~  
under unified direction combined with government help and guidance. Failin, either of 
tbeae tbe illdu.triali.te .hould be given variolU t5cilitiel, enumerated earlier in the repon. 
aad ill return the Industry .hould agree to len ammonium .ulpbate at a reuonable price .. 
may be fixed bl the QovernmenL in consultation with the indlllltry . 

• Kr.T. T. KrIIIIaam1cban: May I ask if the' reply to part· (d) is .. 
categorical no, or if it is a. case of his not being prepared -to disclose the con-
tents of the rt:.porl? 

The BDaourab1e DeWAll Balladur Sir A. It.&muWaml KlldaUar: It is a cate-
gorical no. I may explain that the only recommendation of the Grady Mission 
on this subject, I am prep&l'ed to reveal. is this; otherwise Grady Missions' 
recommendations are all secret. They said that the Government of India have-
~  ordered the equipment for a plant to produoe ammonium sulphate and 

that the Miuion ia prepared to use its inftuence to obtain early delivery of this. 
article which relates to My.sore. The equipment iteelf is to ~  There 
is ~ other recoIIlmendation of the Grady Mission ~ this subject. 

ILLNESS 01' SYED HABIB 01' LAHORE, 
HI. ·S&r\Iar llaqll SIDgb.: Will the Foreign Secretary please state: 
(u) whether (}overl,lment have received any repreaentation from Begum Syed. . 

Habib of Lahore regarding her husband's illness; 
(b) whether Oovel'Bment have taken necessary steps to redress the grievanoes 

atated therein; and • 
(c) what reply Government have given to her? 
Sir Olal Oaroe: (a) Yes, Sir . 

• (b) apd (c). The matter ill under consideration, but I should inform the-
Honourable Member toat Goyernment have already separately signified their· 
agreement to the ~  of thtl petitioner's husband on terms. 

UNs'rAHHED QUESTIONS AND ANSWERS. 
Loco. INSPECTORS ETC., ON NORTH WESTON RAILWAY. 

163. 1Ir. LalcbllJld Jlav&1ra1: (a)· Will the Honourable Member lor Railway. 
be pleased to state how many Hindu, Muslim, Sikh &Ild Parai Loco: Inspectors. 
Assistant and Loco. Foremen there were· on the North Western RaIlway on the· 
1st January, 194(), and on the 81st December, 19481 

(b) Til it a fact that employees for ~  posts cannot be recruitecl from 
abrortd owing to war conditions 1 If 80, why are not Indians referred to in (a) 
above l'romoted from lower ranks 1 

(c) Ib it a fact that appointments referred to in (a) above have been held 
. by .lIJuropeans, Anglo-Indians and Indian Christians 1 If so, why? 

(d) III it a ~  that eligible Indians of the communities referred to in (a)· 
are not being freely sent up for training to be able to man these posts 1 If so, 
why? If the reply be· in the negative. what are the figures of persons of the-
ecmmunities referred to in (a) sent up for training, separately, for each year, 
durin" 1941, 1942 and 19'48 1 _. 

( .. ) If the figures asked for in (d). above disclose insignificant numbers 
trained for higher jobs,· what steps do Government propose to take to expedite 
tuilJing and promotion of Indians referred to in (a) above? If riot. ·why not? 

The ~  Sir Edward Benth&1l: (a}-"rn 1940 there were three Officiating 
Parsi LOClO. Inspectors Rnd one Parsi among Loco. Foremen and Assistant Fore· 
men. In ~  thel'6 w.ere two permanent and one officiating Parsi Loco. 
Inspectors and two Hindus and one Muslim among Loco. Foremen and Assistant-
Foremen. . 

(b) Recruitment from abroad for· these posts has not been made for many 
years; conditions created by the War have, therefore, not affected it. As regards 
the Ifecond. part, Indians will achieve promotion to these posts when suitable-
lenior India-ns are available. 
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(C) No, but as in: the past the grades from which promotion is m8d.e to ~  
posts consisted mainly of Europeans and Anglo-Indians, these posts were also 
hold mostly by them. I . -

(d) The reply to the first part is in the neg4'tive. As .regards the third part, 
a Training Course was held only in 1942 sod 7 Hindus, 5 Muslims and 2 Sikhs 
were selected for such training ; selection for training is, however, not made on 

. communal considerations. . 
(e) Government do not propose to take any special action, 8S they.do not 

consider it necessary. ' . 
CEBTAJN DISABILITIES IN RAILWAY MAn. SBBVIQE. 

1". Kr. ][ubvpmad Aahar.Ali: Is the Secretary of the !lusts anll Air 
DE.partment aware of the following cijsabilities of the Railway Mail Service: 

(i)extrR duty everyday in Mail Offices with an allowanoe of annaa eight. 
for t.he whole of eight hours against one day's pay in the combined offices and 
telegraph offi.ces; 

(ii) frequent' card sorting examinations from the beginning Of service to the-
retiririe age for maintaining efficienc1 against no such examination at Bombay, 
Calcutt& and Madras G. P. O. Sortmg Offices; 

(iii) extension of tlie beat of R. M. S. Sorting Sections and working hours-
:>f n. .M. S. Offices specially of' those "WorJOng at night from ~  to twelve-
hOllfa; 

(iv) absence of holidays on Sundays and other festivals; 
(v) no casual leave or privilege leave when neeqpdexcept on production of 

a. medical certificate; . 
(vi) greater amount of work on all Saturdays on account of the Post Office' 

rule to stop business with the public earlier on that day; . . 
(vii) no Outstation Allowance for first twelve hours and allowance of 

armas six for stavs of over twelve hours against Rs. 3 for six hours to Inspector& 
of R. M. S. who' also get accommodation in R. M. S. Rest Houses like sorters; 

(viii) denial of the standard for higher Selection Grade against the recom-
IIlflndations of the Pasricha Committee which recommended one and t4e same-
Jtandard for both Post Offices and R. M. S. and which are in actual 'operation 
III all the big Sorting Offices in Calcutta, .Bombay and Madras; 

(ix) long delay in the payment of dues of the staff; 
(x) no Supervisors for Registration and ~  Branches; and 
(xi) very long and extensive jurisdiction for the SupeJ;intendent Railway 

Mail Service employing over 600 superior servants and 400 inferior servants all 
against two hundred superior servants and fifty or sixty inferior lIerv.ants and' 
als(' against those employed in ~ postal Superintendents ~  

Sir G11l'1Ul&th Bewoor: (i) It is not a fact that every sorter in a mail officEt 
is. required to perform exira duty ev.ery day. The question Qf the revision of 
extra duty allownnce ill unde!" cOlJsideration. 

(ii) All sorterl are required to undergo card sorti.ng examination in the inter-
ests of efficiency. . 

(iii) The working hours of the R. M. S. travelling sections are fixed on 1\ 
,weekly basis 'with due regard to the conditions of service. These hOurR are-a 
maximum of 36 hours per week for day sections, 30 hours per week for night 

~  and 33 hours per week for sections working partly by day and partly 
by,rnght, and they compare favourably with the hours of work prescribed in 
other branches of the Department. 

(iv) The R. M. S. F.,taff ure granted .reliefs on Sundavs and on post office 
holidays as far as t.he exigencies of service permit. . 

(v) It is not a fact that casual leave or privilege leave is not granted except 
on production of a medical certificate. 

(vi) It is not understood why greater amount of work on anyone da:\' of the 
week should be a matter of grievance. 

(vii) The outatation allowance is an allowance granted to. meet the extra 
expenditure of food incurred by the staff on meals taken outside their head· 
quarters after the first twelve hours for which period the sorters are ~  
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to bring the necessary food from. their homes. It is not in the nature of a. daily 
allowance granted to touring officeJ"s becau8e travelling by railway trains and 
performing sorting work while so travelling is one of the essential conditions of 
service.of the R M. S. for which they are paid their ",alaries. . 

(viii) Selection grade posts -are sanctioned in all branches of the Department 
according to the importance of the charges and the nature of the duties and 
.responsibilities. of the post. 
. (ix) Government are not aware of any such delays. 

(x) Supervisors are sanctioned where they are justified. 
(xi) l.'here are no R. M. S. Divisions emploYin:g over 600 superior servants 

a.1d 400 inferior servants as alleged by the' Honourable Member. . 
.ALLEOED BAD WOB.KlNOOJ' THII M. AllD M. e!lIIOTlON, ~  ex·BABINO ~  

, OFFIall. 
lU. Daa ;aahadur 8b&lldl .J'ul-l-Baq Piracb&: (a) Will the Honourable 

.Member for Railways ,plelise state if it ~ Ii fact that ~  the facts about. the 
,bad working of the M. and M .. Section came to ~ ~  of ~ Deputy Dl!'eC-
tor, Railway Clearing Accounts, he made arrangements for ~  the 
",'ork of that Section? 

(b) ~ it a fact that undercharges ofabotlt a. crore ~ rupees were ~~  
anc, a major portion of the unde.rcharges has .been admItted by the Mlhtary 

· l)t;partment? 
(c) Is it a fact that he has 8ubmitted a report about the work of that 

.Section and has fixed responsibility for 'this bad working on the shoulders of 
-certain officera? • 

(d) Is it a fact tJIat the Director of :Finance is not in favour of the Director, 
Bailway Clearing Accounts Oftice forwarding the above report to higher autho-
rities? 

·{e) Ia it a fact that the Deputy Director ia being tranaferred from the Rail-
way Clearing Accounts Office? If so, for wQat reasons? 

TIle BODOUrable Sir Kdward .enth&ll: (a) No. A special examination of 
· ,scme \'IlOrk,.in this section was undertaken under order:il of the Director ~ 
-certain information came to his ~  through the Deputy Director. 

(b) Undercharges of large amounts have been detected. They are still ~  
08xamilf,ation. Debits amounting to about Us. 52 lacs have 80 far been submItted 
!by the Military Department. 

(c) No. The case is still under examination and the question of the sub-
:mission of a report does not yet arise. 

(d) No. • 
(e) No orders have been issued to this eftect. 

CoNDITIONS OJ' SIIRVIClII 01' OUDX AllD TnurgT ltAn.WAY ~  

168. Mr. :S. K. JOIb1: (a) Will the Honourable the Railway Member b@ 
!pleased to state since when the Oudh and Tirhut Railway (formerly Rohilkhund 
.and Kumaon and Bengal North Western Railways) has become State Railway? 

(b) Is it Q fact that the employees of the railway ure still 'working uDder 
. the Company Rules rather than under the St8.te Railway :p.ules? 

(c) Is it a fact that the employees of the Oudh and Tirhut Railway are not 
· drawing the same rate .f wages and salaries which the other State-managed 
'railway employees draw? 

(d) Is it a fact that, on the Oudh and Tirhut Railway, promotion from one 
grade to another is not made accordtng to the system mentioned in the State 
Railway ~  Code under the heading of "Promotion"? 

'!'Ile Honourable Sir Edward Benthall: (a) 1st Jaquary, 1948. 
(b) A- copy of the terms, unqer which the staft were offered re-employment 

under Government,hRs been placed in the Library of the Hduse. 
(cr Wages ond salaries- are not uniform on all State-Managed Railways and. 

-scales of pay on the O. & T. are those extent on the B. & N. W. and R. & K. 
R3ilways. 

(d) The reference is not understood. 
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DIBBl7B8lDJrlENT OJ' 'FINBS FuND ON OVDB UD TDmUT RAILw,u. 

141. Kr. B. M. 1aUt.: Will the Honourable the Railway Member be pleased 
• to state what portion of Fines Fund on the Oudh and Tirhut Railway.is being 

spent on the Christian and Anglo-Indian Employees' account, and w·hat part. 
is being set apart for the employees belonging to other communities? 

The KODourabl, S1r Edward Benthall: Information has/been called for and 
a reply will be laid ~ the table of the House in due l'ourse. 

POSTING OF ~  ~ A.S GUA.BDS, ETO., ON OUDa ~  '.FIBHUT 
RAILWAY. 

148. Kr. B. It. IGIhl: (a) Will the Honourable the Bailway Member be-
pleased to state whether on the Oudh and Tirhut Railway there is. a practice 
of entertaining unpaid probatic;>ners, who are being' asked to work in the places 
of GUInds, Ticket Collectors, Coaohing and Parcel Olerks and other ~ 
posts'! 

(b), Are they paid only aonas 8 per day for such work? 
(c) Is it a fact that they are getting annas 8 per day only for the period they 

are posted officially for such work? . 
(d) Is it a fact that a large number of such unpaid probationers do not draw 

more tl:.an Rs. 5 to Rs. 6 per month? 
(e) Ar(> a large number of them having more than three years of service and 

fully qualified being superseded by outsiders quite new to the Department' in 
filling the vacancies? 

The Honourable Sir Edward Benthan: (a) No, . 
(b) Substitutes who are employed in emergencies 'are on monthly rates of 

pay. These rates ~  being ascertained. . 
(c) They are paid for the number of days they.are employed. 
(d) The. amount of ~  drawn will depend on the number of days they work, 
(e) Th{· Railway know of no such cnses.'· 

APPLICATION OF STATE RAILWAY RUL1!!S TO OUDK AND TlBBUT RAILWAY. 
149. !Ir .•• M. 10Ih1: Will the Honourable the Railway Member be 

pleased to state whether Government propose to apply the standard rules of 
t.hu State Railways to the Oudh and Tirhut Railway? If so, when? . 

The Honourable Sir Edward Benthall: It is not understood what particular 
rules are refened to. The staff already come under State Railway .... Rules in 
certain respect,s as laid down in the terms offered to them on re-employment 
under the State; a copy of tliese. ~ has beeh plaCed in the Library of the-
House. 

STATEMENT OF BUSINESS. 
. fte Honourable Sir Salta .Ahmed (Leader of the House): Sir, at the meeting' 

held on Thursday last, which was attended by the Leaderli of all Parties, it wu 
agreed that the Party Leaders w9uld do their best to seoure the conclusion of' 
the debate on the ~  motion of the Finance Bill by" Friday in this 
week. If we fail to serure the conclusion of the debate on the oonsideration 
Motion by Friday, a serious prolongation of the Session might well be involved. 
I wOII:d. therefore, very earnestly nppeal to the HOllse at large, and to Parfi.r 
Leaders 111 plirticulnr. FlO to nrrnnge the Humber of "peakers and the length of indio 
vidual speeches as to enable ~  nex:t .to be reserved exclusively for Party 
T ... eflders. who will, I presume. deslre to wmd up the Debate. 

, Sir Muhammad Yamin Khan (Agra Division: Muha.rnmadan Rural): Sir. we' 
would like to nhide bv the decision that had been arrived at . . . . 

Several Honourable Kemben: Tbere was no deoision. 
'!"be Honourable Sir Sultan Ahmed: The decision was that they would dO' 

their best to conclude the debate on Friday on the motion for consideration. 
Sir Muhammad. Y&m1n Khan: Only one speaker from my Party. Mr. T]mar 

Aly Shah, has spoken so far nnd he. did not take. more than 25 ~  
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IlL I'nII4eat (The Honouruble Sir Abdur Ruhim):, There is time enough 

for a large number of speaken il individual speakers will not take more than • 
.reasonable time. 

Dr. P. If. ...... (Ca.lcutta Suburbs: Non-Muhammadan Urban): I do 
"Dot think, Sir, that is feasible. - So far as I am personally (lOncerned, I said that 
it would take ten days if the food question was also contlidered in this connection. 
"So there was 00 commitment whatever on my part and 8S for the other ~ 
-they only said they would try. 

Mr. !lrlll4lat (The HonoUrable Sir Abdur Rahim): The Leader of the House 
bas only made R suggestion. 

The House will now resume consideral.ion of fhe Finance Bill. 

THE INDIAN FINANCE BILL-c.,fttd. 
Sir Vlthal H. CJbaDcI4varkar (Bombay Millowners' Association: Indiun <':on1-

:merce): Sit, yesterday when we adjourned I was referring to the'functioaing and 
organisation of the Indian Territorial Force. 1- am glad the War Secretury is 
here; he knows the points on which I want to speak be,cause I had ~ ~  got 

into touch with him. The point is-and I cal}. speak from personal ~  
having been the Chairman of the Advisory CMlmittee of the Bombay Urbun 

. .Battulion of the Indian TerritOrial Force for over 10 years-that in spite of the 
recent expunsion of the Foroe it is difticult for us to recruit an adequate number 
,of men. [convened a conference of the !industrialists only la\t yetlr to persuude 
.them to encourage their men to join the Territorial.}'orce, and they gave a very 
cogent reply. 'fhey said that so long as the Indian Territorial }'CJrce does not 
.enjoy the privileges aud amenities which the Indian Auxiliary }'oroe enjoys they 
-were not going. to do a.nything to encourage their men to join. t.be Territorial 
F'orce. As a result of this discussion we made a represer':ta.tioll to the. War De- . 
-partment and we were able to secure one concession from Government; British 
'ranks have been now granted to the men of the Indian Territorial :Force. Bu1, 
;there is still one grievance u.s regards rations and allowances, and I lio. submit 
othat the War Department should do their utmost t,o expedite u decision Oll this 
-question. Unless this is done it will be very difficult for us to encourage people 
-to join the Territorial Force in large numbers. I go further and su.y that the 
JPOlicy of the War Department should be not to allow any distinction between 
the Auxiliary Force and the Territorial Force. There should be one ,·oluntf:ler 
force for this country which all Europeans, Anglo-Indians and Indinns should be 
allowed to join. There should not be these two, forces , one Territ.orial }<'orce and 
,one Auxiliary Force. Now that we have got an Indian War Secretary I hope he 
-will use his influence to persuade the Department to remove thiR distinction aud 
!place the two branches of the volunteer force on the same footing. .' 

Anot,her suggestion tha.t r should like to make to the War Department is this. 
lYesterday my Honourable friend Sir F.rederick James pointed out that the whole 

. 'Conception of Indian defence hag changed. Our eyes are not now concentrated 
on the north-west frontier only. The whole of India is now exposed to foreign 
invasion. This country cannot always rely upon the ~  and the 
Government 9f the day mUl'lt now take steps to promote the idea of a national 
:r.rmy.· All European schools have got the system of cadet corps. The idea is 
i;(' make these boys military mindea right from their school days, but in Ind'iall 

. -Schools Government hnve token no steps to promote the scheme of cadet carps. 
If you want a real national army Government must start at the very root from 
ihe lI{'hool IItage to tnake t,he people of this country Brmy minded nnd military 
minded, sO thnt every young man will consider it his duty to join the army nnd 
take to l11i1'itnry lIervice. I hope the future Government of the country will intrr.· 
·duce compulsory miHtnry service so that whenever there is any danger there 
will bp. no chaos and no panic in the country and the people will feel that they 
:are quite competent to defend-the eountry agllinst foreign invaders. 

I now come to lhe income side of t.he Budget. As regards income-tax I have 
..... erylittle to Sfty. The various new measures thllt have been ~  ~  
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come befOre the House when tbe Income-tax Bill is taken up. But I will tak:3 
up the proposal to inorease the corporation tax by one anna linking the '!Ame 

-with dividends. I take-strong objection to this not bllcause I am against the 
principle of indirect limitation of dividends. but I feel that sufficient measures !lO 
deal with t.he menace of inflation have been taken in the Finance ~  by the pro-
posal to iwmobilise the whole of the excell& profits and for I&dvl&Dce' payme,D:ts of 
Income-tax ~  Super-tax. t)tandKrd profit is ~  to be the profit .WhIC? .1& 
business would ~  to make under normal conditions and out of _ which div!-
dends at the rulirig commercial rate can be paid. With the already ht4avy 
increl&He in income-tax and corporation tax since the war started, to increase the 
corporation tax now proposed will further reduce profits below the figure which a 
company would expect to have made available at normal tlimes after meeting 
taxation. The effect of this, I am ~  will be not only to cheuk the rise in 
the purchasing power-in the hands of the people but to reduce the purchasillg 
power in t.he hands of the people 'even below' the pre-war level. There will be 
special hardship in the case of railway compn.D'ies, banks and p.ublic utility com-
paniel:! and others who have been paying very moderate dividends for umpteen 
years. In !Such ,cases to tax them on ordinary dividends attlounts in reality to 
an increase in incoDla,:tax and does not act 8S a deterrent on extravagant dil>tri-
bution which is what the Finance Member is aiming at. If at all a new charge 
if; to be levied ~  should be ~  on ordinary dividends to the extent they exceed 
}Jre-war divldends or ~  a certain percentage on ordinary capital. If this is 
not done the proposal will reduce the purcbasing 'power of shareholders below the 
pre-wa!" level. The declared object is to prevent excess purchasing power llud 
not to reduce it to below. pre-war le'Vel. I am afraNd I, have had to go into >lome 
details because I am not sure whether my Honourable friends on the other side 
-will accept this motion for consideration ,and whether we shall have an oppor-
tunity of moving any amendments. I, thetefore, hope that the House will show 
me a little indulgence. There is one small point to which I would like to refer 
~  ~ is about clause 6(2) (a),· where the words "not being a company" should 
10 my view be deleted. In the ca-se of companies receiving dividends declared in 
March 1944 out of Itl48 profits the increased rate of tax will be recovertld both 
~  the company paying Rnd the company receiving the dividend. I hope the 

Finance ~  wiIJ keep this suggestion in nfind, and if the point I take ,is 
~  Will ~ forward with an amendment Bsking for the deletion of the wordR 

not· bemg a eompany" in clause 6(2)(a}. • • 
Now I come to the most important principle underlying this Finance Bill 

and that is the proposal to ask the companies to pay 19/64th of the excess pro-
fits duty all deposit. Up to now the deposit was only 29 per cent. and the idea 
's to immobilise the whole of thf' excess profits. In prinQiple I am not opposet1 "0 tMs proposal; I think this will have the very salutary effect of ~  in-
flation. But /It ~ same time I should like the Finance Member to take into 
llccount some other aspects of the ,question which are likely to work 

. as a hardship in· some cases of individuals, partnerships Bnd compan'ielJ 
and, also in case of cert,ain. companies which have got to expand or spend 
1K)me money in renovating or keeping the machinery .efficient: and at the 
highest pitch, ,I am not going to deal with indivmllal caBes. In the case of 
limited companies, ~  will work ~  a great hardship in cases where standard 
profits al'e very low. It has been made clear. I believe, to the Central Boord of 
Revenua-.they know about it--that in case of certain partnerships both regis. 
te:ed and ~  and fi.m)s tbis proposal of taking away the 19 ;84th deposit 
Will be a hardship. Ido not propose to lay down any general proviso which 
mi¢lt operate against the whole principle of the Bill. hilt I do [("1'1 Sir that R 
"lil!'M reduct.ipn in the deposit from 19/64 to 17/64 will-C',over a ~  ~  of 

hnrd ~  Coupled ,,;th this, J should like the Government to reserve t.be 
power to the Central Board of Revenue to 'PRY Ollt a nortion of thil1 depOIIit to 
companies ,,-hich. on the certificate of the 'Industries Department. arl'! in need 
of f.undR f01" renovating or for further expansi(,n. There 'is I, Ilf"nernl widflllpread 
feelmsz that tbe IldVllnr.e payment of income·tax and the immobilil1ation of tbe 
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'[Sir Vithal N: ChandavarkBr.] , 
. whole of'the excess profit duty will cripple the resources of the companies to such 
an extent that there will be no scope for expansion. -Therefore, Government 
should reserve to itself ~ power to refund a portion of the deposit in deserving 
cases where the Industries Department certifies that such a refund is necessary' 
'in-the interest of further expansion Of Ii particulMr concern. I am not in favour 
of giving 11 general exemption, but I do think there sh,ould be SODle ~  power 
in the Finance ,Bill, so that hard cases can be met by, suitable ac$n by the 
Central Board of Revenue..., . . 

There is another point to which I drew the "ttentlion of the Finance Member , 
while we were considering the Income-t. Bill in the Select Committtle. I 
would like that the Commissioner of Income-tax should be given power to allow 
extension of time for payinent in the case of asses sees who can show that amounts 
due to. them by Government for ot;tstanding bills for goods supp1!ied or serviccs 
rendell8d exceed the amount of tax payable. I am personally aware, Sir of 
Instances where a large DUmber of bills are outstanding. If We go to the Snpply 
Department, they /!ay that the delay is due to the Finance Department. I do 
not know where the delay actually takes place. I am concerned indirectly with 
a concern where I know from ~  figtires supplied to us at Board meetings that 
there are a.jways outstandings to the extent of 16 to 17 lakhs of rupees, and this 
concern is engaged exclusively on Government work. I know in my own castt 
where yarn was ordered for delivery in August but it was only take!). delivery of 
recently; for' seven months I had to store the goods in my godowns and I was 
bearing insurance charges, interest charges, godown charges and war risk. It 
was for supply to contractors and the contractors ~  defied the Textile De-
partment by not taking delivery. We got priority, we tot delivery orders but we 
always used to get telegrams from the contractor "Don't despatch we don't 
want ttl take delivery". We took up the matter with the Textile Department 
and ultimately we ~ able to prevail upon them to advance us 90 per cent. 
payment. I realized the difficulties of the Textile Department; I agreed to store 
the goods provided they paid me 90 per cent., and they said that they would 
refer the matter to the Finance Depsrtment. They did so and there was a delay 
of many months. If money is due to us from Government, I suggest that the 
Income-tax Commissioner should be given the power to allow extension of time 
for the payment of depOllits in advance in deserving cases. 

Sir P. :I . .Tames (Madrjls: European): In some cases it will mean more than 
a year. 

Sir Vithalll. Ohuulavarklr: Yes. I know of such cases. ;My ~ 
friend, Mr.. Jamnlldas Mehta, says he knows of certatn, cheques which were 
disDonoured. 

Mr • .TamDI4aI ••• ehta (Bombay Central Division: Non-Muhammadan 
Rural): Two of my cheques given by Govemment have ~  by the 

, Imperial Bank." , 
Sir Vithalll. Ohalldavarkar: Now, I come to the proposed increase in the 

tohacco tax and the proposed levy on betel nuts, ten and coffee. Sir, I have very 
little to ohRerve with regard to the proposed new forms of indirect taxation, 
heco.use perhaps (}overBmentmllst find Borne .source of • taxation becRuse they 
cannot alwRVR live on horrowingR. But I would like to sav in this connection 
tliat Govern;nent should take care to see that the prices of these ¥ticles are 
strictly "!.!Ontrolled. I have heRrd from Bombay that the' price of ~ nutil has 
already ~  from four annas n lb. to one rupee eight annas a lb. since the 
Finance Member ,announced his proposal to tax betel nuts. I am not aRected 
hy the +IlX on ~  nnd betel nuts-I am affected by the tax on tea, of which 
I am rather fond-and r do not know how the tax on tllese artioles will operate. 
(Interruption.) In Bombay we are - ~ not coRee-fnns. It is only w1ten 
WE' happen to ~  to the houlleR O! friends from Madras thnt we hnve the p'leasllre 
of jlettinR' really good coRee.' . 

,ftlBODOIIl'&ble Sir Sultan Ahmed ~  of the House): I suggest that you 

• 
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should go to Sir Cowasjee Jehangir's house .. You wiU ,et IJOOd oolee. 

Sir Vlthal If. Ohilldavark&r: The Finance Member has referred to hi, idea oi' 
levyin, death duties. Of course we all realize that a dli'y must come when-
death duties will have to be levied .uf; I hope he knowa-I am sorry the .Law 
Member is not here, but I am sure my Honourable friend, the ex·Law Member 
knows this-that as far as Hindus are cOncerned if'I am governed by Hindu 
law, when a grandchild is bom to me he gets his interest in the family property. 
He doell not 'inherit the property but he gets an interest in it by right of ·birth. I 
am only hoping that the Rau Committee will expedite their Report and see that 
the whole conoeption of joint family law is changed and Hindu law is brought 
into line with modem ideas. But 'till that is done there will be innumerable 
difficulties in the way of any Finance Member, even if he is a ~  of a 
National Government, to carry out the scheme of death duties. 

There \s another proposal to which I would like to draw the attention of the 
House-the proposal to fix a maximum ceiling rate for the taxation of insurance 
oompanies. All of us who are iJ;lterested in the Dromotion ~  ~ ~ ~  
insurance arc grateful to the Fmance Member for acceptmg the prmclple of a 
maximum rate of taxation iIi the case of insurance -companies, for which life 
Illsura';lce offices have been clamouring for a number of years. But I would like 
Lo bring to his notice certain aspects of the question and I would Qompare the 
proposal with what- is happening in England. In Egnland the maximum rate 
WBS fixed at 7/6 in the pound at the time of the supplementary Budget in 1{H() 
when the rate of tax was raised from 7s. 6d to 8s. 6d. The ceiling rate is the same 
t,hough the rate of tax has been raised to lOs. 6d. 'in the/ound. There iI; a. univer. 
sal demand that the ceiling rate in India should be fixe at the' rate prevailing in 
1940·41, i.B., income·tax at 80 pies, Corporation tax at 12 pies and suroharge 

~ on both, i.6., total 45i pies as against 68 pies fixed in the 'Flnanoe Bill. 
The British system is based on the followin: basis: 'Investment income' less ex· 
penses of management.or valuation surplus less 100 per oent. of surplus paid to, 
reserved for, or expended on behalf of policyholders, whichever is larger'. The 
scheme adopted in India is investment ~  less expenses of management on 
a quantified -basis or valuation surplbs less 50 per cent. of surplus paid ~ reo 
served for, or expended on behalf of policyholders whichever is larger. The prin. 
ciple is the same but the difference is that whereaa.a life office in Britain is allow. 
ed all expenses of management, in India expenses are quantified and life offices 
are allowed on the whole about 75 per cent. of t1teir expenses and whereas a 
British LifE' office is allowed 100 per cent. of the surplus earmarked for thePolioy 
holders, Indian Life offices are allowed only 50 per oent. Life assurance busi. 
ness is st1ill in its infancy and has been adversely aftected by the recent faU in 
~  of interest and the gradual hardening in prices of fixed interest bearing ~ 
ltles has caused a downward trend in the interest earning capacity of the Life 
offices. I would, therefore, appeal to the Finance Member not to fix the maxi. 
mUD?- at Buch a high rate as 68 ¢es. If he cannot see his- way to reduce the 
max!mum ~ ~ pIes ~ might at least conllider my suggestion to fix the rate at 
54. pIes, whIch wIll be faIr both to the Government and Insurance companies from 
the financial point of -view. 

I will now come to the question of the control of capital issues. The com. 
~  ill that Government take too much time to decide and a feeling - has 

been created-and I would like an assurance from the Finance Member in 
industrial ~ - -  it may be a mistaken on:that by making the issue 
of new capItal dIfficult, Govemment are not anxIOus to see new industries 
developed or old industries expanded. There is also a feeling thirt generally 
Insurance ~  and new Banks get sanction much more easilv Rnd more 
quickly than concerns which _ are industrial' floatations. I - find, . Sir, to-day 
Government have anticipated me by announoing the rate on the war risk!! 
~  (Factories) at one per cent. Well, persona}]y I think it is rather too 

high. They already had Rs. 11 crores in June 1948. I do not know what 
the balance is todsy and whether it is necessary that- they should raiae i •• 
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TIll BcIIIOvable Sir Itflrl11 :&at.. (Finance Member); Surely the 

Honourable Member realises that the general taxpayer earned that money by 
carrying the risk during that period. 

IIr Vltbal •• OIlllUlayubr: I am brinKing up thil matter becaus6 you 
cannot in fixing the rates entirely ignore the experiences gained up till now. 
Although it is a D)atter concerning the Commerce Department, the Finance 
Department comes on the seene because it ultimately stands to benefit ..... 

fte JlOIlOlU'&b1e Sir lenm, Jl&II!D&JI: On behalf of the general tnpayer. 
Sir Vlthal •• Obuda'9'ldmr: I agree but are you using this as a taxation 

measure or only as 1m insurance measure? 
'1'he Bonoarable Sir I ... , BliIlD&D: It was conceived as an insurance 

measure because nobody else would take on the business but any profits go 
to relieve the taxpayer. . 

SIr Vlthll •• GIwulaftlbr: That is exactly my point. I know when t,his 
question was discussed there was a minority who thought that the levy of 
a further premium should be kept in abeyance. I was 9ne -of those who 
oppoeed that. So long as the war is there you cannot ask Government to 
keep such a scheme in abeYlmce. What I am saying is that the rate fixed 
at one per cent. is sill too high, but I thank the Government for reducing 
the rate to this level. :My Honourable friend, Sir F. E. James, tells me that 
in Australia they have suspended the collection of any premium for 1944. In 
my capacity as a Member of the War Risk Insurance ,Advisory Committee I 
suggested a levy of two annas per cent. per quarter, that is eight annas per 
cent. for the whole year and my suggestion is now supported by what . Sir 
James has ~  told me. 

I now come to my next point. In the first place I would like to congra-
tulate the Government of India for having been able to persuade Professor 
A. V. HUl to come over to India. His visit has been a source, and lean 
speak from personal knowledge and experienoe, of great inspiration to all of 
UB who aYe either scientists or aYe concerned in industry or are educ8tioni!;ts 
interested in the industrial and scientifio d'evelopment of this oountry. I thank 
also" the Finanoe Member for making provision of Rs. 10 lakhs this ye&r for 
the establishment of three laboratories, the ohemical, physical Imd metallurgi. 
cal in this country. Ultimately the grant will ~  to a crore. Government 
have taken the right step and they have realiled their obligation in the matter. 
I enmely a.gree that the industrialists in this country have not yet' realised 
their obligations in the matter. . 

Dr. P. B. Bu.tr11& (Calcutta Suburbs: Non·Muhammadan Urban): You 
are an industrialist yourself. You plead guilty to the charge. 

SIr ""1Ia1 •• ftltUMIaftllrar: The other day, Dr. Banerjea on the question 
of extension made his own case the subject of a sermon. I am not following 
hi. example, but I can tell him that Yeoently by ~  a voluntary levy 
of four years' subscriptions on all the members in the City and Province of 
Bombay the Bombay 14illowne1'8 Associatton has been able to collect about 
four lakhs of rupees fot the Department of Chemioal Technology in Bombay. 
There is 8 proposal to raise the Victoria Jubilee Technical Institubes, which 
trains people for textile factories, to the university standard: and ultmiately, 
Sir-and that we cannot do without statutory ~  ambition is to 
have an all-India iPstitute located in Bombay on the lines of the Shirley Insti· 
tute in Manchester .. 

Sir, you cannot forget, when you ore on thia question, the services reno 
dered by the Tata family. Long before lIDy qovernment thought of the value 
of industrial ~ ~  10nft before we had any eminent scientists, and just 
about the time when Sir J. C. Bose's name was coming to the forefront, it' 
was the industrialist, Mr. Jamshedji Tata who oonceived the idea of founding 
a research institute at Bangalore, which is now known as the Indian Institute 
of Science, l¥1d which has been in existence for over 80 yean. Government 
must acknowledge that this Institutp, hR.fl heen very helpful to them in the 
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'War effort. I have been a member of the Goveming Body of that Institute 
'for the last nine years. I was intimately associated with the foundation and 
:Rtarting of the Research Department of Chemical Technology in Bombay. 
Naturally, therefore, I 8m keenly interested in the question of development of 
@cientifie research in this country, although I cmmot call myself a scientist or 
41. stucJcnt of science. Tht> whole idea should be this: that the present Board 
of Scient·ific ResE:arch ..... the appointment of this Board will be long remember-
ed and for which my friend, Sir Romnswami l\fudaliar, deserves the thanks of 
the Jllltion-shouid be eXJl6nded and placed on a statutory basis. No doubt 
Government have taken a start but, I do want Government to realise tbat 
what they have done is not enough. The whole constitution of the Board 
ought .toO be ~  and should be put on a I!tatutory basis. It ought to bol 
made Ifutonomous so that it can work with guaranteed funds, without Bny 

~  from any Department, and go on planning and developing scienti-
fic and industrial restlarch in this country .'fhe finllncial liability iJetwetln 
Government and the industrialists should be fixed on a fifty-fifty basis. I 
do not want to threw the entire burden on the taxpayer. The industrialist 
mUMt bt' made to ~ out, and jf the Government clln evolve a SChelllb--1 

. speak in my personal capacity-they might consider the possibility of each 
{)rgollized industry coming to an arrangement with them so as to make sura 
that fundI! Bre always available. 

- I would like to quote in this connection,. what Professor HUl has aaid-
because we are sometimes told that we are poor. This is what Prof. Hill has 
said: 

"If " country i. poor and undeveloFed, ~ UI spend more on re_reh and not 1_. Let 
~ aim at giving one percent of ~  national budget, one per cent. of .the value of our 

indultrial and agricultural production, one per cent. of the 10.. due to tll·health; . .oJ?t" per 
cent. of the COlt of our tranlport, ODr hODIel. our water, ODr coal, even our broadca.tmg to 
11.'IMrch and in 10 yean we lhall be' gett'ng ~ ack not one pel' cent, but 10, ~ or 900 per 
"cnt. in dividend.". 

That is the attitude which the _ Govenu;pent and the Industria1istil ought 
to keep before them and they ought to organiae a drive for the promotion of 
lOd ustrilrl and scientific research in this country. 

Now, Sir, I am coming to the close of my speech. I see that my friend. 
Sir Cowosjee. is in n hurry, but I am watc}ling the attitude of my friends on 
the other side. ' 

I would make a passing reference to the Textile Control. Real and effective 
12 NOOK control was established in June 1948 and sinee then prices have 

• QPme down by nearly 50 per cent. in cloth and 55 per (,lent. in yarn. 
If I am wrong, the Honourable the Industries Member will correct me. I was 
not a member of the Board in the firllt instance. Only recently at the request 
of the Industries Department I have joined it. It is a very difficult job to fix 
prices for thousands and thousands of varieties of articles, and ,I think the 
Hoflourable Member for Industries and Civil Supplies will agree with me tJmt 
tha( job has been well done. There may be a difference of opinion as to whether 
the lowering of the prices has been .adequate or not. My Honourable fpAnd, 
Mr. Jamnadaa Mehta, the other day, in referring to the recent action of tha 
Government in extending time, unnecessarily brought in the manufacturers . 

. Extenaion of time haa not been given to us at all. We never asked for an exteu-
flion of time, but, on the other hand, we had been asking Government since 
DeCfsmber· 1942 to pass a de-hoarding ordinance, fixing time for the clearing 
<>! stocks. both by us and by the dealers. We have never received any exten-
Rlon of time. We are allowed to hold cloth to the extent of three months 

~  .Bnd ;varn ~ the extent of 2 months production. There bRII been 
n.o change 10 ~ posJtlon by mry recent order of the Government, ond if any 
t,lme has been given to the dealer, I think it is due not to causes which are 
-within the control of the dealer, but which ought to be within the" control 
of Government, but which they say Rre olltRide their control on account of 
transport difficulties. That is the reason why extension of time has been given. 
lInierruption.) This is a matter between the Government and the tJeaJera. 
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1 come now to the questi9D of dearness allowance. Last year the Honour-

able the Finance Member asked me in great gusto and he was cheered -by the 
. other side--.when he wants to get cheers from the ~  side all that he has. 
got to do is to criticise the capitalists. 

fte Honourable Sir JeremyB.a1aman: All that you l1ave to do is to criticise 
Government, and you get the same cheers., 
. Sir Vithal N. OhaDdavarkar: SiRce I ha,ve been speaking from yesterday. 
I have got very few cheers from the other side, and any criticism that I have 
made is because I wanted information. If I wanted to attack Government I 
oould have done it much more effectively if I had been sitting !>D. the ~  
side. 

Some HOD01I1'&ble Kember.' (on the Opposition Benche!). Come along. 
Come this side.' . 

Sir Vl\bal N. OhaDdavark&r: The :S:onourable the Finance Member asked 
us last year ·with regard to dearness allowanoe, "What did you do to resist 
increase .in cash a11owance9"? You say, I am not to blame, I blame Gov-
ernment. I do not blame labour, I do not blame myself, but I blame Gov-
ernment. But what is happening is this. The Oentral Government is 
absolutely ignorant of what the Provincial GovernmentS' are doing. That is 
our trouble and diflieulty. They are quite unaware of the history .of dearness 
allowanoe in Bombay. You may' say that the pace has been sct by ·the 
millowners in Bombay, I agree, buf in 1989 soon after the war was declared 
I do not remember if the Congress (fflvernment was then in office, but Mr. 
Nanda, the Congress Labour Adviser, was still the Adviser of Government. 
They asked us to run grain shops at pre-war prices pt'evailing in September 
19.'39 and we were ~  that ~ would resist any demand for caE>h 
dell'l'l1ess allowance. . We were ~  to ~ that and we started grain shops, 
but wit.hin four or six months time . came the demand for cash allowanoe. 
Government said, you must give cash, but you can run grain shops not at 
pre-war pnces but at oost. When the cost of living index figure started rising 
steadily we suggested' t.o Government jihat for every slab of 20 or 80 points 
the rate of rise per point should be on a diminishing scale. The rate for the 
first 20 points was a fiat one of 2 annas per working day but afterwards the 
rise was fixed at 1'75 pies rise I>er point per working day, and we suggested 
that it should gradually diminish· so that; when the index figure went up the 
increast' woud not be so precipitous 8'S in the earlier stages. This propo(lal 
was not aooepted by the Government and "e were asked to go on paying it 
at 1'75 rise per point . 

. AD Honourable .ember: Which Government? 
air Vlthal N. OhaDdavarkar: Bombay Government. There is another point. 

The Bombay Government declined a suggestion of ours when rationing wus 
introduced that the method of arriving at the cost of living index figUre should 
be changed and two factors should be taken into account, namely, controlled 
rates and availability of stooks. In 1984 when the Labour Office instituted an 
enquiry availability was on a much higher soale. When the availability· was 
reduced Govt. should have arrived at n new method of arriving at the cost of 
living index figure. As a result of a more effective control I tind that ~  
are now falling. I have been rather a prophet, I told the Honourable the 
Finance Member in thE) Lobby last month that I expected the index figure to 
faU by 10 points.' It hRS actually fallen by 9 points, and I expect a further 
fall. When "the price of cloth was go!ng down the cost of fuel weut lip .Rnd 
I do not know whether the enhancement. of the railway fllre;: will he t.alum 
into ?ceount ~ keep up the index figure at n high leveI.' Cloth ~ going down 
steadily, aDd If the present tendency continues I expect that the cost of 
living index figure in Bombay which i. now 288 should fnll to 200 within six 
months. I. expect a gradual fall 6f 9 to 10 ~  per month. So thf' f"n ~ 
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there and that is the only way in which you can control the -<iost of living uud 
dearness allowances. My point- in stnting all this is to show that as far al 
we are concerned, even from Septembet. 1989 we realised the danger of cash 
payments and we were for paying in kind and we ~  ~ ~ to ~  ~  
whole of the dearness allowance in kind. Our consCIence IS very clear In thiS 
matter.. . 

Dl'. P ••• B&IlIrjea: The Government w!l'e at fault. 
, '1'he Bcmour&b1e Sir l'relD)' ""'WUl: Always I . 

SIr VlUlal •• Oh&D4&varbr: Between the methods of cash and kind, we 
were for payment in kind, we were not in favour of paying in cash, but we 
were made to pay in cash. Once the ball was set rolling we could not change 
and naturally all the other industries had to follow -suit. The whole trouble 
T8.diated from Bombay and it has st'read aU over the country and' there has-
been trouble, for which we have been blamed by the Honourable the Finance 
Member. -

All this discussion seems to be futile because the whole situation is 80 
Unreal. We are meeting in an Assembly where ~ ~  ~  ~  
being turned down knowing that the Government will certify. What IS all thIS 
due to? All this is due to the politic.l situation in the country. I am not 
. going to sit and judge whether to blame the Government or to blame-the 
other side. But I do ask whether the situation through. which we are passing 
ia really in the interests of the country. I was reading the other day 8> review 
which appeared in the Statesman on Lord WaveIl's book on Lord Allenby's. 
Life, and there a quotation was given which appealed to me. Lo.rd Allenby 
there in Egypt, advised the Home Government, "If you want· to make a 
concession to a -country, do it boldly and on a magnanimous scale. Don't go 
into_ the question of what -has happened in the past, who is to be blamed, Imd 
what is to be done"., Let the Governmeat make up their mind. If they wunt 
to make a ~  to this country, if they are really serious that this 
country, at least at the Peace Conference, if not now, should functien as 0. 
self-governing Dominion with national ministers representing the Go.vernment 
at the Peace Conference,-I do not appeal to the Government of India because 
I know that they are helpless in the matter, but I do ask them to press upon 
His M:lijesty's Government that if His ¥.ajesty's Government Dlean BerioUl: 
business, they should forget what has happened in the past without trying to 
apportion blame. If they really mean business, if·fhey are bona fide in thpj, 
promise of self-governrilent, then they should proceed to legislate and soy, 
"This is our solution. You have got to take it I'lr leave it". Large number 
of people will come forward to work the constitution-There are bound to be 
irreconcilables. Even Ireland had ~  and they are in power now. 
There Bre bound to be irreconcilables in every- country but they should not 

_ obstruct the policy of the Government, if His Majesty's Government mean 
serious business. Recent events in this country and the recent appointments 
to important posts have created an impression in the minds of many people 
that we are all progressing in the direction of the tRil, that we are going back-
~  and, now that they are. ~  the war: the British are not really 

senous about the grant of donllmon status to thIS country. I am nut one of 
thosE>. who share that feeling. I have still faith in the general mass of the 
British people in England, if not in the political leaders of the different parties. 
- Dr. P. ]f. Banerjea: That is a left-handed compliment. 

Sir Vlthallf. OhaDdavarkar: From this point of view, I welcome the recent 
combination of the two parties in this HouSe. .Although Government may 
~ defeated and. they may have to certify, still if these 'two partieB forget their 

~ ~  and worle together. a situation will arise in which they will 
forget theIr POlllts of controversy and they will learn to understand each other 
better. They will get into the habit of associating with each other. 

Mr. Lalch&Dd lfavalral (Sind: Non-Muhammadan Rural): You also join. 
Sir Vlth&l •• OhaDdavarlrar: I do not believe in the principles and methods 

which these Parties are following. (An Honourable Member: "If you join, 

• 
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you will believe".) I realise that the Muslim League and the Congress re-
present the largest section of the public of this country and it is on that basis. 
I Iml speaking here. Once they start associating with each other and under-
standing each ot.her's point of view, forgetting questions which may be of 
great value later but are only of.,.cademic ~ now, then 1 am lIure 01 
situation will arise in which the ~  thus created will spread ~  
the House and bring about a better understanding between the people of this 
country and if such a situation is oreated, my Honourable friends belonging te) 
the various sections will have done a great service tQ the country. 

Dr. Sir ZIa UdcUD Ahmad (United-Ilrovillces Southern Divisions: M;uham-
madan Rural): I heard with great intereS\' the speech of the representative of 
the Bombay Orphanag'e, popularly known as the Mill·Owners' Association. 
After oIl, 1 have got before me the figures of the rise of prices month by month: 
of the principal articles which determine my wage unit, I IIl{'an cloth, mallU-
factured articles, whetit and, rice. FroIn this I find that the greatest culp1'it,,; 
were the Bombay people. ,'fhey raised their prices first and the figures. '1how 
that rise in prices of wheat ana rice followed. It is not a foct that wheat and 
rice began first and the mill owners followed. It is they who really began. 
On one occasion, they really had this advantage, that they determined the price 

, and the Government of India accepted .it-wbatever they demanded. It 
is only recently that changes have taken place and prices have come down bllt 
still the pljces are not what they ~  to be. I will come to price levels 
later on but I should like to mention that we have to take the speech "s .1f'1j"· 
vered with reservation. I shall give the ~~  later on. All my time iR limited, 
I am not going to repent the arguments I have already advanced, nor will. I 
repeat what I saJd on a previous occasion. I Rhall just continue the debate-. 
whpJ'e T left it during the time of the general discuRRion of- the Buttget. 

On that occasion, I gave you the history of the Paper Currency ~  illJd 
I slli<l that Germany discorded the paper currency in 1930. They carried on 
their internal ~  with the prestige of the Govenlment and Ordinances 
and they carried on the external business by means of barter. Then I !laid 
last time that, when people hegan to hoard silver rupees, the Finance Member 
had the vision to print his rupeAs, not silver but what they call silver ulloy 'Jl" 
rather what is called pRe\ldosilver. He printed his paper note and he called-
it a rupee. It has really sbooked' the adherents of the clRssical theory of econo-
mics but the success of his efforts proved that he was right and he could not 
follow in war time these clussical theories devised for peace time. Then ~  
came to Arnall coinage. There he enteredjpto competition with .the hoarder 
and I think his method of en-tering into competition with the hoarders did ~ 
prove 0. great succells. He went ~  and ~  people ~ on. hoarding, 
until he produced such large quantIties t,hat hoardmg became ImpOSSible. The 
Finance Member succeeded RS far as the bigger tQ,wns are concerned. He flood-
ed the market ·with his over· production and the hoarders are tired of it. But 
the Finance Member has not succeeded in the case of the smaller towns, ~ 
villages and the country at large. I really Isk him aguin to COil Rider the sug· 
gestion we made on several or-caRions-to use the same methOd in regard t.o the 
smaller coins as he used in the case of the rupee. I suggested ~ he should 
introduce Rs. 2/8 notes, BO that we could pay 8 annas in notes. V!e :c\sked 
him to permit the local bankers, aswaB done in Moradabad, or deVIse c;ome 
other method, the details of which I would not like to give, the House now: 
Some method shbuld be devised by which you could ~  the .. ' anna pro· 
not'e as was" done in many places. (An Honoumble Member: What about 
copper pice?") The copper pice is really used as washers by a ~  numher 
of people. 

Now, Sir, T' come to t,lle paper currency reserve. ~ ~ to t.he ftjtllre 
~  to us-hv Decemher ~ -  have p:ot ~ croreR m mrculation. Out 
of this, we have got in the rAper currency 44·42 Imd then we bave got 14.81 
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crorea-l do not 'know whether these are silver rupe .. or ·pleudo.uver rupee. 
or paper but 1 take it to be silver rupees. All the rest is ~  in papdl'. 
t)o, the security against paper currency is lWother paper security which he 
calls the Indian securities and sterling ~  The extent of that security 
is 93 per cent. Therefore, against paper curredby he has got a security or It. 
pro-note of 'Persons who can be trusted, that is the Indian Government and the 
British Government. What the security for tlie paper currency is, is a conundrum. 
Whatever people believing in the classical theory of economics may say, people 
in war time who are of a practical nature would not agree to this. If you Ilre 
going to put down in place of a paper currency a reserve in'the shape of ~  
what is the use of it. 'Why not come out boldly and say "this is war time and 
special measures ,are needed' and many countries have done it." Come ('tit 
boldly and say that you believe in the printing of paper. This is perhaps much 
better. What' abodt the reserve? His ~  is in the shape of what 1\1'8 
called the sterling credit in England. This is just like writing a pro-note for 
my credit in Paradise. According to my belief for one rupee spent in charity 
Rs. 70 ate credited in Paradise for me and now if I have got my credit in, 
Paradise, will he be able to accept my pro-note 'On ~  strength of the security' 
which I have in Paradise? Does.the ~  Member ask'me that I should 
accept the security of some kind of credit which is built up in England or 
elsewhere? If there is a credit, it ought to be in cash, otherwise the llredit 
for the entire paper is certainly no credit at all. It is an economic ~  
"nd the sooner we get rid of it the better, Therefore, the second pomt which 
I would like to press on the Honourable the Finance Member is that he should 
get rid of this classical idea of keeping paper currency reserve and go ahead 
with this work that We want to print; more paper if necessary. At the same 
time, it is unnecessary to keep the currt'ncy reserve 8S we hnd it according to 
the classical theory. 

1 now oome to the slogan of inflation. What is the underlying idea of this 
inflation? Now, we sell something to the United Kingdom in the shape of 
goods. According to the usual practice, we must get the money back either 
in the shape of goods or in the shupe of treasure. These ~  only two 
ways in which we can get ~ money aud have the balance of our trade equated 
or it may be by the return of merchandise. That is to 8ay, the exchange of 
merchandise Bnd treasure must bulance each other. This was the method Ly 
which we did our trade before. Now, We cannot possibly get the merchandille 
in place of merchandise and we are not getting treasure either. All the same, 
we are sending out money; so what is to'1>:e done? Now, on the one side, we 
estl.lblish vMlat we call the sterling credit. Sterling credit is really the balance 
which ought to have been paid to us in t4e shape of treasure or in the shape 
of merchandise. The people who really did service have got. to be paid some-
thing. To tell them that they have got some kind of a credit will not satit1fy 
them. So, the Honourable the Finance Member is forced by circumstances to 
print more notes and to give them to those who did service, This was an 1m; 
avoidable necessity and :you may call it inflation or anything else. When the 
treasure and the merchandise are not available for the services rendered by us 
and the people who supplied goods mURt get something in return, that some 
t,hing can only come in the shape of bank notes and these are accumulo.ted 
and are called treasure. Now, attempts are being made no doubt to bring these 
notes back again and put tbem into circulation, If these. notes are brought 
into circulation by some method, and the method which used to bring them 
into circlliation is now caned anti-inflationary method, then the very Rame notefll 
can onme back iDio circulation again and it will avoid the printing of frellb 
nott's. The Honourahle the Fin\nce Member is aware that the circlllRtion Rlleed 
before the war wns 12,6 nnd II. few months back it Willi reduced to /S. J,]o 
not know what is {he figure now, bllf probably 'it is much lesR, Therefo .. e. 
we ought to t,ake steps to speed "l' the circulation so that the notell may 'It'! 
8t'tnt hack ~  Rnd it mny become unneceAAary' toO print morp notes Rnlf t,h'ls 
increRse thei" nnmbet'. YOlt may enn If. Inflntion or dpflntion. hut fhiR i8 
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what is bappening. In my Ol)inion Ws question of in1lation has very little 
connection with the question at price with ~ I will. deal later on. People 
~ really mixing up the queVion of price with in1lation just as the .theolo. 
gIans, when checkmated by any good argument, they always say: •• You ate 
a KafiT", which really means that you are not a ~ Muslim. . So,' whenever 
these economists are ~  in all .their arguments, they always say that 
it is due to in1iation. So, the word in1iation is used by persons who do not know 
its meaning. When they e&.nnot put iorward any good theory, they shirk the 
whole thing by saying that it is due to in1lation, although they do not know what 
it means, When the prices soar high, they always say it is due to inflation, 
which they do not understand.. . 
- Now, Sil:. I come to what I call the wealth of a nation-. I said last time 

that the wealth of a country does not depend upon rupees, annas and pies. 
It does not depend upon your foreign credit whiCh may be 950 crores now or 
2,000 erores after the war. It does not depend upon that also. It does not deptlUd 
upon your exports and imports, but it certainly depends upon your capacity 
to work, upon YOllr capacity to produce an article and the natural resources of 
the country. These are the 'only two points on which the wealth of a country 
depends and these are the only two points ~  we ought to develop. 

May I ask, Sir, that the Secretary, Department of Education, Health and 
Lands, should be here as he must share the responsibility and not the Finance 
Member alone? I also want the Supply Member to be· here. After 
all, in the debate on the Finance Bill it is not the Finance M;ember 
alone who is responllible for all these things. His colleagues must also 
share the responsibility proportionately.. .. 

As I was saying, your wealth doel! not depend upon your gold or silver or 
anything else but it 'depends upon your capacity to do the work. As an 
example, I will just tell you what happened to Germany after the Great, Wal·. 
Gennany was asked to pay 250 milliard marks after the war as a war indem-
nity. It; «?Omes to Rs .. 1,670 crores per annum and if it is paid ·for ten ye&1'B, 
it comes to Rs. 16,700 Cl'OreS. . 

'!'he J!aDo1U'&ble Sir Jeremy BafIm&1l: They never paid. It was the other 
pe,opIa's money which Uley paid.. . 

Dr. Sir Z1a Uddlin .Ahmad: For 8 considerable time they did pay. They 
repatriated in 1929 and then they stopped paying. 

The Bcmourable Sir Jeremy B&i1lUD.: They borrowed during that ~  and 
they paid with borrowed monel" • , 

Dr. Sir Z1a UddlD Ahmad: They exhausted all the foreign credits. At any 
rate, they continued to pay. fpr ~  years. The lilnance Member and I 
differ only as to the period of time for which they continued to pay Rs. 1,670 
crores per annum. Let us ~  to differ about the number of years, but they 
did pay for a considerable number of years. They did not pay by means of their 
gold re!!erve or foreign credit but by doing hard work. I was in (lermany my-
self in 1920 and 1921 and I asked these people about the payment of the war 
indemnity; They said they would pa.y. They would work day and night ard 
they would be able to produce sufficient articles to send out in order to 'l)ay 
the war indemnity. That is only an illustration. 

Then, I said that the wealth of a country depends upon the power of pro-
duction. Therefore, it is exceedingly desirable that our power of production 
should increase ,and that brings me to the question of health. After all, if 
you wan!; to increase the produotion power of the people, thep. it depends upon 
two important factors, education and health. 13y education I do not mean, 
reading and writing, but the capacity to economise your time by having an 
kinds of contrivances, All these are included in the word education. I will 
discuss the questions of education And heAlth afterwards becaues on these two 
factors alone depends the production power of the country. This is the wealth 
of thee country. But there ought to be 90me kind of measure· , Ho",:, are you 
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going to measure the wealth of the .country? If you want to measure anything, 
then your unit of measurement must be 8 fixed and definite quantity. You 
cannot measure a thing which is moving backwards and forwards and which 
is becoming larger and smaller. So, money or rupee is really adopted as a unit 
of measurement, because JOU have to express the wealth of the country which 
is really in terms of rupees, ,aunas and pies, which is really the measurem3llt 
and Dot the wealth itself. In order that we may express mathematically the 
wealth of the country, it is essential that ymJr unit of measurement must 
have a' definite value. Therefore, I have come to the conclusion as a mathe-
.matician, which the Honourable t.he Finance Member, as a philosopher, ought 

_ to admit that his rupee must have. a fixed and definite purchasing power, that 
it should not vary Bud that it· should not be at the mercy of the representatives 
of commerce, like my Honourable friend, Sir Vithal Chandavarkar, or upon the 
gOod will of some Minister in the Punjab. It is the fundamental duty of the 
Honourable. the Finance Member which .should be accepted that our 
paper which is the unit of measurement of the weaJth of the country should 
hav.e Il fixed Bnd definite value. In case the Govemment of Indio caimot bx 
the purchasing power of ~  rupee to which I will come Jater on, there is 110 
other alternative but to find out Iloother unit which «>uld be fixed and made 
definite· When the mark went down, what did- the Germans do? They devised 
a new unit called the Reichmark. Similarly, we will have to devise a new 
unit of measuring wealth and that new unit will be what I would call the wage 

. unit. The wage unit will always be a definite quantity in terms of rupees 
which will be variable. The wage unit will be a&lording to the purchasing 
-power of the rupee, which may he sometimes, Re. 1 or Rs. 2 or even Rs. 4. 
because the paper rupee has got a changing vnlue. I am glad the Labour 
Departmeflt is' just now collecting statistics which will enable the determina-
tion of t·he wage units. These wage units can be expressed in terms of OORt 
of living. When the purchasing power of tbe rupee· is a changing quantity, 
it will be exceedingly useful in detenoining the relative exchange of two eO'.m-

~  Suppose you have got two 'countries, Czecho-Slovakia and Indin. In 
what way would you transform ;vour krnne into rupees? If the unit is the 
wage unit, you can then alone fix the exchange of paper currency between twn 
different countries. Therefore, either of these two methods will have t() he 
adopted. If the Honourable the Finance Member is prepared tn hove n definite 
purchasing power of the rupee, then that wiD be taken to be the unit of mea-
surement. If he is not prep/ared then· we will have to say ~-  to your 
paper rupee and adOPt anotper unit in this country which I call tbe wage unit. 
That would be fixed and definite and its vll,tue may be variable. That Joes 
not matter. 

Tbp. problem of all problems is really the purchasing power of the rupee 
and I hope the Honourable the Finance Member will ndopt every measure in 
his power to have this purchasing power of the rupee fixed. J make onP. or 
two suggestions. T tlo not know whether hp. would he willing to adopt them. 
In the first· place, he must fix the value of t.he purcha!!ing power of the "Ipse 
in tenos of silver, I suggest le£ it be by ordinance or by taw. The 1'>nper ruOM 
shouJd always be ahle to purchn.se one tola of silver. ~ WBS the old value 
which really existed before the war. Of course, we will have to make restric-
tion!!. No dnubt only certain Provinces IIhould be allowed to sell under certAin 
cnnditinns. There shnuld be no speculation in Hom1my Exchange ahnut ~  
vnlue nf ,silver. All tbese t,hinl!'R RbouM be cnntrolled by Government: Rna ~  
l.bey fix the value nf tbe paper rnnee in tenos of silver. R8 one rupee fler toln. 
tben we can proceea further. Tf bp is not· preparecl. to do tbat, nll vonI' 
attpmpts are not likely to he' s1JccesRful. 

Your Recnnd item Rbonld be IlnM. As regardR l!'oM, tbere aTe two met.boilR . 
of doing it. Keep your ReRerVe Rank Act, RectionR 41 and 42. Rnd keep nne 
rupee equal to one Rhilling six pence. AfterwordA let llA link it with AteTling 
and then d.rmine tbe value of the Rilver in terms nf gold according to the 
conditions prevailing in England. Or yon. may enter into direct negotiationR 
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about ~ as well, Bnd do away with one shilling aix penoe. Tha.t would be tb& 
.better thing. 1 would rather continue the other thing. 

Lnthil. connection 1 should like to ~  to a point whioh was raised by my 
~ ~  ~ ~ Mr. AvinaahiIingam Chettil!-r, and also by my Honourable 
friend, Sll' Vlth.al Chandavarkar, and that is about the sale of gold b,y ~  Reserv& 
Hunk. He pomted out that the world parity of gold is Rs. 42 a tola while 
the Ueserve. Bank.was selling at Rs. 71 or Ra. 72 per tola. Well,· what' should 
you call thil> transaction, except black market trllnsl,loction. How do you define 
'black market'? A 'black market' is a place where you sell articles at prices 
greater thul\ the controlled prices. Now, Sir, the controlled price of gold ;s 
Us. 42 per tola. When you sell gold at Us. 71 or Rs. 72 per tola, that is. 
lIIuch greater than the controlled price, then this is really blaCk market. Really 
speaking the Reserve Bank has been acting 11,8 the black market for England 
and the United States of America in order to cheat the public of this country. 
In this connection, I Rhould like to condemn the Directors of the Reserve Bank 
who have been keeping silent over t.his affair. I think by their silence, thtoy 
hBve not disoharged their duties to the satisfaction of the people. When they 
allowed the Reserve Ban&. without Bny protest on their part, to sct as a ~  
market for sole of gold to thi,!l eountry on behalf of America and Engla.nd, t 
thinlc the Directol'l'l are open tQ public censure for their conduct. I would ~  
further and say, that I demand their resignation for not discharging their duties 
properly and allowing the Reserve Bl\nk to be used 8S Il black market. I have 
no confldence in these ~  They have allowed this black ~  for 'lale 
of gold in thiR country Rnd by this transaction they are cheating the public of 
t,his country and make t·hem lose enormously. . 

lardar 1Iaq&l 8lqh (East Punjab: Sikh): 'Perhaps under instructions from 
the-Honourable the Finance Member. 

Dr. Ilr Zla U'44lD. .Ahmad; These Directors of the Reserve -Bank are respon-
sible to the shareholders who elected them to the Board. I have not heard a 
single protest from any of these Direclors of the Reserve Bank drawing {he 
attention of the public or the Reserve Bank to the black market sale of gold 
in this country 011 behalf of Bnglond and America. It is only for the first 
time II;ly Honourable friend, Sir Vithal Chandavarkar, draws attention in this 
House. ~ 

'!'he Boaourabla Sir .Teremy KaIamlZl: I am sure the Honourable MemOii." 
must realise that there are two points of view with regard to this matter. I 
wish he would not attack people who are not here and who have got no oppor-
tunity to defend themselves on the floor .of this House. 

Dr. Sir Zla 'Uddin Ahmad: I have got only one view with regard to this 
matter. I have defined what a 'black market' is. The Reserve Bank has been 
selling gold on behalf of foreign powers 'at prices much beyond the controlled 
price. These Directors of the Reserve Bank are ~ silent over this 
matter. I leave it to the· House to draw their own inference. I do not want 
a second view or· a. third view about this matter. There is only one view +;hat 
is possible in this affair' and that I have expressed. Let the' Directors ~  
forward and express their views. They can only say ~  we w8!'ted gold ill 
this country. But that is not the way of purchasing gl)ld at lilack market; 
prices. That is not n correct procedure. 

Now, Sir, a8 I was Raying once the price of the rupee is fixed in terms 
of silver,· the next thing is to determine the price of wheat and rice, and cloth. 
These are the ~  ~  commodities for the common man. As regard.; 
cloth, I have no doubt that the action of the Honourable the Commerce Member 
has brought down the price to what it ought to be. What the ·Honourablo 
the Finance Member ought to keep in mind is tliat the price of commodities 
8S oompared to the price prevailing before the war should vary in the propor-
tion of 100: 175. Supposing the price index of an article was 100 in 1989, then 
in· these days the mRximum on Rccount of 'WRr conditions should, vary between 



.; '. ~ f TKJi IJ(DIAN FINANCE BILL ~ 

150 lAnd 175, and not more thau thlAt. 1 tind from the tigures before me :uat 
these ure the limits within which most of the articles TUry except wheat 'ind 
cloth and rice. I include iron sheets also in this category because theyne 
also essential for wur purposes. Within these limits the prices should vilry <md 
if they can bring down the prices of these articles in thia mlUIDer that will bt\ 
a very good work i,n this direction. 

Before I take up some points relating to the Commerce Department I shol,lld 
like to tuke this opportunity to congratulate the :Finunce Member and Supply 
Member on their reappointment to their posts. I do not agree always with 
the Finance Member to the extent of 16 anU8S in the rupee but I admire the 
services he hBR repdered to this country. Before Sir .Tames Grigg retired I 
had a talk witq. hIm Ilnd although I advocate the importation of a Finance 
Member from outside with a fresh outIoolc, we came to the conclusion that :\ 
person with training in Indian finance will serv« the purpose mtlch better from 
the Indian point of view than' an ~  I think that view has been justi-
fied by the present Finance Member. As for the SllPply Member, he has been' 
on this side of the House for a considerable time and he knows ho,,' he wanted 
til be treated by the Member9 on the Treasury Benche!l.; now he is treating us: 
in the same manner as he would 1ike to be' treat,ed when he WAS on this fCide 
and I take this opportunity to congratulate him .. also. 

Now, I will address myself to the Commerce Member. With regard to 
the pamphlet issued in the name of eight capitalists of India or,-ss I would 
call them,-Padampatias, it is an unholy alliance between these Padampatias· 
and the multi-billionaires of England to rob the poor Indian consumers and t-o 
kiII our small industries. The communist tendencies of nationnlisation Df 
industries anrl the hreaking down of monopolier, and combines which will domi, 
nate everv countrv after the war will eradicate IUch an' unholy alliance. The 
only thing I can ~  is that if you accept ~  doctrines advanced in this book 
.VOll will he nearer the road leading to communist feelings in this country. So 
if you want to proceed in a spirit of democracy the leAS we talk about t.hese 
large-scale and highly paid industrial concerns the better. This tendency is' 
not found in this country only. My Honourable frif'nd, Mr. KrishnRmAchAri, 
gaVEl several iIIustrations8bout the milJllSe of these particular industries. T do 
not want to repeat what he SAid but I msy mention the action by the U. K. 
Government in this direction. I will read a passage from at> artir.1 .. w the-
Oontemporary Review for January 1944, which says: 

"Their diRadvantagetl, in RO far as thf'ir activitll's are monopoliltic, are. in the frarnAwork 
of a prosperous and free country. threefold: ' 

(i) They reatrict and ftetermine conllumers' choice. 
(ii) They decide the fAte of possible competitora in their own field, 
(iii) They confront the individuah and flrmR which supply them with their matl'rinh. with· 

.. power enabling them to determine, to their own advantagt' ADd profit, the terrna of the-
bargain." 

These are the diSAdvantages of monopolieR. Let us Bee what Action the' 
U. K. Government have taken. I would ask the Commerce Member to take 
note of this and see bow far he can follow the practice of the Board of Trade-
and how far we Clln learn from the experience of the U. K. In thill"very article' 
there are a number of iuggestions which are ~  considering: The first is that 
:we must have an Anti-Monopoly Act. The second is that we must have whitt 
they calI publicly appointed Directors, i.e., appointed by Government. Thev 
should sit on companies and I need not deal at. lEmgth with what they 'should' 
do. l'hen there should be periodic and comprehensive investigation by' Govern-
ment-chosen and Government-paid auditors. Then, with regard 'to pri('e 

~  there ~ be an anti-monopoly department of the Board of Trade. 
spht up mt? .two sectIOns: one to review and check prices and one to give the 
fullest ~  to the' accounts of all the combines and compnnies. We are 
really suffermg from ~ two evils. combines and companies and we' will see 
how the Commerce Memoe1." deals with these two problems. If he failr, to find 
a solution of these problems now during the war he will find R spread of Bolshe-
vist ami communistic doctrines in, the country. 
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Another thing ill that the Commerce Depurtment is acting ina peculiar 

manner. We know that some ports are closed in certain months. When these 
ports are open they say they are considering the question; 8S 800n us the ports 
.are closed they say we Jan export but we cannot do it. This kind of Egyptian 
dealing which some person in the department has adopted should be looked 
at and there should be fair deal and fair play. -

Then I come-to the question of education and healthr&sed b:y my Honour-
able friend, Sir Frederick James. -He mentioned the war efforts of the Aligarb 
University and he compared it with the Punjab. The Punjab is in a fortunate-
position for ~  reasons: they have 20 collegesngllinst &lur one Bnd these 
_colleges ure spread over two provinces, the Punjab and the North. West Frontier 
Province. Secondly, their destinies are governed by persons who themselves 
are very anxious to push the war efforts, i.e., late Sir Sikandar ~  
-recently and Sir _ Khizar Hayat Khal'l at present, and our destinies are really 
in the hand., of Sir Jogendar Singh who probably is unaware of the fact that 
-there is & war going on in this country ~  there is such lI.. thing as 'war effort' 
-iIi which he _ should help. He can help a great deal by giVing us assistance in 
-carrying .out the various sohemes which have been started for helping the war 
-effort. The second' point is tttat they are under the Provincial Government 
And ~  Governor of the province while we are not under the Governor of bur 
province and whatever the Provincial Government or the Governor says it doee 
mot find acceptance as far as the Educational Department of the Government 
,of India ill concerned. Therefore, if you want to increase the patient prepa-
1'a.tion for war and give more and more help in the war effort, I think it is 
very desirable that either the Education Department should realize that they 
·are in the middle of the war and should adopt special measures or they should 
transfer the charge of Aligarh University from the ~  Department to 
the Viceroy's special portfolio or some other portfolio, or band UB over to the 
Provincial Government, because I am sure the Provincial Government would 
'be prepatoed to help us better than the Education ~ of the Govern-
ment of India. As it is, we Bre faced with many difficulties. I will give you, 
·Sir, one or two instances: Our boys, who are taking JJ.P various jobs in con-
nection wlth war, have naturally been Bsking for 09nces9ions. The Punjab • 
"Government have iSln1ed a special war ordinance for thii! purpose. We also 
made an effort; two years have passed away and no sanction has been received 
and I am lIure it will take me a long time more to see it through. I have no 
-time to narrate the whole story. Suffice it to say ~ we have been doing 
-thill work in order to help in the war eftort, but we have not received any assist-
ance- from the Education Department. Whenever we approach for anything, 
-they say 'it concern1!l the war office; it has got nothing to do with the Educa-
-tion, Health and Lands Department'. It is not correct. _ Considering the 
llOsition purely from educational point of view, all the institutions that we 
'haw established now, although they have been established during the war 
time, will oontinue to function even- after the war, and they will have n -per-
manent place in the University, which aspect the Education -Department hard- • 
1y understands and therefore is not prepared to recognize or help in any way 
:whatsoever. 

My Honourable frierid, Sir Chandavarkar, s&d something about' the intro-
·duction of Inilitary science in schoole. We have introduced military science 
in our University, but we have not received the assent as yet. We have got 
certain difficulties and everything hangs upon the assent of the. Governor 
-General in Council. We have got a number of other schemes _which it is not 
necessary for me to repeat at the present moment. 

Coming to the health side: The number of doctors we know, ie verv- few. 
'l'here is a very great demand for. them. Students ~  the Aligarh University 
'Who wanted to take- up this profession were not able to ,get admission in any 
medical college in India; every time we tried, We- failed, so that We were 

-compelled to start a medical college also to meotthe needs of the community, 



TBB INDIAN FINANe. BILL . 1861 

to meet the needs of the war, and to Ineet general needs of the c?untry. The 
qppartment of Education, Health and Lands huve prepared a speCIal chart ~  
they have collected speCial statistics in which they have proved ~  medical 
assistance is the lowest in India as compared to any other country 10 ~ ~  
In view of this position which they have themselves proved by .. statlstlcs, I 
think it is very desirable ~  .thel! ~ ~ come. ~  1;0-help In the ~ 
liahment of medical colleges wherever It IS ~ to collect a large ~  
of money. They should be prepared to help us With ~ ~  by accflptmg f1ur 
proposars amI giving us a little' grant also--never mmd If these grants are 
not big; let them be only token grants. Then, Sir, we have established an 
Engi.neering ~  You know ~  eI)gineers are. very badly. wanted: We 
have given 50 englOeers to the Military so far, but we ~ not received .s 
single. penny from the Education Department towards the ~  of this 
Engineering college which has got about 850 ~  who are belDg. prepared 
for Civil, Electric and MechRnical Engineering; we are also preparmg some 
students for aeronautical engineering. This is the way, Sir, the Education 
Departfnent of tlte Government of India is treating us. Look at the help they 
• are giving"i!o the Delhi· University-I do not grudge it-:-but what r say is that 
they should not treat U9 os a ~  If they Ilre not prepared to help us, 
theX_ should say so plainlyartd transfer us from their' charge. 
Now, I come to the Food Department. I would not have touched the Food 

Department hod there been a food debate during this Session, but 8s there is 
going to be no food debate I will touch a few po,ints. I will not enter into 
details however. 

~  N. Banerjea: Here comes the Food Member. 
The HOl101ll'able Sir Jwala Prl8&d Srlvastava (Food Member): I thought ie 

was never going to touch Food. . 
Dr. Sir Zia Uddin Ahmad: There cannot be any debate in· this House 

without Food. . 
In the first place. Sir, this department in practice 'is not run by the 

Viceroy's Council. It is run by three clas88s of stockists: In the first place, 
banya8; in the second place, ~  aQd in the third place, Memons. This 
is how it works: You get clues from stockists, then you wait for orders from 
this particular class in a manner which I need not discuss openly. The nen 
point to which I would like to draw the attentiotl of the House is that I gave 
notice for bringing before this House the ~  Bill and you, Sir, did 
not allow it to be moved in this HouRe for reasons which are unknown to me. 
The only reason I could think about is that you would not like all these things 
to be told publicly. The Finance Member asked' me in the Finance Committee 
the other day that I should hand over this Anti-Hoarding Bill to him 80 that 
he may take it up himself. I take this opportunity to pass on the Bill to the 
Finance Member. 
(At this stage, the Honourable Member asked the Assistant Secretary of 

the Assembly tQ pass on the papers to the Finance Member.) 
Kr. Pruidmt (The Honourable Sir Abdur Rahim): ~  no· 
Dr. Sir Zia lJddfn Ahmad: He asked me to hand over & copy of the Anti-' 

Hoarding Rill to him .  .  .  . 
-1Ir. Pnsldent (The Honourable Sir Abdur Rahim): The Honourable 
)f.ember can do that outside the House. 
Dr. Sir Zia Uddin .Ahmad: Very well, Sir. But I do not see why I shouM 

not be allowed to have " discussion on this Bin. . However, I ~  like t" 
make just a few suggestions without giving any reasons because time does not 
permit me to go into detail.,. 
In the fil'Rt place, J honestly believe that at the head of the Food Depart-

ment there Rhould be either" stern I.C.S. or an honest public man 'from public 
life. In the seoond place, he should h"ve no business concern himself· he 
should not be a director of an" finn or company himself, becal1se it ill . 'lot 
fair that a person who himself has got bUMness concerns and ill the director 
of many companies should be Rt the head of the Food Depariment . 

• 
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Dr. II. B. Baerje .. : But does he do any ... 
Mr. Jlnll4at (The Honourable .Bir Abdur Rahim): The Honourable 

Member should not go on interruptine. 
Dr. Sir Zla 'Uddbl Ahmad: Then Bir, the first Becretaries should be such 

.persons who would take up the work in II. missionary spirit. They must feel 
thlt it is ~  duty to teed. the poor. In the third place, in any ~  
-lind associations representatives of consurnersshould also beappomted und, 
in fact, they should appoint persons who renlly do not share in the loot. 

1 Fourthly, control the stocks. People should be permitted to keep a 
. l'.Il. sufficient stock for one year for their personal use, but they should" 
.have ~ licence. They should declure their stock and the authorities concerned 

~  kJ?-0'Y what stock there is in the district. I now state my further- sugges-
·bon@. 8tJTIatzm. 

5. Expert stock. experience.-The milit&l',) people ~  not attempt to 
stock wheat and nce themselves. They shOUld ask their contractors to stock 
:for them. They are the people who are accustomed to -it. 

6.The purchasing authority should be one and not maRy and it should be 
the District Magistrates and no outBide agents. ... • 

7. Rationing only in big towns and in industrial cities. In other places 
·rationing is not necessary because we havS! enough of food. 

8. The fixation of prices. That should not. bome before the control of stock. 
In my opinion; if the Finance Member agrees to fixing the price of the rupee as 
-equivalent to one tola, it ought to be Rs. 5 a maund. This is the price which 
the then Commerce Member (the Dewan Bahadur) fixed two years ago and that 
is considered an economic price. 

9. Distribution not necesl&rily t.hIOup the old a.len, bu. we should have 
-shops in every mohalla and quarter so that people can have easy access. 

10. Supervision of 'the work by lIleans of committees of consumers in whose 
'interests the shops are opened. . 

11. This is very importantt-Tlle ~ ~ o! ,nisuse should be very he • ..,. 
i.e., C)Onfiscation of stock or a penalty in proportion to the capital of the stocks. 

12. Military supply and "the supply to deficit areas should come under the 
control of the Central Govemment. They should purchase from the Provincial 
Governments and sell the various articles. 

18. The motto should not. only be "Use 1t.8S food" but it ought to be "Grow 
more food". 

We know that 45 per cent. of· the culturable land is not under cultivation. 
That is a big amount, and out of this, 20 per cent. can come under cultivation 
immediately. Therefore, if you can bring such a large amount of land under 
cultivation, then it will certainly increue the stock. I could get the figures 
from the Director of Agriculture with the Govemment· of India. If you could 
increase our t>.roduction then many of our problems would be solved and it would 
require two tjJings. One is that we aSS\lre the producers that we will purchase 
from them at fixed prices and we advance a little money on eaey conditions. 
If we adopt this method then I think we will settle many of our difficulties. 

As ~  the propaganda for growing more food .. I am glad that it ~  produc-
ing some results, because in the Aligarh University eight girls have taken up 

,ngriculture. They have done practical work in ~  Bnd they will be 
-examined in ~  in their annual examination. So that when the women-
folk have taken up these things, it means that the people are now making an 
·attempt to grow more food, but it is nllt being done on a larger sCBle and we 
ought to tBke steps to bring Bt least 20 per cent. of our culturable land under 
'C\lltivation within a year or two: and lastly, • . 

14. The Government should not make any profit from thIS food stock-ThIS 
1t1 not their business. If there is a profit, it fhe-uld go back tic the ~  as 
is dGne in SQuth Africa. There the ~  ',urchase; they have got the 
monopoly, but whatever profits they have the, give back lio the cultivators ami 
do not keep anything for themselves. 

• 
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As rega.rds income-tax,-there are two poin:.. I mould like to JJHIIltion. 'One is 

that I asree with Sir Chandavarkar that the minimum mould be raised from 
lts. ~  to, say, Rs. 3,000. My reason is thils. You 'have fixed a ~ for the 
-dearness allowance. In the A class it is 8,000 a year: in the B class it is 2,400: 
in -the C class it is 1,800. Your income-tax level will be SQOd for all. Therefore 
it is really reasonable that you increase' the income-tax level from 2,000 to, 
say, 8,000, and that will really be giving a dearness allowance in the right 
lflunner otherwise it means giving with one hand and taking away with the'other. 

'l'hen there is the other thing on Which Sir Chandavarkar and I .agree, but 
.on the second issue of it We will never asree I have preue4 fllatthere ought 
to be an excess dividend tax, and that the maximum rate of dividends should 
be fixed by law. Double the bank rate of int>rest and make it 6, 7 or 9, ,but 
make it a law that no dividend should be m(»:e than 9 per cent. of the face value 
of the share and whatever extra there is in any company it must come in the 
ahape of excess dividend tax to the Exchequf'r. I know the Finance Member 
would not agree on the ground' that this practice has not been followed by any 
other country, but we should not ulways be a follower, We must take q. lead in 
.some cases, and I think that in this particular case we ought to take the' lead 
add teach the other countries that this is the way of lncreasingthe income. I 
would like to move this formally, if it ill permissible. But I hope Sir John 
Sheehy will take note of this fact and will put it in as an amebclment on behalf 
.of the Government and not leave it to the Opposition Benches to move it. Such 
tRxation proposals must come from the Government. 

sir B.eDl'J BlchlzdlOD (Nominated Non-Official): Would you give a rebate 
below 9 per cent. 'J • 

Dr. Sir Zla UddJD.AIuDad: No, no" The rest will come as income-tax. 
I now come to roads., That, is a thing, which ought to be taken up ~  

and ought to be considered scientifically. ' I am cOllvinced in my mind that if we 
have two parallel roads, one for fast traffic and the other for 'slow, it will improve 
matters. Your life of the roads will be lengthened and in the long run your 
interest charges and depreciation will be much more than we get otherwise. I 
am of opiniop that the question of roads should be taken up seriously. I ODce 
studied this problem, but I could not proceed for want of time. But I think ;t 
will be a paying proposition if we spent money on roads. 

As regards broadeasting, I will not take it. up now 8S I shall dEllI with it when 
the question of grant. comea up. 

I finish by saying that I support Sir F. E. James in his view that Govern-
ment. whatever steps they take for reconstruction, ought to take the public into 
confidence. They should publish a small memoir and make the people realise 
what we are doing and then we should not wait till the war is over but a begin-
ning should be mfde now and we ~  go ahead. 

With these words I conclude. 
LIla 8lwIL LIl (Ambala Division: Non-Muhammadan): Mr. President, Sir, I 

rise to oppose the present FinaDce Bill. Once before io November 1940 when 
the Govemment presented a supplementary Finance Bill to this House the 
Congress Party came here to oppose that Bill. On that occasion we all resisted 
the taxes that were sought to be imposed by means of that Bill. That Bill wall 
rejected twice by this House, but unfortunately it was made into law by a 
certificate from His Excellency the Viceroy and Governor General. Thus those 
taxes, then, were imposed against the wishes of the people and against the 
declared verdict of the representatives of the people in this Honourable House. 
In view of that result, the, Congress Party who were observing ~  deadlock at 
that time, felt the decision of the Govemment very much and kept away from 
this House by way of protest for a long term of three years. The pro'tiest was 
not heeded; the aspirations of the people of India were not satisfied in any 
manner. When that Rupplementary Finance Bill wall presented it was stated 
by the Governmel;lt that if India was to play a worthy part for securing the 
victory of ciTi1isation, more taxes had yet to come. 00 that. nccatrion i" m"f 
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speech on the 16th.November, 1940, I pointed out what the nature of that civili. 
sation was for which India was to playa worthy part. But I am not going to 
repeat bere wbat 1 bud said 011 that occasion. The Congress Party waited for 
three long years. The Congress Party hlis been seeing and watching in what 
manner the statement of the Government was going to be given effect to in 
relation to more taxes. Taxes have been rising by leaps and bounds and at a 

. breakneck speed. Taxes have been imposed through this Legislature, taxes 
have been imposed through ordiuunces, rules and orders in various directions. 
Subscriptions have been ~  in every town and village ~  forcibly 
through high Government officials; similarly, donations to war loans and recrui1l-
meut to the army bave also been effected. Besides, a great deal of discussion 
has gone on in this House on profit!!ering both by the Government of India and 
the Provincial Governments, through their supply and purchase departments and 
through control and monopoly orders. 

1Ir. Pres14ent (The Honourable Sir Abdur Rahim): The Honourable Member 
can oontinue hie speech after lunch.-

'The Assembly then adjourned for Lunch till Half Past Two of the Clock. 

'.i'be Assembly re-assembled after Lunch at Half Past Two of the Clock, 
Mr. K. C. Neogy (One of the Panel of Chairmen) in the Chair. 

. LIW& ~ ~  I was speaking as to- hC?w this Government have been carry-
mg out. their deSign to tax the people of India as expressed by them in November 
HMO and aftet: the power of veto vesting in His Excellency the Viceroy and 
Governor General was brought home to ~  Members of this House and the 
people outside. In short, lancets after lancets have been applied to India while 
India. has been bleeding and crying. It is under these circumstances that the 
present Finanee Bill has come in. The Honourable the Finance Member under 
the circumstances has been forced to admit that there are already distinct signs 
of over-atrain and he has feared even the danger of a serious breakdown but not-
withstanding these he is proposing new taxes, of course, according to him with 
safeguards which he considers necessary and satisfactory. It is thus yet another 
lancet which is now going to be applied to languishing India. India is being 
tortured as it ,ere to death. # . 

But before I come to the subject, I ought to explain the' position in which 1 
stand. From the words which from time to time fell from the mouth of the 
Honourable the Home Member I am inclined to think that this Government and 
the Honourable Members of this Government may be ~  that this Congress 
Party has after all come to this ~  bamed, orestfallen or defeated. If they 
choose to ..think that way, let them do sOjJand I ought noj; to grumble. But let 
me state on my own behalf and on beha of the C,pngress Party to which I 
bave the honour to belong that we do not feel defeated in the least. Defeated by 
whom and when? Is it not the case ~ they are out to utilise their power for 
the good of the oountry through sufferings however long and arduous? A non-
violent resister can never be buffied. He can never be defeated. He is always 
viofrorious. The victories may not be visible all at once but time will show that 
he is always victorious. He carries with him a force, which is subtle indeed 
out tremendously strong and which in course of time has to be visible, Sir, the 
Congress Party is here to warn. the Government in regard -to ~  conduct with 
respeot to India. This they are in duty bound to do as often as there are occa-
sions for doing. I therefore ~  to appose this Bill on grounds similar to those 
urged by me on 16th November, 1940. 

The present Finance Bill seeks to impose new and further taxes and in the 
usual name of war efforts, in the usual name of ~  ofJndia and with a new 
formula devised in the name of post-war reconstruction. It is not necessary for 
me to go into the merits of these demands because I see that ~  has been 
already said and is being said regardini theae demands. Suffice It for me to 
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say that this post-war reconstruction formula is rather a new pretence to squeeze 
out the living of the people, if any living etill remain. with them. I aU what 
right have they to tax  the people in the manner they are doing? What right 
have the Government of-India, irrespollAible British Go\Ternment as it happens 
to be, to tax and handle the people of Indio in the manner they are doing? A 
great historian of England laid it down years ago; and I am quoting his words: 
"Our acquiaitoioa of India wa, made bliadly. ~  ~ which aa Eagliabm&n ever 

did waa doae ia the matter of thi, acqui,itioa Ave ~  aad 10 uainteat.ioaaU,. 
although Iadia happen' ~ be a precioul gem oa the Briti.h diadem aow. Yet, ~  Iadia 
WII aever conquered by ~  Britilh. AI a mat.ter of ~  Iadia with 250 millioDi Of people 
could not be couqaered bl a haadful of ~  pinl( ~  aero .. the _I. -Iadla came 
uader the Britiab protectioa voluataril1, worn out II abe WII by the internal quarrela of. 
Hindu aDd MUIlim KiD,domI. India accepted 'fOluntarily l;'riti.h ~  ~ be taugh. 
unity and ~  and the art of .. M.govemment. rndia thUi ~ all intentl aD4 
pUrpoHl WII a property in ~  with the Briti.h for lpaciflc ~  The moment • 
nationality ari ... in IDdia, Britilh rule wall to be at aa end and Brltilh rule ~ leave 
Iadia." 

Now, Sir, these are the words of a great historian of England, Sir John 
Seeley, belonging to the Oxford University. He said the.» India was a property 
in trust with the British. Now, the matter of this trust has never been denied 
by .any British statesmqn. It has never been denied by the British Government 
in Indip. It was not denied in the well-known Proclamation of Her Late 
Majesty Queen Victoria declared on the 1st January, 1858, while· assuming the 
administration of this country. Now, when India is not .the property of the 
British, how can the. British Government in India under the guidance of the 
British nation in England handle the affairs of India in the manner they are 
doing and tax the people of India in the ~  they are dojng right and left. 
When India is held in trust for specific purposes, how can they go beyond the 
purposes of this trust, which cannot be denied. Sir, India is being exploited. 
Everybody knows it. The Honourablll M;ambers of this House have declared it 
timeK without number. What right then have they to exploit India in the 
manner they are doing? Has not the exploitation of India in the past beeD 
t'nough for the British who happen to be in India? It is remarkable Ulat Burma 
was conquered solely through India. This law of income-tax which has become 10 
gigantic now and such a. source of trouble to the people of Iridia was enacted 
provisionally at a time when funds were needed for carrying on the war ~ 

tions which were then going on in Burma, to conquer Burma. Burma was 
conquered through India and what treatment was offered to Indians? High 
hopes were held out at that time ttl Indians, but the separation of Burma and 
the Indo-Burman pact have <been the living example of the treatment that haa 
been meted out to Indians. Then, there have been two Boer wars. The Boers 
haa nearly driven out the British from their country when Expeditionary Forces 
""ere sent out from India twice, onee under ~  the then Commander-
in-Chief of India, and again under Lord Kitchner, the then Cotnmander-in-Chief 
of India.. It was because of thelle Expeditionary l"orces sent out from India 
that they have been able to subdue and conquer the Boers and establish their 
hold .South Africa. Now, look at the treatment that is being meted out to 
Indians in South Africa. ThiR is a matter which need not be stated here 
. because it is evident to all. Mesopotamia and Polestine were also conquered 
with the aid of the Indian forces. Indian forces were utilised in Central Asia, 
West of Asia, North Africa and China times without number. Has not all this 
exploitation in the past been enough that India is now being exploited more for 
selfish purposes and to satisfY,their greed for extension and domination. ' 
Then, Sir, what right have the British Government in India to drag this 

countrv into war? . Is it covered by the conditions of the trust? The Indian 
nation"has declared that they are not at wa\, with any country. Even the 
Honourable Members of this House have dec\l'.red that the dragging of India into 
the war was not with the consent of the people. It was not done with the 
consent of this House. In fact, the' q1!P.,tion of the dragging of Indi. 
into' the 'war was not brought into this House at all. Now, what 
right have they to drag Inaja into this war? . Then, Sir, what right have-
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the British to paBs India bit by bit to America? Has India ever been consulted 
over the lend-lease Jaws that have taken place between America and Britain? 
Has India ever been required to ('ast its opinion regarding that law by which 
India is being made 4 party for the utilisation of her N;80urces and her forces? 
These being the circumstances, I usk what right have the British Government in 
Indio. to tax the people of India in the manner in' which they-are doing? 

Then, Sir, this ~  BIll propos,;" to tax ~ people of India' for war 
measures. What are these war measures? Are not these the war measures for 
which India has not been consulted? Are not these the war measures when 
India IS not at war with any country? Why are the resources of'India being 
sent out? Why are the forces of India being sent out? And why are the 
American ~  and the forces of other countries being imported into India? Is 
it not ~  that all this is being done to keep a hold on Ind;a? In fset, this 
is the army of occupation. Is it not clear that the intention of the Government 
of India,British Government as it is, is not to part with powe1'8? If India could 
conquer Burma, South- Africa, Mesopotamia'; Palestine and other countries, are 
not the Indian forces quite capable of defending India herself? Are not the 
Indian forces quite sufficient to meet the war measures if there is any aggression 
hom any foreign, country on India? Sir, it is said that the enemy is at lndia'B 
doors. I say the enemy is there, but the enemy. -is not with respect to India. 
The enemy is not at .the gate of India. Of course, the enemy is at the gate of 
the British Government in India today. If the British Government in India can' 
make over the powers of self-govemment to India, and can wash off their hands 
from India, there is absolutely no fear of any foreign aggression' on India. It is 
only because the British are at war with the Axis powers and because they are 
fighting with other powers that foreign aggreision on India is made possible. 
Otherwise, no foreign power can, at,any rate .. think.of attacking India with a 
population of 400 millions of people. Under these circumstances, I wish to 
point out whether the Indian forces which have been doing such a gallant service 
outside and which are being eulogised by all the United Natic;mf) .. re not enough 
to defend India? Where, '"then, is the question of defence measures? Where, 
then, is the question of war measures? Unless it be that the ·British want to 
utilise India and exploit India for their extension and domination. So, I main-
tain that no taxation for war measures llnd no taxation for the defence of India 
is necessary., . 
, Now, a lot is said about the post-war reconstruction. Let me state before 
this House that this is a new pretence to squeeze out the money hom India. 
Who is going to make the post-war reronstruction? What will be the condi-
tions in which India Rhnll have to be re-built at that time? It 'iR not certain; it 
has not hflen explained nnd it.has not heen chalked out. Why, then, this 
demand of post-war reconstructJon? Now, Sir, these "fun'ds are to he provided 
today for pORt-war mflasures. Can I not state here before this House that a 
few lines of an Ordinance from His Excellenc:v the Viceroy may be s1fcient 
to c1ivert the fnnds to be utilised for any purpose whatsoever? These are the 
circumstances in which thiR post-war reconstruction fund is to be raised. 

Now, Sir, I Bsk what is all this? What' good this Govemment and the 
Honourable Members of this Govemment are doing 'by the way in which they 
me proceeding? The:v will not he ahle to solve t,he problems which they are 
gi"ing ont to solve. The methods tnat they are following and adopting ,will not 
he conducive to their good, to the good of-the people who happen to be under 
their charge Rnd who are adhering to them, to the good of the Allied Nations, 
Rnd not even to the good of the Nations who are arrayed in war against them. 
'Why then worrying and putting the people of this country to all sorta of misfor-
tunes? Famine is there. pestilence is there, want of food is there and there 
1Ir('\ so many other misfortunes that I need 'not mention them in detail. 'ntis 
Oovemmeni and the Allied Nations and all the other nations that are at war 
todaYRre not realising what is the purpose of the prese!1t war. 
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. I stated in detail in my speech on 16th, November, 1940, and those remarks 

may as well be considered in relation to this Finance Bill. also. But let me tell 
them that this is not a war of the nature that is generally considered. This is 
a war to the finish. Many other high thinkers are also thinking like that. This 
it; a war between two forces, one of which has to go out and the other has to 

- (lome ill. This is a war undemeatb which a sort of crystallisation is taking 
place. We do not care wbether Gel"Dlany is winning at a particular time, we 
do not care whether tlie Allied Nations are winning at another time. When 
GeI"Dlany was winning, of course, the Allied Nations were feeling bad, as it was 
(}llIte natural. - Now, when Germany is receding and is being defeated, of course 
the Allied Nations are feeling jubilant at the present time. It is equall), 
natural. But there was 110 reason·to feel bad when GeI"Dlany was winning ana 
there is no reason to be glad when Germauy is being defeated. A crystallisllti(1ll 
is going in underneath this war that is being fought now. It is that crystallisa-
tion that counts and for which India is looking· forward and for whicll there 
have been great wanlings by high thinkflrB. It is that crystallization for which 
"history lies before us to teach a lesson. Now,Sir, before I refer to lessons of 
rustory, before I refer to the high advice given to natioNl from time to time by 
'high thinkers of the world, I wish to point out what these two forces are. The 
two forces are always co-existent, one is the force of matter, the force of mate-
:rialism and the other is the force of spirit, the force of the hand of God. Armed 
'force is a necessary adjunct to the force of matter. But armed force does not 
-'find a place in the force of spirit. Armed warfare is to go on within certain 
limits, . dependent upon the other force of the spirit, and whenever that armed 
-warfare becomes demoralised and becomes oppressive and titanic, independent 
I{)f toe force of spirit, then that armed foree has to be vacated. That is the 
If'ssQD which history teaches ,us. This is also the advice which high thinkers 
buve been giving to the nations of .he worlel., Now, Sir, what does history teach 
us? .History teaches us that whenever one force gets demoralised and the 
7lation which represents that force which troubles the world then both· should 
go. In the middle nges, when t,he 90-called Islamic sword flashed from 'East to 
West and deluged the world with blood from tbe Pacific to the Atlantic, could , 
Nature remain silent? No. Nature brought into being a force, the force of ( 
matter, the force of materialism and the European nations' and the Europearl 
-countries were entrusted with the task of wielding that fcrce and they did wield 
"that force rightly for some time. ThEl sword of the middle ages was sheathed 
'and sheathed for ever, never to be seen again. Here you can say that the 
Islamic countries who wielded tlw.t sword not onlv sheathed the Bame, but fell 
-slaves before this force and before European countries:-· Here lies the law 'who-
-ever raise9 a sword shall perish by the sword' fully illustrated. Almost all human 
'beings on earth were entrust,ed to the care of this force, to the care of the Euro-
pean countries. To, England alone fell one-third share of the human race and 
England was called upon to take care of the people while building up that force . 

. "Now, Sir, what do we Ree? That force has become altogether independent of the 
'force of spirit. That material force has now become injudicious in every parti-
-eular with respect to .every other country. That force is now being used for the 
-exploitation of the wf;8ker races. That, Sir, is the present day condition of 
England. That, Sir, was the condition of Islam in the middle ages when she 
-was required to make room for the European nations, for a ·better culture. War 
was brought on at that time for a specific purpose, that is to sheathe the sword 
·of Islam. 'Materialism, of course, brings on wars for specific purposes and when 
that purpose is fulfilled, that rorce has to vacate. This is how nature fulfills 
'herself. This ill what history teaches us. TPis is the lesson that we ought to 
·tnlte from history that lies before us. History has to repeat itself. 

As regards this ch811ge ~  force that is now taking place under the" stress of 
this war, under this tribulation, let me first refer to the high thinkers of Britain 
nerself. So far back as 1848, t.he great sage poet of England. the Poet ~ 

-of England, Wordsworth, ,wrote then. He.said: .. 
"It i. Dot. to be thought of 
That. the flood of Britift 

Freedom, whicb to the open 
Eye. of ~  nraillfl from 
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.nark ant.iqaif,y. hat.h Of IOlitary banda 
Flowed with pomp of watel'll unwithltood That thi. most famoul 
Rou .. d though it be Stream in bop and Rnds 

~ often to a mood iJbould perish, and for 
Which spurn. the check Good and evil be 10lt for ever." 
Now, Sir, ~  were the words expressed by the aage poet of England to 

whom every Brltisher must pay respect. The poet wrote this -in 1848, full one 
century ago at a time when Britain had come out successful in all the Con .. 
tinental wars. England became Great Britain and Greater Britain and· still at 
that time Wordsworth prophetically said that this British freedom coming as it 
was from dark antiquity a time was'to come when this shall have a dash against 
bogs and sands to be lost for ever. 

Should not this advice given by the great seer and high thinker of England 
have been taken note of by the statesmen in England? This advice was tram-

, pled under foot. 
Then, Sir, another gre!lt poet, another Poet Laureate 1)£ England, Lord 

TennYIIOD, wrote so far baok as 1856, nearly eighty-eight yean. ago, a poem 
which he read out to a gathering in Kingsley ,Hall, London. The poem WIlS 
entitled, "Dre'am of the ·F'uture". It is not necessary for me to quote here the 
various stanzas that he gave in this poetry all of which are proving true I would 
like to place for the consideration of the House only threa stanzas of that poem. 
At; that time, of course, he wrote)n a wakeful dream. He said: 

"I heard the heavena fill with mouting. I Far along the world wide whi.per 
There rained the .haatly dew Of the South wind' rUBhing warm 
From the natioDi auy naviea With the standard. of the People 
Grapplin, in the Central blue. I Plunging through the thunder Btorm. ,. 
Now, SIr, what did the poet say in his wakeful dream so far back as 1856? 

He said that .there will be air navies, there- will be aeroplanes which -will be 
grappling one another in the skies from where will rain bombs of a ghastly 
nature, and the peoplt! will cry aloud. This was what was predicted by the 
Poat poet in 1856. Nobody could think of these aeroplanes in those days Ol'" 
could imagine that anything like what is ~  now would happen. ~ 
further on the poet, as to how long that was to be, said: 
• "Till the war drum. throbbed no I In the Parliament of .an, 

Longer, and the battle flag. were furled; Tbe federat.ion of the world." 
He predicted a time when human beings will cease to be brutes and win 

play the role of men when war drums and battle flags will cease to nave my: 
place at all. In the last stanza the poet saii: 

"There . the common .. n8e of moat l.And kindl, earth mall alumbf'l' 
Shall hold fretful realm in awe Rapt ~  UDlver.al law." 

This was written, in 1856. This Mother Earth who is being tossed about 
- upside down by these wars has after all to go to reposE'. It is now time that 

the -advices given by these high thinkers of England are to be fulfilled. It i. 
now pointed out by India that peace is not to come in that way; it is not to come 
by armed warfare and, by brutish and demoralised warfare. India says that of 
the two forces one force ill to be driven out aud t.he other has ~  be brought in to 
take charge of world affAirs. That is what India tells the British Gover'nment 
and the world outside. Let me explain these two force.;. TaKe the case of 8" 
log' of wood. You may nppl.v fire to it taken lIingly .. Whfltever fi're you may 
apply it will not hum; but place two logs of wood together and then apply fire 
to them, by the slightest fire they will be kindled and by a process of reciprocal 
action and reaction of the ire thev will be reduced to ashel! in no time. Suppose 
these two burning logs are kept 'asunder, they will be both extinguished. Sup-
pose in two burning logs vou sprinkle water on one <lnd do not nnow that log 
of wood to burri, the fire in -the other nlRo will be extinguished. That is the law 
nf ire. That is n universal law equally applicable to fire of anger and hatred. 
That is the law applicnble to amied warfares. We say t,hat violent resistance to 
~  is the process of .reciprocal action and reaetion of the ire tending t,o 
mutilntion, destruction Rnd ext,inction of both. Non-violent resiRtance to 
"iolence is the ~  of utilising diverse forces tending to the preservation 
lind safety of both. This ia the truth which India· is pointing oat to the world 
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.and the warring nations of the world today; this is the tt'&ching which i. being 
imparted by the great Mahatma Gandhi. This is ·the creed' which 'the Indian 
National Congress has a.dopted. The force of non· violence is no doubt subtle 
but it is tremendously strong and you will see that in time to come it will show 
itself. It can destroy much more than the sword or the cannon, and the person 
who wields. this force has to be cautious that it does not destroy more than 
r.ecessary. This is also the advice given by the high thinkers of England also. 
England ought to forget her dark antiquity and be just to all nations; not to 
behave as they are doing in India today. • 

These are the circumstances in which I am speaking here today. I spoke for 
a pretty long time on this8ubject on the 16th November, ~  It is not neces· 
sary for me, therefore, to repeat now what I said ~  But I quoted then the 
statement made by a great sage of India and I will repeat it here again. While 
kddressing the American people at San Francisco in 189.1 he stated that Europe ; 
the centre of ~  of material energy shall cruwble to dulit within the 
next 50 years if Europe did not change her position and make spirituality the 
basis of her life, Those 50 years are not yet o,'er and EUl'ope is actuull:v crumb· 

, ling into dust. I know of ~  that. armed warfare may have its uses because 
the forces of matter and the forCefl of spirit have to go together sometimes. 
One is active at one time and the other may be active at another time. Wht'n 
this force of ~  was used, ns I said, in sheathing the sword of the middle 
nges, it was well and good. But when this force has become demoralised as 
when bombs are thrown on innocent people, poison gftS used indiscriminately 
nnd people are destroyed, is tliat n force of arms which can be an adjunct to 
the force of materialism? Not at all. This force having been demoralised has 
become the force of a Satnn and is now making room for another for{le to come. 
Jwant to emphasise that this former hus to go willingly or otherwise. If it 
goes willingly it will B&ve the world; but if unwilling to vacate the stage, eir· 
l'umstances will ariBe which WIll effect forcible exit much to its d6structioD 
and to the destruction of the people who happen to be under its ~  

The!, Sir, the ~  nation has declared that they must lea.ve India. ' 
The BoDourable Sir ~ Ahmed: The Home Member is leaving India. 
Lala Sha.m La!: I do not mean any disrespeot to the Honourable the Home 

Member. I do not want him personally to leave India; I want him to remain if 
he can. But I am referring to the British Government which is asked to leave 
and will be forced to leave in time. The Resolution "Quit India" is one whioh 
stands and will stand. But I asi what is the illegality, what is the immorality 
in this 'Quit India' resolution which has been passed by the Indian Nation. 
When it is an express condition of the trust that tht' moment any Indian national 
pllrty is fit to take over the Government of the countr;v, British ru,)e in India 
shall ,end Bnd they shall have to leave India. Do they deny that trust oondi· 
tion? If not, thell' are they not committing a breach of truit? If the condi 
tion is that they are to hold India's trust for a specific purpose, are they noi 
eommitting a breach of trust, are they not guilty of a {lerious orime of breach 
of trust? 

Sir, it is quite true that India's nntion demancls British Government to quit 
India and supposing the British Government quits India today, the Indian 
natibn has declared that they are responsible for the defence of their country. 
There is no fear whatsoever of any foreign aggression on this country. The 
fear of foreign aggression lies only so long as there is the British Government 
m this country. India has been the cause of trouble to many nations in the 
world. Through Indin muny nations of the world have been trampled; through 
t,his Indian exploitation, Englund is enjoying a good deal of power all over the 
world and this Bas aroused rivnlry in the various nations of Europe, particularly 
the nation in Germany. Thill rivalry will be set nt ,'est if India gets freedom 
and if the British Government ~  out and a National Government is establish· 
tid here. If that is done, surely that idea of rivalr.v will go at once. India 
says 'Give us the power ond ~  will see thM, n great step towards the subsi· 
ding' of this war will take place all at once.' There is no fear of India beinl 
tlttaoked by any other nation.' That is the position which the Indian National: 
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Cougress has taken tip, and that ia the position- which other representatives. of 
I.he nation have declared on the floor of this House. Did they not demand a 
proviaional national ~ the other day by a Resolution in this House'l' 
What is this Goverl'lment going to do about that re-solution? Has not every asso-
ciation in India declared that this foreign Governmen_t muat go? .The other day 
I read in a I>aper that Mr. Shyama Prosad Mukerjea while ~ a gather-
ing of 'Hindus stated that foreign domination must go. Apart from this let mil' 
give an instance'of a great sage of India who litated in 1880 that foreign Gov-
€mment, however good, is still a foreign Government which has to exploit the 
country and cannot, therefore, be good. This sage died in 1888. At that time 
the Government W8S going on smoothly, the people were contented, the Indian 
National Congress too had not taken birth, yet this I18.gc of 1ndia· warned tlUt 
Indian pl'ople that 11 toreign government, howevel', good that may be, has still 
to exploit India, and how true was the prophetic statement -of that sage we can 
see for ourselves today. Eyery word is proving true. 'fhere is the demand of 
the Indian National Congress-and this demand has been ~ -  without 
Dumber, apart from the position taken up by. the Congress now-then' there are 
other representatives of people who are demanding a 11ational -Government 'in 
India. It is that national Government which win be in a poaition to solve 
questions in respect of war efforts and everything which concerns India, not thilJ 
Government. These are the observations which I ~ before tlre House for 
tht-ir consideration. 

Now, let me refer to my Htfnourable maste", Mr. Jamnadas Mehta 
All HODOurable Kember: Is he your master? 
x.la Sham Lal: Yes, he is my master. 
1Ir . .Ja.mnMaa K. KlIlta: I am everybody's servant. 
t.la ,Sham x.l: Sir, ht' hns expressed him8elf many times that he is after 

war efforts. I respect him that he is and he is oonscientiously, but let me tdil 
him that in "iew of the observations that I am making ~  he ~ not tie 
making a mistake-as my Honourable friend, Sir Muhammad Yamin Khan, 
made a. misJake ,,·hen the Defence of India Act was passed and for which he 
expressed repentance the other day. Let hini be cautious. let him think it 
out in a serious mood and consider the observations that I am making. He is 
out for war efforts, that is all right. I am also out for war efforts. He is out 
to save India. Certainly he is, and I am too, J:)ut our methods are different. 
My master thinks in a different way than I do. By making war efforts nnd by 
making successful war efforts without first having the freedom of India in . any 
way. he may not be making a mistake, os my Honourable friand. Sir Muhammad 
Yamin Khan, did, ~  he may not have to repent when the time for rebuilding 
India comes if at all it comes in this way. 

Sa.rdar KangalSmgh: Teach your master. 
Lala Sham .x.l: I can anI) give him advice, and I also address all such 

friends of mine who are of his way of thinking. 
1Ir. l,muM .. K. Kehta: What should I do? 
Lala Sham. x.l: Vote with us and that will show what the oountry wants. 

And now a few words to the Honourable the Home Member: 
AD Jlonour&ble _ember: Wish you good luck! 
Lala &bam Lal: Sir, the Home Member said the other day in a somewhat 

proud manner 'where is the deadlock, where is the standstill. 
Executive Councillors resigned, and Executive Councillors are working 011 
the Treasury Ben"hes. Everyt,hing in men, money and material is flowing to 
the Government'. And though he did not say in so many words, he ~  
also be thinking as to where is the force in the Congress party, where IS the 

. force in the Congress party remaining outside when so many elected Members 
have been working this Assembly. Sir, 1 will only reply in brief to these points 
raised by the Honourable the Home Member, who is now leaving !ndia.· True, 
nerything is flowing to the Government in men. money and matenal, but I ask 
ill it flowing at the will of the Indian people. India is crying, as'l have already 
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expressed, and yet by extortionate methods the. resources of India are going 
Lo the . Govenunent to be used in this war mea¥ures which is to tighten the 
bonds of slavery still further. Everything is flowing to this Govemment to be 
used outside for the Allied nations aud Dot for the defence of India. Can it 
be' said ~  is any moral foundation whatsoever in all this? Of course, 
Executive Councillors resign and Executive Councillors work on the Treasury 
Bench. True. But let me state before this House my view that during the 
200 years ~  in this country by the British, the vitafity of the people has 
d.windled 80 much that they cannot. resist unjust laws and unjust taxation. They 
have become impotent. They have not been able to realise what sacrifice means 
for the nationality of India. What to say of these Treu.sury Benches I ~ 
to' say of these Councillors! Many more like them may be brought on these 
Benches, but I say is there any spirit of democracy to be found' in them? Is 
there any moral foundation in their being here representing none, perhaps not 
even their own self? 

As regards my Honourable colleagues who are workinK this constitution, lind 
this Congress party keeping out, ~  protests and all that, and that .should 
count ·for nothing, let ine remind the Honourable ~  IIQme Member that these 
persons are 88 nat.ionalist all the Congress Party themselves. Of course there 
is a little differemce. Taking the analogy of two friendly birds sitting on the 
same tree-one who hal! seen the ways of the world and is calm and considerate: 
thE" other who is yet tasting the fruits thereof tm he comes to the same state 
as the first. Let me repeat that these friends of mine who are working the 
constitution are as nationalist as the Congress and in some cases they are much 
more than the Congress members themselves. But time is not far when these 
Honourable colleagnes of mine, if the .flouting of the opinion of this House goes 
on like this, will be in a position in which the Congress stands. 

Then a few words to the Honourable. tlle Supply Member, Sir Ramaswami· 
Mudaliar. It is unfortunate he is not here. 

/Jr. P. If. Banerjea: Your words wUl fall on vacant benches I 
LIla Sham Lal: The Honourable the Supply Membtlr is doing a disservice 

to the country. Since I have come as an elected Member to this House I have 
bf-en seeing some .bickerings going on between him and the elected Members of 
this House unlike other ~ Councillors. Personally I ought to censure such 
bickerings and I ought to censure also the irritation which the Hopourable the 
Supply Member has been showing, but I say he is doing a disservice to the 
country in the manner in which he happens to.be on the 'treasury Benches. He 
iEt giving an occasion to this Government to mimic at the decision of the peoplt'. 
An instance of this hapJlened when the Congress Party was administering the 
Provinces. A SUbordinate European officer was promoted to be a Governor over 
their heads. The Congress Government at t.hat time out. of their self-respect 
resented it Bnd as a result the appointment of -that subordinate European oficer 
al! Governor over their heads was avoided. Should I not ask the Honourable 
the Supply Member . 

Dr. P. If. B&Derlea: Did he make the appointment? 
Lala Sham Lal: Sho.uld I not ask the Honourable the Supply Member to 

create an atmosphere. of goodwill amongst the people, to create an atmosphere 
whereby the people may repose confidence in him? When he was defeated in 
the election it. showed that the people refused to place contm.ence in him. It 
~  not, ~  pro.per for ~  to come here and grace these Treasury Benches 
lD order to give occasion to thiS Government that they may mimic at the deci-
sion made by the people. But if after doing tha.t he came to grace theBe 
Benches that would have been far more honourable than a"jt is today and that 
is the reason that this ~  takes place between him and the honourable 
the elected Members of this HOllse unlike the other Executive CounciJIors. 

A few words now to the Honourable the Finance Member. The Honourable 
the Finance Member has found it his duty to present this BiIJ as he hilI! stated in 
the opening lines of his speech. In the light of the statements which he made 
subsequently in that speech, 'it would have-been better if he had added the word 
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"painful" before the word "dut,y"" and that would have been more satisfactory. 
Dut I tl\ke it from the whole of his speech he means painful 
duty. Any way the HOllollrl1ble the Finance Member has discharged his duty. 
As a ~  of the Government of India it was his duty to presen'this Bill. I 
do not grumble for that. If I were a ~  of the Government of India. like 
him I would have done ~ but here comes a con:flict of duties. I dealt 
with the .law of. conflicting duties in my speech on the 16th November, 194:0. 
When thiS happens sometime, both duties have to be performed. I doubt not 
that the Honourable Sir Jeremy Raisman is a true Christian. He carries with 
him a creed. He carries with him his personality. His creed is to give to 
God ~ is God's and to give to Caesar what is Caesar's. Now he has given 
Caesar hiS dues, Now let him come forward to perform his duty to God. 'I'he 
vote that he carries belongs to his personality: it belongs to his conscience guid-
ed by his creed, not to ClIesar. Therefore I ~  to think that the Honourable 
Sir Jeremy Raistnan 'should cast his vote on t,he popular lIide, if he is not 
capable of contradicting me and if he is not to go against his own faith. 

In the end. Sir, before I close my speech I should say that m,y countrymen 
are' to-day under the greatest misfortune. They are dving ~ large numbers. 
In the matter of food, in the matter of everything else they are put to trouble. 
My heart goes forth in sympathy with my countrymen. But there is reason 
fOl' me to console myself with. There is reason for me' not only to console 
myself with but also to conSole my countrymen. An ancient scripture of -India 
lays down this: 

.. A_ wi". au ftrijlcllou omz. ~ iCInG.' 
When the government of any ~ goes eccentric,of course, people have 

to take to unnatural deaths. That is what that scripture says. I ask my 
countrymen who is responsible for that? Are they not responsible for it? Who 
called this Government over them'} The people them-,elves. Who have Jw.en 
I!ustaining this Government over them ever since it came inspite of repeated 
warnings to the contrary? The people themselves. Are not the people repon· 
sible for it? If the Government becomes eccentric a;nd if the people are put 
to all sorts of misfortune, all I have to say is that the people themselves are 
to blame. Sir, I oppose this Bill. ' 

Ill. O. P. LaWIOD (Bengal: European): I should like to take this opportu-
nity -to get, on record one or two .. points going beyond my Leader's speech the 
other day. In the first place, he made a reference to the necessity for reviewing 
variOuti departments and their expenditure and seeing how this expenditure and 
these departments could be reorganised taking into account the changed cir-
oumstances 'of the war. 1 wish particularly to refer, in the remarks I have to 
make, to the two departments of Defence and War, and in particular, to Civil 
Defence which has now pas.ed into the care of the Defence Dep.artment. 

The House will remember that originally the Civil Defence Department was 
established as a sole portfolio. J should like to say at once that, although this 
Government gets condemnation for most things wrong, proved or unproved, they 
very seldom get congratulations for something that has turned out well. I 
would like to say right away that here at least the ~  ~  put up an 
extremely good job of work. In two years they have produced 10 thIS country 
a civil defence organisation which has genefated confidence amongst the people, 
and, where it has been called upon to act, it has produced an efficient A. R. P. 
service. This department naturlllly started from zero and it started out ~  1\ 

very considerable expenditure. Looking at the budget I see that the reVIsed 
estimate for 1942-43 came to about 6 crores, while in the year that we are just 
finishing we are eXIlected to spend Re. 5 crores on civil defence. The estimate 
for the year to come is Si crores, which indeed shows a 'very considerable pro-
gressive reduction, But at the same time tqis is civjl defence expendit.w.:e at 
the centre alone irrespective of whe.t the provinces are doing and the expendIture 
is heavy .. It is the duty of this House at the centre to ~  means whereby 



THB INDIAN FINANCB BILL· .1373 
not only. tha.t expenditure, may be put to the best poasible advantage, but 
whereby also the organisation of the department may be 8S. economical as 
possible.. . 

I am wondering, now that.this ~  has ~  to be the sole concern 
of one Member !lnd when its administration has passed into the Defence port-
folio with other subjects, whether. this move, which is evidently a correct movt'l. 
has-been considered in its fultoperation. For instance, we still have'a Standing 
Committee of this House attached to what we might call a department within 11 

department. The members of the Standing Committee appear to come genel'nlly 
.. from centres where air raids are quite out of the question. Their adviee in the 

initial stages was undoubtedly valuable. The whole of India had to be organised 
for civil defence from the north-west to south-enst comers, lind there ~  no 
question that i.itia11y, the ndvice of all parts of India was extremely necessary. 
I have Bome doubts as to whether the SBme widespread advice is still necessary. 
I am inc'lined to think thnt we have now reacbed a pitch when the deportment 
might be more specialised and where the effort mi\!ht be concentrated both in 
its areas and in its organisation. When I spenk ofconcentl'iltion of eftort, like 
my Honourable friend who has just spoken, I nm inclined to refer to a speech 
that I made. on the 10th March, 1942. On that occasion I said: 

"'l'hen, Sir, I rather queat.ion ~  it il wile to di.tribute Air Raid ~ over 
wide areal where the)' will work poulbly by themaelve.. A very large percentage will ~ 
nothing of the raid. The reat will have too much to do and no one to help them. I rather 
favour the iPcaJiBing of technical help. I do not know how fal' it will ~  ~ ~  ~ I 
apeak al a rayman, but it aeem. to me that if you could have your techlllcal air raid BerVICW 
in this country orl{anised in certain well defined and &elf·contained centrel, it might lead 
to more eftlcienoy, In that it would· give better ~  and the ahility to go to iBOlattd 
scelles of bombing, cordon off the area and deal with it," 

. That main idea is still at the back of my mind when I luggest that it might 
be well now to get the danger' areas of this count!'y concentrated and put into 
zonel. I do not think that it iR wise now to worry about Widespread bombing 
in civil areas. I think the time hns come to concentrate on the danger of target 
bombing. The kind of bombing thnt we nre likely to expect naturally will be 
bombing of industrial are!l8. of docks, of railway centres nnd the like. I think that 
we are wasting n good deal of effort in organising tbe leRS dangerous arellS, areas 
in which labour is nQl concentrated. There is also, of course, the question of 
division of responsibmty. For instnnce, in Calcutta, the Calcutta II\unicipal 
area comes under the Provincial Government and they have their own A. n.. P. 
organisation. The port, on the other hand, comes under Port Trust authorities 

. in direct communication with the Centre. The railways, I think I am right in 
saying, also have lheir own A. R. P. arrangements under the orders of the Centre. 
Now, when the Japanese begin to drop their bombs, they are not partiCUlar about 
being in one area or the other and sometimes they ore callous enough to involve 
an area covered by the Central Government as well as one looked after by the 
Provincial Government, witb the result, a6 we BOW on the 5th December, that 
we experienced t6 some extent the disadvantages of divided control. The dock I 

area, for instance, in Calcutta ha!! not got its own hospitals. anel oasualties 
occurring in the dock area have to be sent out of the dock area. in fact, out of 
the control of the Centrol Government into the .control of the Provincial Govern-
ment. I am not being flippant m'er this. I consider this to be an important 
mattel' and I think the time hal come to reorganise this A. R. P. defence so 
that there are self-contained and unified A. R. P. commands to deal with areall 
that may come under bombing. fA",. H nnotlruble M emhrr: .. Will ~  put it 
under the Military"?) I do not think I would put it IInder the Military, because 
when al1 is snid and done the Militnry ha\'e their own job to do in circumstancell .. 
like this. But when An Air raid OCClll'8 I think thnt the senior A. R. P. com-
mander, the person in charge of that particular zone of command, ahould be in 
a pot!ition to order his own lInita-nmbulancea. fire engines Rnd everything e1s8-
just where he wanta them nnd with thnt type of unified command to cover dock 
arena, railway stations, municipalities and the like, I think tbat a lot of the 
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dangers of divided oontrol might thus be eliminated. At the same time it misht 
be possible to effect therebl certain economies in personnel and consequently 
in' expenditure. The expenditure of the Centre, of cOurse, has very largely been 
on account of equipment and on account of money paid to provinces over and 
above a certain limit but I suppose a very ~  of the Central Budget's 
provision for civil defence in the last three years has been on account -of equip· 
ment. It would be interesting to know just what! has happened to all that' 
equipment and whether it is now being concentrated in the danger areas or 
whether it is left, say, in the Punjab or the Central Provinces to go to "General • 
Average". ['here is a lot of extremely useful stut! there and there is no reason 
why it should not be removed to the place where it is most likely to be used. 
So, Sir, my suggestion generally is that there should be a regrouping of danger 
areas and let us forget about A. R. P. in these other areas. I do not suggest 
forgetting, about civil defence completely. I think that ~  guurds that 
we established under this saheme have done infinite good and huve been a most 
admirable production. But, now tllat we can expect target bombing rather th'lD . 
widespread mass bombing, should we not look mainly after the. areas where 
bombing is likely to occur, where large numbers of labour are likel.Y to be con-
centrated, where factorieS, railway stations and docks are liable to be the targets 
attacked-and. suit' our organisation to tba.t particular purpose? 

Now, Sir, while dealing with the Defence Department, I am afraid I must 
also make a reference to a totally. different subject, the subject of requisitioning 
of civilian accommodation in Calcuttar I approach the subjeot with cons:derable 
reluctance because I feel that about such a matter it might be felt thas we us 
oivilians were lacking in the wish to help and to aooolQ,modate the service people 
\\'ho have come amongst us in Calcutta. The mere fact that this difficulty has 
arisen is ~  more regreUable in that it has to some extent introduced friction 
between the services and the civil popUlation. It is only neoessary to come to 
Calcutta from Delhi or to come to Delhi from Caloutta to notice the difference 
between the building that is going on in the' two cities and by this I mean the 
temporary brick buildings to deal with the monsoon and at the same time to 
aocommodate the large numbers of service personnel who have come to Calcutta. 
A year ago I addressed a letter to the Bengal Government on this subject and 
I asked for the information to be passed on to the Central.ovemmt'nt who were 
then working their requisitioning through the medium of the Bengal Govern-
ment. Perhaps I' might quote a brief portion of this letter to illustrate -my 
point. I then wrote: 

"Any reliance upon finding further accommodation of thi. type wonld therefore be 
entirely misplaced. Taking for example the Alipore.Watgunge-Ba8tings area al a large 
representative relidential area, the numher of houses 80 far requiaitioned is 80. ann tho 
number remaining in occupation .of civilians, Government officers, Supply Department officers, 
etc., is 106. If the whole 106 were requisitioned and the occupants turned out on the 
streets, the spaCe made available would still be small.. 

Approximately 50 per cent. of tho male European population has already joined the 
Services either voluntarily or by conscription, and the remainin" number. haa been concen· 
trated in the remaining unrequilitioned housel. It iB nfe to lay that the remaining 
Europeans who occupy theee housel are almost without exception engaged In work which it 
eBllentinl to the war effort, and the women folk are also almost without exception aSBisting 
with nursing, canteen or other war work." 

That was the position one year ago and we have only just henrd from the 
Honourable the Defence Secretary that a building scheme for the accommodation 
of the troops on a somewhat larger scale has been sanotioned in ~  So. 
Sir, while we have heard his announcement. with considerable satisfaction, 
we have to add regretfully the rider that his announcement comes just one year 
too late. When we complain on our own behalf that this removal of our houses, 
our offices Rnd our godowns interrupts our work and makes things more diffioult 
for \IS, we do not forget that it is not only bad for us but bad for the troops to be 
accommodated in ~  type of accommodation whioh is requisitioned. Most of 

'119 on ~ side have known militarY service and we know perfectly well thai! ilhe 
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accommodation of troops in ordinary civilian houses without furwtul'e jUlt 
divides them lip. They have probably to walk miles for their food and their 
discipline is damaged by it. So, it ~  merely on our own account that we· 
suggest that there has been-hwk of foresight in not supplying ~  accommo-
dation to these troops but also on acoount of the troops themselves. I have 
beeu told that there has been a shortage of.bricks, that there has been a sbortage· 
of coal to make the bricks and tirot there has been a shortage of transport to· 
carry the bricks when they are made. Whenever I am told that, I look round.. 
in Delhi and wonder where they have got their bricks from. It seems odd to me-· 

~ Calcutta, whioh is only some huudred miles from the coal fields, should 0&' 
unable to produce its bricks or the coal to make its bricks, while Delhi, which, 
is some 000 miles away, has been able to arrange in these ~  years the most: 
enormous building programme to accommodate the service people that have come-
here. We now have in Calcptta a Requisitioning Board functioning and they'" 
are doing their best. " They are periodically told thRt they have got to help in 
accommodating so many troops, so many airmen and 80 on and so ·forth. When· 
ever this happens, there is one cry from the Requisitioning BOaM: "Give up" 
your houses, give up your offices; give up your godowns." It is all they ('an 
say because they have nothing else to offer. The friotion between the m.i1itary· 
and the civil which has resulted from all this is most unfortunate. I only hope· 
that it is understood in the army that if we appear obstructive, it is merely' 
because of the details regarding which I "have already informed the House. In: 
the area in which I live myself in Calcutta 80 houses have been requisitioned 
and 106 only remain. At the same time, I hope it will be equally olear thntc 
whatever our difficulties, we still welcome these service people into Calcutta 
and we shall do everything we can to assist in their accommodation. The only' 
thing that we do ask is that the Government may take up the same attitude in' 
assisttng to Bupply Bome ~  for them . 

• 
Now, Sir, I just want to make a brief reference, while I am on the subjeot. 

of services, to the activities of military vehicles "in Calcutta ~  awl I 
gather ill other cities too. I have heard it stated that in one of our larger-
cities the military lorry drivers have divided the civil population into two dasses, 
the quick and the dead.' The quick are evidently tholle who are quick enough 
to get out qJ. the ~  Something, I do hope, will be dODe by the military 
authorities to tone down the joie de viore ~  the military driver. We are very' 
glad to' see it but it is possibly more useful on the battle-field than in a cro\\·ded" 
thoroughfare. As a matter of interest, I bave a few figures here from ~ of th& 
chief suffererFl, nnmely, t.he Calcutta Tramway Compony. The C'aloutfn ~ -  

way Company suffer rather badly because the trams cannot get out of the way. 
As a matter of interefilt, I may tell the House that during the last six months uo-
less than Rs. 12,000 worth of damage has been done to the ~ trams. 
And, Sir, the compensation that has so far been paid. by the military authorities.; 
is the pri,Dcely sum of Rs. 45. As reglll'dR these accidents, 000 of them are the 
result of brushing against trams while overtaking; 81 cases have occurred where· 
stationary trams have been mal-treated: 82 trams have heen knocked out from 
front and 12 from the rear. Sir, as I have said, we are ottly too glad to have· 
the service personnel with us, but we Ilre wondering how long we shall be there· 
to welcome them if these activities continue. 

Now, Sir, may I turn to one other subject before I cease, and that is a subject' 
which I must say I feel to be extremely Important. It seems to me that we· 
are approaching 8 very big offensive. The South·East Asia Command ~ 

getting busy and what appears likely to be a very big war is beginning. But in 
the matter of internal security in this country, we appear to be just dri£tilig a'on!l" 
as we did before and not worrying very mucb what information gets to the enemy 
and how he gets it. The other day I reAd in the paper that· a man, I am IIOrry-• 
to say 1\ Reverend gentleman of Bombay, was rnn in for indioating in an air" 
mnil let.tE.'r the FlAilinll date of A IItE'Amf"r from Romhny. He was tried hy A" 
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Magistrate and fined Rs. 50. The Magistrate said that he was quite' certain 
t.hat this w" no case, of moral' turpitude but merely of ignorance. Now, that 
was after five years of war. The Reverend gentleman, .who must be relied upon 
to have spoken the truth, exprrssed ignorance that he WI1S not allowed to write 

· and tell people the sailing date of a steamer from Bombay. In other ~ he 
· did not realise that by that act a good ship and a g09d ship's erew might have 
gone to the bottom of the sea. Well, if he did not know, I suppose there are 
lots of other people in India who do not know either. And what has the Govern-
ment done to tell them? What has the Information and Broadcasting Depart-
ment done to tell them? Travelling about the United Kingdom, one is struck, 

· I believe, by security slogans at every turn. You will be asked whether you 
. ' '1'.x. think before you speak. You take up a tele,phone and you see 

a notice on it:· "Is this telephone private?" I myself have 
taken . an llbintentional part in a triangular conversation on the Calcutta 

- telephone system together with two officers of the service,s who were 
· talking about the movement of troops. I do net really know the pur-
· port of what they were saying, because I did not listen to it. It might 
· have been interesting; I might have repeated it; I might have been· even 

an enemy agent. Sir, I have already raised this matter in another place and 
I sincerely hope that something is going to be done about it. We have heard 

· stories in Calcutta during the raid times of mysterious people who roae round 
the docks on bicycles telling people that there was an air raid when there was 
1l0t Ol1e. We had after the 5th December no less than tbree false alarms and 

- the labour in the docks ran away each time. I am still asking what happened 
about those false alarms-how they ~  anti what is being done to prevent 

· a recurrence. Possibly for secm;ity Tellions I have not been told; equally 
possibly, the reasoh is that there is nothing to tell. I think ~ ShOlild be 

· some sort of system of rewards for getting information regarding ~  
· and I submit that the War Department and the Department of Information and 
Broadcasting should· get togetller and work out a plan. I should like to see 

· s1ogans, for instance, on letter heads 'of busines\ firms: "Does this letter contain 
· security information and if so, where are you gomg t<> file it?" I have to admit 
that in my own office, I discovered a book in which the arrival dates of steaD)ers 

· were- quoted. 'Ve had to know when these steamers were arriving and the 
dates had to be posted in the ledger. But when the dates were posted, to my 

· horror I found that that book WRS not locked up at night. In other words, it 
· must be only too easy for an· enemy agent in this country to find out a lot of 
very damaging information whiCh may result in the loss of lives of many brave 

· men. And, while it may not be possible for us entirely to eliminate the informa-
tion that the enemy gets from this country, it should be possible for us to reduce . 

· it. The problem is a far greater problem than it is in the United Kingdom. 
, The coastline is vallt, the areas to be covered are. vast and the illiterates who are 
·equally able to paRs on information are more difficult to get at. But because 
the prohlem is more difficult, there is little excuse for not making at leAst the 
same effort as is marle in the United Kingdom; and as far as I can see, at present 

. no effort is being made at all. So. Sir. I make this suggestion to the War 
· Department, which I do not see represented on these Benchesat,the moment; 
'I tl'\lllt. that the information will be conveyed to them, and if the Honourable 

". the Leader of the HOIlRe will very kindly bear this recommendAtion in mind, 
perhaps we may be Able to get on to some more Rctive ~ and at least do all 
that, civilians can do to Rove the lives of the forces on the Ren Rnd on tlie land. 

Mr. J'amnadu ••• ellta: Sir, last veAr when I ·addressed the House on 
-the Finll1lce Bill, I had submitted that india had made peak sacrifices by that 
day ~  that sbe could stand no more. I had hardly expected that within a 
few weeks, the Rccuracy of my observations would materialise. But un for-

·tunately, it did happen that within a few sbort weeks, the country was ablaze 
~  news of deaths, desolation nnd disease and destitution. Now, Sir, in 
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his Budget speech the Honourable the Finance Member has ~  tbft 
if this country is to be prevented from Buffering an economic collapse, the 
Allies must bring articles which are 110 scarce in this oountry'. I do not·wish 
to say much more than this that a great deal of this millery, R great deal' 
of this agony and even deaths could hllVe been avoided if t.he Government' 
of India had a policy from the very beginning of war. Unfortunately' 
they had not got that policy. The! do not eten believe that such a policy 
was necessary. If anybody brought it·to their notice, it W89 ignored as ~  
coming from a defeatist or a panicky person. It went' on and went on until 
this tragedy of Bengal, Malabar, Travancore and Cochin and ulany other" 
territories increasingly demonstrated to Govemtnent that although they were 
in possession, they did not know their charge. I do not wish to say that: 
when they got up from their, slumbers they did not try ~ remedy the Ritus-' 
tion. I' shall, in due course, assess the value of the measures thut Govern-
ment have taken since they woke up to the necessity of averting the .('OIning' 
collnpse which they did not foreee and would not be forewarned. ' 

Befole I pass on to the detailed discus!lion of the economic and politicaL 
situation· in the country, I wisl1 to bring to the notice of ~  House t,hat we 
are discussing this Finan(,le Bill under three constitutional flaws. The Gov-
ernment (ire acting unconstitutionally in three or four ways. If they care for' 
constitutional propriety in this House aud if they huve got Blly regard for th.:: 
opinion of this House, they should tnke prompt measures to remtldy this--

~~  ThE' first irregularity is the retention of ',ten crores in tJlIi WRyS l\ud 
menns side of the Budget., being the amount which the House has rejectl'd' 
during the discussion of, the JtlJilway Budget. I cannot Imagine Bny cODstitu-, 
tional Government which has ~  a demand for grant before the ~ nnd' 
that demand has ~  in the defeat Qf the Government still carrying 00' 
as if ~ had happenf'd and !'till banking on these ten crores as pllrt of' 
their ways and means position. I think a little regar.d for constitutional' 
proprieties.would have saved the ~  The second flaw in the prooedure' 
of proceeding with the Finance Bill with an illeg8'lity and an irregularity . in 
it is the retention of the contribution of 82 crores to ·the gtlneral revenues from 
the railway surplus of ~  'crores of rupees. I have in my hand a report of' 
the Railway Boord on' Indian Railways for 1942-43. On page 85, Appendix 
A is quoted the Resolution on the convention passed by this H.ouse on the 
2nd March, 1948, and'there the convention of 1924 is varied in par:tieular' 
respects. So far as the House by its own Resolution varied that convention, 
Government were strictly within their rights in proceeding according to thRt 
Resolution; but the House specifically ~  in sub-paragraT)h (4) that-

"For 8ubsequent yearll, and until the new convention i. adopted by t.he A_bly the' 
allocation of the .urplQII on commercial lin .. between the railway relerve and general revenue. ' 
shall he decided eadi year on conlideration of 'he need. of the railway. and general revenues, 
the \011, if any, on ItrategiC lin. being recoYered from SUerai revenuel." . 

'rhe same Re£:olution by which 10U varied the convention of 1924 deelnred' 
that the convention Clm be further varied each year by a llesoJlItioll, of the 
kind that was passed on the 2nd March, HUS. That further Resolution has 
not been passed: I therefore submit that theRf' 82 croret1 of rredit token to 
genernl revenues by the Finance Member is also ultra "irell, at least highly' 
ilTegnlar. _ .. . 

The third iR that the mnount of cuts which this Hou!'e ~ hoth ill lhe 
t:nilwny ~  and on the demands on the general budget, to the ~  f,hut 
they were ('an-ied, will not bf' required hy Government {or their next ;venr'q 
iludget p"rpOSC'R., PntiJ the pORition ,is reRtoredunder the Goverlllllent of' 
Indin Art. 191f1 and 1935, lhese cutR thot the House hnR mode r;tnnd eff'ec· 
ti"e Slid the Government's expenses to that extent Rtand reducer): lind the 
Pinnnce Department must not proceed on the footing that these items of' 
expenditure nre "1till required and they should, tell the House that 1';0 IIlllch 
mon'!v is not required and therefore the corresponding amount of toxutioll iii 
not n'eeded, until the position is reROOred, as we fear and almost know that 
it· will be restored'. But- If decent deference to the proprieties, legalitiell and I 
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.eonventions of thitt House is at least called for from an irremovable executive 
who kno",; thHt we ~  do nothing except express our judgment on the Gov-
ernment's methods. That is the position with regard to the Finance Bill ;u1.ld 
'in the light of ,,'hat I have stated and the decision of the House Government 
·should tell us what action they propose to take about the reductioll of the 
.additional taxation. I am sorry that no such action has -heen taken ~  Gov-
oemment have proceeded as if the votes of the House on the cut motions were 
:a matter of no moment and could be ignored. A Government ~  is 
irremovable COOl do-ahnost anything. The power and the authority behiud them 

:are so great that they can afford to treat the voj;e of the House with inditJer· 
~  and even with contempt. But if you have the strength of a giant I can 
legitimately ask YO\L. not to use it like a giant. There is sucb a thingaa 
.deference to public opinion. ' 

'!'he BollOUr&ble Sir lenJPY :Ra'lman: Has the Honouruble Memher did-
·oovered what the regular practice is in regard to this kind of matter? 

JIr . .Tamald .. K. lIehta: The regular practice does not matter ~ Ipc; if 
it is wrong it iR wrong. My recollection is ~ when I was al\{ember of 
·this House from 1924 to 1980 whenever cuts were made, before the Finance 
Bill began the Governor Geneml either, restored them or accepted them. 

'!'he HODoara.ble .Ir .Teremy1la.t ... &D.: That is not in acCordance with my 
'information. • 

Mr . .TamaMu II. lIehta: I consulted Mr .• Toshi the other clay and he nt 
least t.houglit I was right. But it does not matter jf the practice is wrong. 
lt is quite clear to me that there cannot be any other prnctice excepi; the one 
which I am stating. if there is any pretence of parliamentary Government .in 

·this country. The House having made the cuts you proceed on ~  footing 
-that no cuts were made. 

'the HODo1U'&ble Sir leremy Ballm&D.: Is the Honourable Member referring 
'to token cuts of the order of one rupee or a hundred rupees? 

JIr. JamDadu II. Kehta:, I am referring to every cut. The travelling 
,allowances of the Executive Council, for instance. have gone by the board. 
1 am not worrying about the amount;. but you have, according to the opinion 
;and judgment of the House no need to take 82 crores credit to your general 
-revenues.. You cannot take 10 crores of rupees. to your ways nnll menns 
'budget; you cannot use the other cuts as if they were not made, nnd your 
Finance Bill must. stand amended Recording]y if you wish to pay any regard 
io proprieties of It constitutional character. -

[At this stage, .Mr. President (The Honourable Sir Abdur Rahim) resumed 
·the Chair.] _ ... 

The Honourable Sir laremy JtalIDl&D: The Finance Bill·itself is not affect-
ed. The only thing that may be atJected is a certain estimated figure ill the 
-explanatory memorandum. . Mr;' .Tamnadaa II. ~  I proceed on the footing that you wanted so 
'much expenditure and . . . . 

The Honourable Sir leremy :aat.sm&D.: Does the HOllourabfe Member sp.ri-
'<lusly suggest that in the course of the Budget discussion and before a final 
decision is taken with reg8'l'd to cuts and so on, the taxation programme 
~  be immediately modified?, 

IIr. l&mnMU K. lIehta: Yes. You cannot come to me and ask for 40 
or 45 crores when ;we have said you do not lleed ~  People have been ~ 
'Ul:! that this is a show .. 

AD. Honourable .ember: But is not there a. deficiU 
IIr. lamnadu II. lIebta: If .that is so there is 1)" definite way out of it. 

In t.hat 'case the Fina.nce Member should come and ten us that he will have 
to 'borrow 45 crores more. ~ is the only right way to rectify the situation. 
:and not by disregarding 'our vote. I am saying thi\ in the most friendly 
manner. 
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'!'he BGIlOU1'&blt Sir .TeremyB&ilmlD: And I may tell my Honourable 

'friend in the most friendly manner that the usual practice has been to review 
this at a later stage and announce the action taken in regard to the cuts. 

Kr. oTamaa4u K. Kehu.: That is not correct; it is entirely wrong. 
Constitutionally it is wrong; if so it is bad. And there is no fun in conti-
nuing an error. I maintain that the right time toO Government to announce 
their decision is before the Finance Bill is mnved for consideration. 

Befnre I proceed to the financial criticism of t,he Budget I ~  as I did 
last year, to mention some individu.al grievances, not of. individusl ~ ~ 
but on individual maters. 'fhe first IS the dl3mtmd of the m!lurance compames 
which was 80 powerfully voiced by my ~  friend, Sir Vithal Chanda-
"'Varkar that the taxatiOn on t,hem to the extent of ~ pies in the rupee is 
likely 'to be a hardship. Insurance concerns are thrift institutions; there the 
citizen provides for bis own and bis family's future. They desene encouragement 
and the taxation of these .bodies to an extent until it becomes absolutely un-
profitable for people to have policies in these companies is not a wise Rtep. 
I personally think that the insurance companies are quite right in asking 
Government not to. exceed 45 pies; but I clo not wish to dogm'atise and I wish 
to tell the Finance Member ·that wisdom lies' in reviewing that imposition. 

TVe second thing is that the grievances of the subordinate staff in all 
Government departments are still lIerious and are costing a great deal of 
misery to them and to their families. Whether it is the railway man, whet,her 
it is the postal employee, whether it is the mint worker, or an employee in 
Customs, Income-tax, Supply Department, Commerce Department, and all the 
rest of the subordinate staff in the employment of Government,. they are all 
living from hand to mouth and 8'l'e crushed between the nether stone .of heavy 
taxation and the upper stones of meagre ~  fnr the etiraordinary 
rise in the cost of living, and they deserve the utmost consideration at the 
hands of Government. The same thing is' true of the staff of the Resl'lrve 
Bank. The Honourable the Finance Membetthe .other dlrY, when I was 
tallring about Key-punchers, informed me that he had already issued orders 
and I informed him that while he had done so, the orders had not been re-
eeived. I am grateful to say that within 24 hours he has made up his mind 
and orders are nnw issued and to that extent the relief which he hadldndly 
promised has now been vouchsafed, but with all that and with the dearnel'ls 
allowance which my Honnurable friend, Sir Gurunath Bewoor, ann3tlDced t,he 
other day, on examination and on assessing the value .of these concessinJls, I 
am ~  to say that while _ I am grateful for small mercies-I never rt'jfJe·t 
even a small indulgence when it is given in a kindly ~  problem is 
not solved by this tinkering. If you adnpt the policy by which the pur-
chasing power of my wages is reduced to IISrd and then you give me 1 iSrd 
of the oompensation that is due, you may have done something quite gellCrouo 
from ynur point of view but I am not compensated fnr the extraordinary rise 
in the cost of living. T will give him only one example. The Honournbie the 
War Transpnrt Member annonnc:ed ,the other dn:v in reply to my cut mot,jon 
for the rneagreness of the dearness allowance to rnilwaymen that he will give 
{lne rupee in the 'C' zone to every person who waA getting A. rupees Ilnd will 
also increase the pay \imit from 00 rupees to RR. 125 and that thl'l tot:tl cost 
·of that would be about Rs. 80 lakhs. I notice that the nE'xt dav that announce-
ment did not even appear in the press. Whether it was pr<iliibited I dn not 
know, but when such annnuncements are made the Government should nt 
11'l8st see that they are made as public as possible. But I think the fear of 
Government was that they should not appE'ar to have yielded to agitntors; 
"though the annonncementwas made in response to a cut motinn tlley did 
·not lilee that it should be published as such. And the fun of it' is thnt n,q 
!loon as the Hononmble the War Transport Member gave one nlpee Bnil put 
that in one pocket of. the railway worker in the C Znne, within R few da:V1II 
the ~  the Fmnnce Member came with a propoAaI to. tax tea. eotree. 
betel-nut9, and tobacco and therefore the one rupee which the War Transport 
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Member had put into OIlr pCJCket was immediately token away by the other 
hand by this heavy taxation. So, we are 88 we were. One rupee is put into 
this pocket by one hRnd and taken away by the ·other. Thesethingti dt) 
caus(' misery, these things do c!fUse disoontent and, I think, therefore, the 
Government should reconsider their policy about the workers cOlIlpensation 
due to ,the extraordinary cost of living. They have not done 80 with any degree 
of generosity. What little they have done is done most reluctantly and t,he 
miseriel.'l I)f the workers Rre beyond all ~  I have told this House 
that the children of the workers are not getting milk and r wish to tell the 
Honourable the Finlmce Member what the Government in England havc done. 
r rend ~  other day "that the Government in England have not only made it 
necessory that every child should have mlik and the price of milk should be 
within most renionable limits but they hsve given a subsidy of thirteen million 
lbs.-what does it come to?-in order that the children of the poor may get 
free milk. I think some pint is the measure which every child must get 
within a certain period-one aay or .two days, I do not relnember. If the man 
is poor, his children get free milk; if the man is not able to buy milk at 
cost price, that mille is subsidized and care is taken that. no single individual 
shall have to see his. children starving for want of milk in the whole of the 
United Kingdom .. " I 

Th' Bonourabl, Sir leremy :&a!I1DUl: That is in a country where you 
really.' tax tobacco. 

Mr. lamne,du ]I. X.ta: Tax us superior tobocco and I shall be with you . 
.. But do not kill the poor. Tax those ghouls and vampires who have taken, in 

the name of profit, the lives of millions of my eountrymel'l and their country-
men. Tax them, but you have not the courage because these European busi-
ness gentlemen will revolt. If you have the courage and they concur, I am 
with you. Tax them to the teeth until poor children get cheap milk ....• 

'1'he ,Boaoarablt Sir .lenim., ."!maD.: In fairness to the 1!luropean Group 
to which the Honourable Member I'lliniprl I ~  say that they have never 
raised any objection to taxation for war purposes, but my Honourable friend, 
I seem to remember, frequently has. 

Mr. lamnady M. Mehta: If .you can' ever show that I will apologize 
hundred ~  It is not possible. What I have opposed and I win continue 
to oppose is your regressive taxation and that point I shall develop as soon 
8S I have finished with the requirements of working classes. 

So, in these days of war, the British ~  are spbsidizing the milk 
. supply of the children of the land to the extet;lt .of thirteen million pounds a 
year, which means that every Britisher gets a subsidy of four rupees roughly 
per year in the matter of milk alone. And here the rupee which you gave 
most reluotantly you took away by another hand. The contrast is simply 
astonishing and would be oomic if it were not tragic in its consequence. Doea 
hC!l realize the result of these five years of extraordinary strain on the economic-
liveR' cj. the people? Does he realize the' snin? 

The Deptlrtment of Educntion, Health and Land" hns sent us a chart of 
the health conditions in this country, a country which is already living in 
8uch IL low Rtandnrd that YOII cannot imagine anything lower than that. That 
chart, whieh the lIonourable Sir .Togendra Singh a.nd his depll'l'tment have pre-
pnred nnd Fll-nt IIR, is !l teU·tale docllment, and I have ·taken· some figures out 
"Of that. One thing is simply amBzing to me, and that is about the wat·er 
supply of the whole country. You u'ilI be surprised thlrl in Orissa people drink 
pl)re water to the extent of 1 per cent; 00 per cent. in Orissa drink contami-
nated water. In Bombay, which hilS the best record, 17 per cent. drink pure 
wllter; 83 per ~  of the ~  drink contaminated water wit.h all the liabi-
lity to dil.'leases of all kinds nnd of the germs which destroy life or make it 
n»aerBble while life is not extinct.. In the whole of this country 95 per cent. 
of the' people drink contmninated water. That is what r gather from the 
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~ givtlu in the chart which the Honourable the Member for Education, 

Health and Lallds sent us a few weeks ago. The expectation of life is 26 
~  in. India against 66 in New Z'ealand and infant mortality is 160 peJ' 1,000 

born as against· 40 in New Zealand. It is in such a country where Govern-ni. have forced a further lowering of the standards of life to the extent of 
one-third of the pre-war existing miserable standards which kill for every man 
in New Zealand four men at least and which expose and condemn to disease 
aod low vitality' prRCticlllly the entire populatien. This is' the population of 
which, during the war, the Finance Member has reduced the standard· f()r the' 

. large maljority of the masses to one-third of the previous pre-war standard. I 
Cflllnot tell you how grieved I am at the extraordinary position ~  hall 
developed.· It was -not necessary; it could have been avoided; it can" still be 
avoided and it must ~ avoided if, as' you say, the economic collapse of this 
country is not to ensue very soon. • 

Bir, I have heard thai the morale of the Indian troops on the various frCJlits 
]a something which is magnificent. I have do doubt about that. I aUl grateful 
to these 20 lakhs of heroes who are protecting me. I am grllteful to their 
famines which must be suffering privations on account of the depredntions of 
the Finance Member ~  the. Railway Member. If you want to I(eep t,heir 
morale high in the front, it is our boull.den duty that the civil morale of their 
people must be kept equally high, because unless the home front is strong 
against propaganda from the enemy, these soldiers will feel anxious abollt t.heir 
kith and kin. When the story reaches the soldiers that the betel-nut is taxed 
and that-tea is taxed and that the poor man's tobacco is further tllxcd, I am . 
sure there. will go out & breath of agony from their mouths when they will 
begin to feel that their near and dear ones will have to go without tea, withou. 
betel-nutiJ and without a little' bit of tobacco. How ('an ~  keep tbe civilian 
moralt' high in this way? And the civilian morale must be as high &s the army 
morale in the interests of the ~  effort itself, i.n the interests of keeping 
our soldiers bent on destroying the enemy in the shortest possible time. I 
think the Government's taxation policy mu_t be revised. I say. to the Hononr-
abltl the Finance Member that there is a latin proverb which says thl't evcn 
if the heavens fall justice must be done. But the Honourable the Finance 
Member has alt.ered it to say that even if the heavens fall, money must come. ' 
If I have the power which he has aI,ld if I want to take the money which is 
needed, I will take it much sooner without causing these hardships .• But the 
way ~  is taking money, it is the easiest thing for _a street urchin to collect 

~  There is nothing of a standardised taxation according to canolls 
of finance. Therefore, he is today unconsciously doing more harm to the war 
effort than the worst enemy of the war ~  What can theRe poor Con-
gressmen do? They can come here 8'Dd vote you down and the next day ~  
can with n stroke of the pen say, 'I do not care a brass button what they do'. .. 

'.rile BOIlO1U'able Sir Jeremy Ba1Im&D: You object that it is not done the 
next day. - . 

1Ir. .Tamnadu .M. Mehta: They tried to do it in 1942 and true to' your 
creed to maintaiu law and order, no matter what, else is maintained, :vou 
suppressed them within a twinkling of nil CoY' • 

Dr. P. If. Banerfb: No, they were I).ot responsible. Don't hold theb.. 
responsible. . 

1Ir . .TaDUl&da8 M. Kehta: I will come to that in due course. I am llot like 
8n ostrich with my head in the sand. I am the true follower of the Mahatma 
in telling the truth. You can Ray, no, nei. I will say, yes, yes. It is purely a 
sentimental demonstration that they are making. They know that in the country 
only a few months ago nohody supported them except the newspa.pers. Th:! 
country by silent diSApproval of the lIabotage· movement laid it low. But the 
Finance Member is their best friend. What tht' Congress sabotage movement 
could not do the Govemment of India, have done and done it in a manner for 
which eveTy day the l'l'.medy is becoming less and less. The Govemment's 
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power of taxation alld ruthless and arbitrary manner in which that power ~ 
been used has resulted in thil:1, that while some two years ago the poor and the 
intelligent sections of the community were interested in the war effort, J1fjW 
today their pre-occupation with' tile question of bread and butt,er, the .ee1" 
questiOD. of existence, mere hUIDall existence, has become auch 8- problem that:. 
they have no time to t:.hink of the war. You have discredited your nation&l war 
eftort and your propaganda by "Your aet:.ion in leaving people no time for thinking 
of war in .the preoccupations 01 the hungry. That is the 'position about which 1 
am telling you because I want that my country men should take more and men-a 
interest and active interest and real interest in' the prosecution of the war till 
victory is achi,eved. . 

My friend, Mr. Sham Lal, very kindly avowed himself to be my pupil and 
very affectionately called me his master. It is something to have friends in 
those quarters after 10 years, and 1 am qeeply grateful to him. In too ~ 
literature it is said that a guru and the father,should ~ defeat from the 
pupil and the.80n. 'Parajayam ichchhet BhiBhyadapi pu'tradapi'. I wish my 
defeat from any chela if he really is, if he can convince me that when the enemy 
is knocking at ·the door, it is right, out of mere spite of. the ~  Govern-
ment, to initiate a movement whieh is nothing short of sabotage. Tell me I I 
am telling you. with equal affection with whi.ch you addressed me anctyou asked 
me to vote for you. I will vote with you a ~  time's if -you make it worth 
my voting. Your proposition must be votable in the interests of the country 
which will strike "terror into- the Japs and the Germans and not encourage them. 
If I have the slightest spark nf patriotism iIl me I t\ha.ll never do; no matter 

.what the opposit:on, a single thing which will encourage the Japs to' believe that 
I am wa.iting for my liberation from them. On the eontrary, I shall'Bing my-
self, with .n my weakness, in spite of my age, against them and kick them 
out of this country. That is wh!lt I want, But if my pupil wants ·me to be 
dragged into tactics which can only ha.rm my country, the reasons which ·com-
pelled me to separate from those Benches twelve years ago still continue. 

Then, Sir, there are two or three little individual matters thnt I wish to 
refer to, before I turn to the question of taxation and the financial part. of the 
Budget. There are hundreds nnd thollSRndA of pensioners in this country. They 
retired in 'thehope that in the evening of their life they would lead a quiet, 
happy and contented life with the pensions which the Government was giving 
them. The financial polic.y of the ~  and the war have ~ it impos-
sible for i\hese thousands of loyal servants of the Government to. make both ends 
],l'Ieet. But you are employing experts who have retired, on high salary retain-
ing their pension, while to the pensioners you are not giving adequate relief. 'I 
know that some relief has been granted to persons getting pensions up to Rs. 40, 
and that shows that Government have stm at the back of their mind humane' 
instincts at le8st to some extent. I would like the Honourable the Finance 

'Member and the Government of Indja to go a bit further and at leut give to 
the pensioners up to Rs. 100, if not higher, son;tething which will moderately 
compensate them for the rise in the cost '?f living. Think of the children they 
cannot educate. Think of the wives who. go. without clothes, Think of those 
old men who in the fifth year of thp war might be ~  for their daily 
bread. These I can legitimately commend to the ~  of the Honour-
able the Finance Member. 

I ~  turn to the vnrious df!pllrtmpnts. The fil'St department that I would 
like to take is that of the Honourable. the Horne Member. The Honourable 
the Home Member will not be here when the next budget is discussed and I 
""ish to bid him 1\ most affectionate flueweU. 

Dr. P ••• Banerjea: Ver" affectionate! 
Kr. oTa.mnacIat II. lIehta:' I know that ~ has to c8lTy out a policy, part of 

which may not be of llis own ~  He has never, I regret, responded to my 
Cllll to punish the criJlliM1R of NRndurbar for having shot innocent children 
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dead. He has not often found it possible to respond to my uppeu.I for relief to 
those who were innocent and, )let hu.d been involved in this 'sabotage repression. 
!jut I also know that if th'!re are per80n.s intellectually honest. in this country, 
toe11 Sol' Reginald Mtuwdl is ~ the top. 1 am grateful to him. If he had not. 
been the Home ~  ~ Bombay in 1933, the fUlleral ot late ,Ml·. 
Vithalbhu.i J. Patel, the PresiClent of this Assembly, could not have been taken 
}llllce iIi the IDligniticent manner in. which it was possible to be dOlle. There 
were people who wan.ted to go (iutside the police orders, and an order of the 
Chief Presidency Magistrate to stop thc procession of that funeral was actually 
being issued. I was one of the members of the committee who were in charge 
of the funeral ceremony of the lat.£' Mr. V. J. Patel, and myself along with Mrs. 
Naidu and one or two more went to Mr. (os he then was) Maxwell, and told 
him that he should accept our wt>rd as against the news that he was getting, 
that there would be no difficl,lltyJn carrying out tbe orders of the police. The 
orders were based on the internationalla:w that the coffin of ,a dead body coming 
from a foreign country may not be open.'cd and carried through the streets. 
The dead body mUjlt .remain in the box. There was some fear that SOUle etlthu-
8iastic admirers of the late Mr. V. J. Patel might w8nt·to carry his dead body in 
the, streets open against the illtermltionall'onvention regarding the same. ~ 
public were wondering what would happen, the.Y were wondering whether thl3 
procession would .be stopped. 'rhe order of the Chief Presidency ·Magistrate WRS . 
almost signed, if not actually signed. - At that moment we went to Sir Reginald 
Maxwell and requested him to believe us that we as a committee would be able 
to control the citizens of Bombay and that no attempt would be made t.o defy 
tJJe orders of the police either as regard the opening of that coffin or the route of 
the procession. W& told him that tho only thing ~  we would do was to put:" 
up a portrait of Mr. V. J'. Patel on the coffin in the bit:!' 80 that the public might 
have. a look at it while they could not look nt the dead body, while in-the crema-
tion grounds the dead body would be exposed for six hours before it was cremat-
ed. On that verbal assurauce of QUrEO, Mr. Maxwell as he then W!lS, permitted 
the procession. FlIell1 that day' tin this, in spite of my serious differences of 
9pinioll with him on the various Ordinances. I have ahvll-Ys felt and still feel 
that a more intellectually honest civil servant has not come to this country, and 
in his retirement I wish him all joy and rest. ~  before he goes I must tell 
him one or two things. One thing is that the Honourable the Home MElmber 
is never betrayed .into any irritation while speaking in 'this House. That is one 
characteristic thing about him. Whether we are responsible or irrespoDsible, 
angry, irritated, demonstrative, noisy, he retaiDs a quiet dignity. When address-' 
ing us and all the time he treats us as a. parliamentary OpPollition. ,But even 
he was betrayed the other day into makiilg rather a. diHparaging statement about 
Honourable Members. _ He said ~  we were travelling luxuriously in the third 
class, while accepting a higher travelling allowance. That statement was not 
worthy of him. He was betrayed into it by noisy demonstrations here. But it 
came to me more 8S a sting, and he forgot himself, if at all, once, if 'Only once. 
We do not get £600 salary which the ~ of Parliament get. We 'do llOt 
get first class travelling pass which members Of Parliament get in order to go 
t() their constituenoies. We have' to spend on elections any amount from 
Rs. 10,000 and sometimes more according to the purse of t.he man, and for a 
man without standing in public life it may even reach six figures. But 
Rs. 10,000 is quite the. ordinary expenditure., We do not make. while we are 
here. even the interest on those Us. 10,000.1 tell him .that what we get i8 not 
~  ~  to carry on as an ~  parliamentary member. A typist jR 
needed; one or two telegrams dRIly have to be sent. You have to bring· two 
servants, you have to incur in thAse days of heavv cost of livin .. an.extraordinnrv 
f;cale (If expenditure. A't that time to taunt us mie that. that w; were luxuriously 
travelling in third claslll-l assure him thgt 1 do not travel in the third claps. 
For my work first class is necessary. I can travel in goods train if there is no 
work. I am not a snob. But my work requires that 1 should travel in " fi1'l'lt 
class· and even that hall become extremely difficult on account of the crowdll of 
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piiSsengers; when I am spending money _ out of my own pocket for three years 
0: five years and when 1 am getting ~  allowances, which do not aefray the 
coat of election at all, which do not even pay the interellt on' election expenses; 
if you are a real ~ Member of this Bouse, you must be out of pocket. 
Because .the number of calla an your purse, as if you were a wilhonaire, are 
daily and continuous. Some Najumi comes and promises -you untold well..th, 
if you pay him B.s. 2. The organiser of some chs.ritable show tells me ''l'his is a 
hard case. You should buy a ticket'. Some Bocial functionary comes and tells 
me that the price of the ticket is Rs. 7·14·0 and I have got to buy one.. (An 

~ Member: "What about kissing?") Are you referring to young ladies 
glvmg a kiss for money? Well, I lUll COining to that. That i6 the fourth method 
of taxation of my Honourable friend the Finance Member. Taxation, borrowing 
and inflation have now been sUPl'lemented by osculation. I shall come to that 
subject tomorrow, if I have no time today but· today I want to complete my sub· 
mission to the Honourable the Home Member; Such a taunt was not expected 
of him. 1 aIll willing to forgEft; that. I am sure he himself must regret 'what in 
a rather oversight he was betrayed into saying. Having said that, I want to 
submit that the ParliameJltary duties- of Members of this House in ~ country 
Ilre fur lllorp oneI"<?us than perhaps even in England from many· point! of view. 
We ,have also always to remember that we have a constant espionage on us 
~  to keep out of track of the ~  on us) ~ have also got to spend some 

money. If I telepholle, I am not sure that somebody is not overhear;ng it. If 
I am attending a meetiug, I am not sure that somebody is not spying on mE.'. 
'fhis requires at leust Bome t:xpPllditure-to ~  yourself -away from the atten-
tiolls of this fratemity of spiprs whom every workerhus bo fear. 

Well, Sir, the last. point on which J wish to say something, on these indivi· 
dual matters, is the question of newsp:illt. I find that this does not Ilppl.v to the 
Home Member to whom I have made my submission and 1 on('e more wish him 
all affectiona.te farewell and rest ir" his retirement. God knows whether it is the 
Commerce Member or the Supply Member or the. Labour Mtlmber who controls 
this paper busine88 but I will assume that my Honournble friend, Sir Azizul 
Huque can at least be called to a('count. 

'fbI BODourable. Sir II. AllIul Buque (Member fol' Commerce and Industries 
nnd Civil Supplies): To the extent I nm responFlible. 

lItr. Jamnadaa ., lIehta: Yes, to that extent. There is not.a day when 1 
rio not get ~  request from !l. journalist· or a budding journnlist for some 
,ermiss:on to buy newsprint. Government allow to some papers two ~  
'rne in Delhi and the other in Calcutta, or one in Calcutta and the other 10 
Luckuow or other places. There are jdurnalists who go without even a single 
paper to expound their political views to the public. I do not wish to mention 
names because it would be invidious. Quit.e a number of very respectable,' res· 
punsible journalists, men who are held in high ~  Ilmong the public, 
have applied to his ~  for permits to buy paper ~ forr.he supply of 
paper, which has been withheld for weeks and m?nths, while those Dl?re for-
tWl8tely situated get it for the mere asking. That IS at teast the complalDt that 
has reached me. I would send a list of these applicants t<'> my ~  
~  without saying that he is doing it unjustly or he is discriminating but the 

appearance is that some get all that they need and others do not get any. 
The Honourable Sir X. AilzUI Huque: Are you r!:!ferrillg to the newsreel or 

'he paper that is 'Purchased in tht' market? 
- . JI:r. J'amnadu •. lIehta: Both. I would send the case for .your ~  
tic examination and ~  action; so that there ~~  not be It ~  of ~  
!eft in the mfnd of any journalist that favourItism ansi pBrtlll.hty are, bemg 
practilled where ~ nnd equality ~ due. 

I no"": tum to the -subject of taxation and the way in which the ~ ~  
the Finance Member is obtaining his money. There are three waYI!I of obtammg 
your money and the fourth. which has been recently ~  is the oscu,atory 
method for getting mone:-. I rNd the other dRy. m the papers that a very 
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allloi'oue iookm, old ~ gentiElman paid - Us. :l,500 for getting a kiijS on hit! 
Iorehead. I am t(>ld that hill !lOll a!1IO Joined in this gumfl. I ~ reminded of Ii 

pJay- 4t London called . Vir! in the Taxi') 'I'his yOlWg luuy got a Vll"tue ~ 
at school but. later became ,the jointlIlistress of a father; Hon a.nd iOn-in-law. If-
thilO ~  la<i1" from America simply pmctisoo as u' sport, acoordillg to the. 
custom of her counCry, I have n:> objection to her doing it. it might have been 
to humour an old man and al$O to see how she felt' with the beard against her, 
ChlU. J:'erhaps i!bat was wh .. t, she was IUter. ~  I may LeU the Uovernment. 
that the tradItion, Qf this oountry are different. 'flli, old ;::;i1.h gtmtleman would 

~ have Kiveu 1& ~  kias totJis dauguter and paId her Us. ~  Otherwise, 
the ~  would be only too glad to kiss every. day and claim Us. ~  Let 
him try tha.t. Hut,the kiss which he gave is'an outrage on the sentiments of the 
Indians. We do not like th.t thing, ~  Us. :l,oOU were to go to fund in China. 
lJnoorruptioD.) I:fuo CowasJee Jehangir is 'DOt pursuing this kissillg incidellt witk 
the ~  attention with which 1 have been. - In my country t4is thillg is con-
sidered as nqthing short of an outrage. 1 woq,ld not ullow even for the vie wry 
onr. the whole world, a fellow with or without a beard to kiss niy daughter for 
Re. 2,500 or several multiple8 of that sum or several jDillioIi multip1es of , it. 
'Ihat i, not the tradition of this country and I make my humble. appeal to the 
powers that be that this kind ot practice must be stopped immediately. Other-
wise you will be coDsidered. as sharers in this kind of scandalous ~  
They 'should Dot encourage it. A. regardll the poor Sikh gentleman, nobody is a . 

~ fool than sn old fool and a fool and his money' soon part. I do beg that 
hereafter t.b.& kind 01 thins IIhould nlltbe a.llowed to disgrace the publio life of 
tIIis country,. .. 

As regards the other methods of taxation, I want to submit to the Honourable 
the FinanCe Member that of the three, I like taxation most. -. I bate inflation the ""0l'Il' and I ~  a medium place to borrowing under cert.ain l·onditions. I find 
tba. the public deM of thiti oounk'y bae increased by Dearly 800 crores since the 
"'ar began . .• . , ' 

Kr. PreIl4IIlt . (The Honourable Sir Abdur Rahim): It is now 5 o'clock. 
The Honourable Kember can continue his speech tomorrow. 

The' AI!Igembly t.hen ad;oumed till EleTen of fihs Clock on Wednesday, the 
l2na lIarab, 11M, ' 
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